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LOK SABHA

FPriday, August 12, 1860/Sravana 21,
1882 (Saka)

The Lok Sdibha met at Elevent of the
Clock.

[Mr. SPEAKER in the Chairj

ORAL ANSWERS TO QUESTIONS

MHouse allotted to Shri da Fonesca in
New Delhi

+
rShr': Ra=: Krishan Guapta:
*350. 4 Sardar Igtal Singh:
| Shri A. M. Tariq:

Will the Minister of Weorks, Hous-
img and Supply be pleased to refer
2o the reply given to Starred Ques-
tion No. 290 on the 22nd February,
1960 and state:

}  (a) whether any decision has been
n in regard to the house allotted
“3o Shri J. E. da Fonesca in New Delhi;

(b) ir 2 the details thereof?

Th. ...eputy Minister of Works,
Housing and Supply (Shri Anil K.
“Chanda): (a) and (b). It has been
decided that the property in question
be purchased by the Ministry of
_..‘j_?lorks. Housing and Supply.

As regards continuance of the lease,
Government have decided to allow
Shri Fonesca to continue upto the
31st January 1961. The rent payable
by him is Rs. 1,080:62 nP. per month
Jrom the 1st January 1955 to the 31st
January, 1959 and Rs. 3,70000 per
month from the 1st February, 1959 to
the 31st January, 1961. Maintenance

755 (Ai) LSD—1
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will be the responsibility of Shri
Fonesca for the entire period from
the 1st January, 1955 to the 3lst
January, 1961. House tax would,
however, be payable by him from the
1st January, 1955 to the 31st January,
1959 only and by Government for the
remaining period viz. from the 1st
February, 1959 to the 31st January,
1961. The lease deed in respect of
the house has been concluded.

Shri Ram Krishan Gupta: In reply to
a previous question, the hon. Minis-
ter said that the legal aspect of this
question is being considered. May I
know what are the difficulties in get-
ting this house vacated as the rent
is very cheap?

Shri Anil K. Chanda: For quite a
considerable period we could nrot
operate Public Premises Eviction Act.
It was not at our disposal so to speak
because of its being held ultra vires
of the Constitution by several High
Courts. We had been in negotiation
with this party all this time.

Shrimati Renu Chakravarity: Is it
a fact that this house which the
Works, Housing and Supply Ministry
has decided to buy was allotted to
the Minister of Rehabilitation, who
was then Adviser in 1949 and 1 be-
lieve that allotment has not been
cancelled uptodate although he got
another allotment later? May I know
whether this legal aspect has also
been considered and whether that al-
lotment has been cancelled now?

Shri Anil K. Chanda: From the old
papers I have not found that this was
allotted to the then Minister of Re-
habilitation. @~ The property passed
into the hands of the Ministry of Re-
habilitation as evacuee pmoperty on
27th September, 1955.
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Shri A. M. Tariq: May I know if it
is a fact that Government has allot-
ted this house to the said gentleman
at a cheap rent and on the other
hand, Government has taken a house
from the same gentleman at a heavy
rent?

Shri Anil K, Chanda: The gentle-
man has been in oeccupation of the
house from the previous owner,
Nawab of Hoti, from 1939. The rent
originally was Rs. 300 only. From
time to time, the amount has been
increased. For the last five years, he
has been paying roughly speaking at
the rate of Rs. 1080 per month.

Shri A. M. Tarig: The hon. Minis-
ter has not replied whether any pro-
perty has been taken from the same
gentleman on a heavy rent.

Shri Anil E. Chanda: No, Sir. I
am not aware of that.

Shrimati Renn Chakravartty: May I
know whether this house is part of
the evacuee pool? What is the
reason why this property has not
been auctioned as has been done in
the case of almost all other New
Delhi properties?

Shri Anil K. Chanda: It already
passed into the hands of the Govern-
ment when it came into the evacuee
pool. We purchase it by negotiation
with the Rehabilitation Ministry, the
amount assessed by the Engineers of
the CP.W.D, is Rs. 5,76,515. It has
to be purchased at the end of the
lease period on 31st January, 1961.
Administrative and expenditure sanc-
tiong have already been issued.

Shrimati Renu Chakravartty: My
question was about auction.

Mr. Speaker: Why was it not auc-
tioned?

Bhri Anil K. Chanda: By negotiation
with the Rehabilitation Ministry, we
came to this figure for purchase,
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Shri Anil K. Chanda: He has been
in occupation of this house from

1939. He has been running it as a
boarding house.

Shri T. B. Vittal Rao: The hon.
Minister has stated that for some
period, that is 1st January 1955 to
1959, the rent was Rs. 1000. Sub-
sequently the rent has been Rs. 3000
per month. Why this wide differ-
ence?

Shri Anil K. Chanda: The rent
should have been more even from an
earlier period. But, we found it
very difficult to get the party to come
to terms; it was also difficult for us
to have the party evicted.
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The Minister of Information and
Broadcasting (Dr. Keskar): We have
decided and ordered machines some
years back. There has been delay.
T will not be able to explain it be-
rause the work of installing and run-

ing the machine is with the Works
Ministry.

= fd Y © ag A AT G

% i gag gardo 4 94 v o= AR
TR F v qg = W4 9w
H99 ¥ Hg aF I AE 1 A4 | |
siaar wmzar § fr 58 wa@ w1 S
# 341 wf5mE 1 741 & a fip 1o 350
io 34 7ra Fr AT WA FTHSA A7
Dr., Keskar: I will not be able to

give the exact date when the decizion
was taken.

Shri M. L. Dwivedi: When did the
machines arrive?

Dr. Keskar: If the hon. Member
wants it, I can certainly find out the

exact date. The decision to have the
ebenoid blocks prepared was taken
fome time back. All the other exact
dates are not with me at the moment.

st f@dt & srAn wzAr E e
QML AT a479 %1 A & 77 &
ot f& FvRr 7 4127 T g 91 5%
39 877 ¥ o1 f& wdy A% 7w W
fearas Frfmrsram g e AT ?

Dr. Keskar: As I said, all prirting
miachinery of the Government of
India is under the Ministry of Works.
1 will certainly send on this enquiry
to the Works Ministry to find oul. I
cannot say myself what is the differ-
ence, There must be a lot of differ-
ence because the equipment naturally
roste more than what was paid.

Shri M. L. Dwivedi: It is less.

Mr. Speaker: The hon. Member is
evidently under the impression that if
we had purchased it earlier. we
would have saved all this ameount,
and we have paid much more Lhan
the cost of the printing press. That
is his suggestion.

Dr. Keskar: 1 entirely agree 'hat
we should purchase as early as possi-
ble when we decide tp purchase,
There must have been difficulty, be-
cause, as you know, all purchases by
Government from outside are made
through the Director-General, Sup-
plies, and he tries to do his best. He
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must have had difficulty of which I
am not aware at the moment.

=t Ho o frgdt Tz awdfy
9 g Wl ATET ¥ ST 00 AT @I
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Frag g’

Dr. Keckar: The best thing to me
appears to be to address the Works,
Housing and Supply Ministry on ‘this
question. If you so desire, I can pass
it ou to the Ministry, so that full
details regarding how the press was
ordered, what happened to it etc,
may be available, 1 am concerned
here with ebonite block making, in
which my Ministry is interested. low
the press was ordered, how it cume,
whether certain parts of the machi-
nery were lost, why the WHS Minis-
try could not work the press earlier—
these are questions which I cannot
arswer.

€hri M. L. Dwivedi: The Deputy
Ninister of Works, Housing and Sup-
ply is here. There is joint responsi-
bility, and he can answer.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): I have not got the detailed
information. I believe therg were
certain difficulties about foreign ex-
change etc. I am taking note of the
supplementary questions asked by the
hon. Members, and later on I 1nay
make a statement before the House
giving detailed information.

Mr. Speaker: Does not the Ministry
which orders a thing keep in touch
with the WHS Ministry and persist in
asking it to supply as early as
possible?

Shri Raghunath Singh: May I know
when this machine was imported and
bow much foreign exchange was in-
volved in this?

SRAVANA 21, 1882 (SAKA)
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The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): May I point out that, as has
been said by my colleague, the Minis-
ter of Information and Broadcasting,
this is a matter relating to another
Ministry, Although the other Minis-
ter is here, his mind has not been
directed to these questions. He has
no: got the facts. Let the guestions
be put to that Ministry and the full
facts will be given.

Shri Ranga: But they were given
ten days notice. Was it not possible
for this Ministry to ask for informa-
tion from the other Ministry and give
it W us?

Shri Jawaharlal Nehru: These are
supplementary questions. About the
sther, they can. For supplemcntar-
ies, they cannot ask in the air.

Dr. Keskar: The question is regard-
ing what this Ministry has paid for
thc ebonite blocks that were supplied
to it by the Times of Indic and why
Government is not making them. If
ithe guestion related to the equipment
for making the blocks, certainly it
would have been passed on to the
WHS Ministry for getting further
particulars.

Shri Feroze Gandhi: May I know
then why the Minister accepted ihe
question?

Dr. Eeskar: It was rightly accepted.
As 1 said the question is what this
Ministry has paid to the Times of
India for making ebonite blocks and
why Government is not making such
blocks. That is all. 'That is why it
was rightly accepted.

s ifa Tw . W AT T 4E
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[THEL 4 TF dR 9% s & e
TR W% FiEAT F T AT P &
AT GO 7 F1 waw wag 4, 99 &
fear fdi g6 amg sadr $wa o
SHTF TGl a7 99 4, fod i Frw §
erEsd WTH iemT A @wd |
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Shri Vajpayee: May 1 point out
tnat no reply hag been given to part
fc) of the question, regarding the
aclual cost of these blocks?

Dr, Keskar: There is a statemen( in
which the details are given.

Shri Vajpayee: 1 have got the slate-
ment. It is not there.

Dr. Keskar: How can I calculate it?
After the Government press begins
to work and they execute orders, we
will be able to say how much actually
it costs to make the blocks. We do
not make the blocks now. Suppose
I esk a press to make something for
me, they quote the price at which
they will make it. That is all. How
cen 1 know how much it costs them?
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+
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The Depuly Minister of External
Affairs  (Shrimati Lakshmi Menon):
(a) and (b). Yes, Sir.
(c) There are no known disputes in
this sector. Demarcation operations
commenced in the field season last

year and are likely to take two more
seasons,

(d) Exact figures emerging from
the demarcation concluded this season
have yet to be worked out, but ae-
cording to estimates, 10:9 square miles
are to go to Pakistan and 8.24 square
miles are to come to India.

St R A W Ay s
9 & g I o a7 1< aizaey arige A
® Har wrg oY fFad g 2wt g §
W 37 ¥ g 5 & o #r IOw
R TEeE?
Shrimati Lakshmi Menon: The de-
marcation on the ground of the

Punjab West Pakistan boundary has
now been completed,

Shri P. K. Deo: May 1 know if
there is any dispute in the Sind-Kutch
border, and if so, what steps are
taken to settle it?

Shrimati Lakshmi Menon: This
question deals only with the West
Pakistan-Punjab border and the
Rajasthan—Pakistan border.

Shri P. K. Deo: No. The question
relates to Indo-Pakistan border.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
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Nehru): So far as we are concerned,
there is no dispute, but there was
some talk some two or three years
ago. The point was raised by Pakis-
tan, but we consider there is no valid
dispute there.

‘Shri Supakar: Regarding the demar-
cation of the boundary from the south
of Rajasthan up to the north of
Punjab, may I know what percentage
of the work has been done, and what
time it will take to complete the de-
marcation of the whole of the bound-
ary?

Shrimati Lakshmi Menon: The
length of this border is 644 miles, and
final survey has been completed in
some 46 miles. The earlier stages of
demarcation have been completed for
some 310 miles, and 438 pillars erect-
ed. It will take about two years to
complete it.

Pandit K. C. Sharma: Has the
boundary been decided by the award
of the Boundary Commission, or was
there other dispute which has been
settled by mutual negotiation?

Shri Jawaharlal Nehru: The major
part of the boundary is decided by
the Boundary Commission, revenue
maps and the rest of it, but where
there is disputed territory, it required
decisions by the Governments con-
cerned. There were a number of
such small areas on the Punjab side,
and they were referred to the two
Governments, and in January this
wear they were settled.

Shri Supakar: We learnt from
newspapers in May or June that there
were talks betwen the officials of
Pakistan and India regarding the
settlement of the boundary dispute
between West Pakistan and India.
Did it relate to any specific portion
of this area regarding demarcation?

Shrimati Lakshmi Menon: Owing to
certain lack of effort on the part of
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Pakistan authorities, the work could
not be completed according to sche-
dule, and therefore it was extended
to the end of June. That is what the
hon. Member refers to, I suppose.

Shri 8. M. Banerjee: I want to
know whether, as a result of demar-
cation and adjustment of borders,
some families are to be resettled in
India; if so, the number of families
and the steps taken by Government
to rehabilitate them?

Shri Jawaharlal Nehru: Even if
some persons are affected by slight
transfer, it does mnot necessarily
follow that the persons are evicted
from their lands or fields. In fact,
they are supposed to remain there.
I do not-think many persons are in-
volved in this, but a few persons
might be involved here and there, and
we hope that they will continue to<
live where they are.

Shri S. M. Banerjee: From the reply
I understand that a particular area
goes to Pakistan as a result of the
demarcation. Should I take it that
those people, irrespective of whether
they choose to remain in India or in
Pakistan, have to remain there
under compulsion, or they can
come back to India, and if
they want to come back to India,
what steps will be taken by Govern-
ment?

Shri Ranga: Option is given to
them.

Shri Jawaharlal Nehru: Those
people can remain there as Indian
citizens; or, secondly, if they choose
to adopt Pakistani nationality, pre-
sumably they can do so; or, thirdly,
they can come over here, and 1
understand that the Punjab Govern-
ment will try to make arrangements

for them.
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Bonus Commission

(" Shri iam Krishan Gupia:
| Shri Nek Ram Negi:
0353 <’ Sardar Igbal Singh:
* 1\ Shri M. L. Dwivedi:
1' Shri Goray:
| Shri Rajendra Singh:

Will the Minister of Labour and
Employment be pleased to refer to

the reply given to Short Notice
Question No. 13 on the 21st April,
1960 and state the nature of pro-

gress made so far in

appointing a
Bonus Comunission?

The Deputy Minister of Labour
(Shri Abid Ali): The proposal is being
finalised in consultation with interests
concerned.

Shri Ram Krishan Gupta: In reply
to a previous question, the hon. Mnis-
ter stated that this view was also ex-
pressed by the Supreme Court. In
view of this, may I know the reasons
why this proposal has been held up?

Shri Abid Ali: Yes, we are very
much aware of the decision given in
this respect by the Supreme Court,
and action is being taken accordingly.

Shri T. B. Vittal Rao: May I know
if the terms of reference have been
finalised? Since a decision has al-
ready been taken by the Standing
Labour Committee, may I know what
further interests are to be consulted?
Those interests were already repre-

sented in the Standing Labour Com-
mittee.

Shri Abid Ali: The various depart-
ments of the Central Government
were to be consulted and the em-
ployers and workers will also have

to be asked to nominate their repre-
sentatives,

Shri Tangamani: Is it a fact that
after the decision has been taken in
the Standing Labour Committee, the
employers’ interests are opposing the

very appeointment of the Bonus Com-
mission?
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Shri Abid Ali: They have their own:
point of view in this matter.

Shri T. B. Vittal Rao: May I know
if the strength of the commission has
been decided upon?

Shri Abid Ali: It should be four or
five: there will be one chairman, and
a representative each of the workers
and the employers, and one economist
and perhaps there may be one inde-
pendent member.

Shri T. B. Vittal Rao: May I know
who is going to head this commission?

Shri Abid Ali: It is not yet decided..

Shri §. M. Banerjee: May I know
whether Government had any discus-
sions with the employers’ representa-
tives who had earlier raised objection
to the appointment of this commission,
and if so, the result of the discussion?

Shri Abid Ali: AsIsaid, this matter
is under consideration, and the com-
mission will be appointed irrespective
of the opinion which the employers
may be having in this particular
matter.

Shri C. R. Pattabhi Raman: Will it
deal with matters industry-wise or
firm-wise and company-wise?

Shri Abid Ali: Generally.

\/&hﬂ Indrajit Gupta: May I know

hether the object of Government in
appointing this Bonus Commission is
mainly to bring about a change in the
bonus formula of the Labour Appel-
late Tribunal which has been im
force for some time?

Shri Abid Ali: As regards the Full
Bench decision of the Labour Appel-
late Tribunal, as further clarified by
the Supreme Court, several doubts
have already arisen about it regard-
ing interpretation etc. All these will
be taken into consideration by the
commission, and they will ix norms.

Shri Ram Krishan Gupta: May I
know whether the terms of reference
of this commission have been settled
so far or not?
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Shri Abid Ali: Yes, tentatively.

Development of Small Scale Industries
in Rural Areas in Delhi

*354, Shri A. M. Tariq: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what steps Government have
taken to develop mall scale in-
dustries in rurzl areas in Delhi by
way of marketing their ished pro-
ducts; and

(b} whether any adequate facilities
are provided to them for procurement
of raw material in order to run their
industries to full capacity?

The Minister of Industry (Shri
Manubhai Shah): (a) The industries
get assistance under various schemes
of the Government for development
of small scale industries including
assistance for marketing.

(b) Yes Sir, subject to such limita-
tlons as are experienced by all in-
dustrial wunits in respect of certain
imported and controlled raw
materials.

Shri A. M. Tariq: May I know whe-
ther the Ministry has received any
loan applications from the rural areas
for the development of industrics, and
if so, the number of such applications
received, the number sanctioned, and
the amount involved?

Shri Manobhai Shah: I do not have
the break-up rural-area-wise. Bu! as
I ;aid last week in reply to a ques-
tion, about 359 applications have been
approved by the Delhi Administra-
tior. last year.

Shri A, M. Tariq: What was the
number of applications received, and
what was the number sanctioned?

Shri Manubhai Shah: I gave the
figures last time. Aboyt 359 applica-
tions were received, and about 200
applications were granted and others
were under consideration. As to
how many of them were from rural
areas and how many were from the
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city of Delhi, if the hon. Member is
interested, certainly, 1 shall supply
him the information.

Maharajkumar Vijaya Anand: May
1 know whether any impetus is b-ing
given for the manufacture of sporis
goods in the rural areas of Deihi, and
if so, what action has been taken in
thiz regard?

Shri Manubhai Shah: As far a; the
rura! areas of Delhi are concerned,
mostly, it is agricultural implements
anc tools, and in some cases, dieszl
eugine parts, and wvarious otner
m.echanical engineering goods. As
far as sporls goods are concorned,
there are very few units for ther
manufacture in the rural area:, hut
Meerut, Jullundur and Ludhiani and
many other areas in India are specia-
lising in sports goods.
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Shri Harish Chandra Mathur: Is it
not a fact that we are expanding the
industrial estate at Okhla and that
will run counter to our policy of dis-
persal?

Shri Manubhai Shah: Delhi’'s pro-
‘blem is peculiar. This is not really
as a part of the overall policy of in-
.dustria] development in the -small-
scale sector. Delhi has lots of slums,
and the city is growing in a very
rapid way; therefore, there is not only
the industrial estate at Okhla, but as
the hon. Member must have observed
from the Master Plan of Delhi there
-are many other areas ear-marked for
industrial development.

Shri Raghunath Singh: May I know
*the main countries to which India is
exporting at present the engineering
goods, and the prospect of increasing
our exports to those countries?

Shri Manubhai Shah: From a gques-
tion relating to small industries in
rural areas of Delhi, it will be very
‘wide of the mark to raise the whole
- question of export.

Shri Raghunath Singh: The main
. gquestion relates to export.

Shri Manubhai Shah: No, the main
- question relates only to marketing
assistance. I hope that the scope of
the question will not be enlarged. I
am prepared to answer, but that
-would be too wide of the mark.
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Shri M. R. Krishna: May 1 know
whether there is any co-ordination
between the Labour Ministry which
is undertaking the programme of in-
dustrial training instilutes, and the
small-scale industries, as far as the
training programme is concerned?

Shri Manubhai Shah: Yes, there is
complete co-operation. There is a
committee between the two Ministries
which looks after this training pro-
gramme.

Shri B, K. Gaekwad: What are the
small-scale industries which Govern-
ment have developed in the rural
areas in Delhi, and what is the daily
income of a worker engaged therein?

Shri Manubhai Shah: I have al-
ready given the answer.

Shri B. K. Gaekwad: But he has
not replied what the daily income of
the worker is.

Mr. Speaker: Daily income does not
come into the picture here.
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Shri Harish Chandra Mahur: This
question was particularly relating to
the rural areas of Delhi. Why can-
not the Minister say whether they are
putting up a rural industrial estate or
what they have done about it? He
should have been able to come pre-
pared with some information as to
what has been done particularly for
the rural areas. Is it not a fact that
almost the entire provision sanctioned
by the Ministry is devoured by the
City of Delhi and hardly 1 per cent.
goes to the rural areas of Delhi?

Shri Manubhai Shah: That is not a
fact. If I may say so, the answer
was given to the question as it was
asked. It was not a general question
of reviewing the whole rural indus-
trial development of the area. But
as the hon. Member knows, there are
already two rural industrial estates
being considered in the Delhi rural
areas.

Chinese Incursions in Indian
Territory

+
Shri Vidya Charan Shukla:
*356.) Shri Khushwagt Rai:
Shri P, G. Deb:

Will the Prime Minister be pleased
to state:

(a) whether any fresh and further
incursion has been made by the
Chinese into Indian territory since 1lst
May, 1960; and

(b) if so, when and where?
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). There has been one
case of temporary Chinese intrusion
into Indian territory since May this
year., On the 3rd June, 1960, a
Chinese patrol cousisting of about 25
soldiers crossed into Indian territory
in the Kameng Frontier Division and
came upto Taksang monastery which
is about 4% miles within our border.
‘The patrol party withdrew soon after-
wards when the attention of the local
people was drawn to their presence.

A strong protest has been lodged
with the Chinese Government against
this further instance of the violatioon
of the Indian border.

Shri Vidya Charan Shukla: In
terms of our provisional understand-
ing with the Chinese, we are not
sending out any patrol parties to
patrol our borders. How is it that
the Chinese have sent oput a patrol
party and they made an incursion
into our territory? Also, what means
exist with us to find out whether any
incursions have taken place in the
absence of any patrol party being
sent out?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): From the facts as known to
us thus far, it is clear that the
Chinese authorities, local or other,
committed a breach of that wunder-
standing by these 25 men coming over
for a while into Indian territory and
then going back. That is why we have
addressed them on the subject.

As for the question as to how we
are to know that they came over, in
a very long border, even if we had
patrols all the time—of course, it is
not for me to give the information
about how we find out; it is not pro-
per for me to do that—sometimes, a
person can walk across the border
somewhere. This is an odd corner
and there is a small monastery there.
K appears that they came to the
monastery and then went back.
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Shri P. G. Deb: May 1 know whe-
ther it is a fact that the Chinese had

occupied two villages of Himachal
Pradesh in May last?

Shri Jawaharlal Nehru: No, Sir,
not to my knowledge.

Shri P. G. Deb: I refer to two vil-
lages in the Spiti Valley.

Shri Vajpayee: It is not clear from
the answer of the Prime Minister
how they came into our territory.

Shri Ranga: The hon. Prime Minis-
ter has said that they came in some
odd cormer. It is these odd things
that have brought us into all this
trouble.

Mr. Speaker: The hon. Prime
Minister asked Shri Khushwagt Rai,
“What do you ask me to do? To
chase them into Tibetan territory ?

Shri Vajpayee: We are not here to
reply to the questions of the Mmls
ters. It is for the Ministers to give
replies.
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Shri Jawaharlal Nehru: It is plain
that some people came secretly like
thieves in the night and went away
after ten minuteg or so. Now, what
are we supposed to do except to take
some local steps, of course? We can-
not get hold of them. In fact, we got
to know of this long after they had
come and gone. They were there for
a few minutes. The report came to
us from Gompa or the little monas-
tery that they were there for a few
minutes and then rap away. Except
to protest against this small intrusion,
we cannot chase them into Tibet. We
do niot know where to chase and whom
to chase?

Pandit K. C. Sharma: Why not
‘claim damages?

Shri Vajpayee: It is not clear from
the answer of the Prime Minister
whether we had our patrol posts
there. If we had, how did they come
into our territory?

Shri Jawaharlal Nehru: The patrol,
by its very nature, is not everywhere
It moves about. It has not got a fixed
point. Patrols do wmove about, but
they are not everywhere there—just
like the Chinese patrols move about
too. It is equally easy for people to
cross the border here and there in a
small group. It is a highly repre-
hensible thing to have been done and
that is why we have written to them.
In a matter of this kind, we cannot
‘capture them or chase them because,
as 1 said, they come secretly like
thieves in the night avoiding places
where they might be found out.

Dr. Ram Subhag Singh: May I
know the approximate time that
might have been taken up by the
Chinese armymen to reach the
‘Taksang monastery over a distance of
about 43 miles? May I also know
whether our patrol personnel did go
lo the northernmost point from where
they had entered into our territory,
.and what iz the position at present?

Shri Jawaharlal Nehra: It is diffi-
cult for me to answer from -what
point they came....
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Shrimati Lakshmi Menon: They ran
away when they heard that Indian
patrols were there.

Shri Jawaharlal Nehru: As soon as
our people came, they ran away. Ac-
cording to the report from the monas-
tery, they were there for a few
minutes and then they ran away be-
fore our people came.

Shri P. K. Deo: In view of the
assurance given by the Prime Minis-
ter that any incursion into Nepal will
bhe considered as an invasion of India,
may I know what steps were taken
when the Chinese incursion into
Mustang took place?

Mr. Speaker: It does not arise out
of this question.

Shri Jawaharlal Nehru: That is for
Nepal to deal with. They have dealt
with it. We do not impose ourselves
on Nepal. It is for them to deter-
mine and to mention it to us if they
so want.

Shri Hem Barua: May I know whe-
ther it is a fact that on the Ladakh
border as also on the MacMohan Line
there has, of late, been an increase
n the Chinese armed strength? Is it
also a fact, as disclosed by General
Thimmayya, that the weapons used
by China against India are Russian-
made? If so, may I know whether
our friendship with Russia that it
supposed to grow like a banyan tree
is hollow of branches?

Shri Jawaharlal Nehru: I am not
quite sure whether it is a question or
a dissertion. I do not know what
weapon they use, but I do know that
they manufacture a great deal of
their own weapons. They may have
had some Russian weapons—I have no
idea of that—just as we manufacture
most of ours and we also have
weapons provided by other count-
ries—we have bought them. So, I do
not know what information the hon.
Member wants.

Mr. Speaker: In any case, it does
not arise out of this question.
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Shri Hem Barua: I had asked about
the armed strength on the Ladekh
frontier.

Shri Jawaharlal Nehru: We have
no information on the subject. The
question was whether the Chinese
armed strength on the Ladakh border
has increased cunsiderably. We
have no information about that. As
the hon. Member, perhaps, knows, re-
cently, about a month or more ago, I
went to one or two parts of this
border—right up to the border—to
gee our own troops there. And, I
did not hear anything particular
about this matter there.

Shri Yadav Narayan Jadhav: May I
know whether a prominent member
of the Communist Party from
Hyderabad made a statement to the
effect that the Chinese have not com-
mitted any aggression or entered into
India up to this time and that they
also do not acknowledge the WMac-
Mohan Line?

Mr. Speaker: That does not arise
out of this question.

Shri Vidya Charan Shuokla: May
1 know if there has been any major
or minor clash with the Chinese
patrol parties within this period, 1st
May, 1960 to this date?

Shri Jawaharlal Nehru: There has
been no clash or contact in that sense.

Export of Engineering Goods

Shri “'l;ibhuti Mishra:
Shrimati Na Palchoudhuri:
*357. { Shri Ajit Singh Sarhadi:
Shri D. C. Sharma:
LShri Kodiyan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that export
potentialities of engineering goods
manufactured in our country are now
brighter than before;

(b) whether it is also a fact that
exports of these goods at present
amount to only about 3 per cent of
their production;

AUGUST 12, 1960

Oral Answers 2294

(c¢) if so, the reasons therefor; and

(d) the steps taken or proposed io
be taken to step up the exports?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Although the exact percentage
has not been determined, it is a fact
that only a small proportion of total
production is exported.

(c) Relatively high internal demand
and stiff international competition.

(d) Supply of raw materials at
concessional rates, rebate on excise
duty, drawback of customs duty and
railway freight concessions are some
of the important steps taken to step up
exports which are gradually increas-
ing.

Shri D. C. Sharma: [ have b;-e?t
reading in the papers that the Gov-
ernment of India have arrived at
some agreements with some foreign
countries for the export of goods in
which light engineering goods have
been included. May I know what
are those countries with which we
are going to exchange light engi-
neering goods for their goods?

Shri Satish Chandra: We try to sell
them as and when possible. Some of
our goods, such ag sewing machines,
are finding a market now in European
countries as well as in the United
States of America. We have tried
that these may be lifted by those
countries with whom we have rupee
payment agreements. There are
small electric motors, small pumps,
sewing machines etc. There are
possibilities of export of these to
some countries and we have included
those items in schedules to the agree-
ments.

Suri D. C. Sharma: May I know
if the Smai; Scale Industries Corpora-
tion and similar other bodies are
doing anything to help the manufac-
ture of engineering goods; and, if so,
in what manner?
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Shri Satish Chandra: There is the
Export Promotion Council for engi-
neering goods; and many schemes
have been formulated to give raw
material at concessional rates. For
instance, in the case of steel the
equalisation charge is not paid by ex-
porters. There is drawback of cus-
toms and excise duly; railway freight
rates have been reduced in the case
of many items. Every attempt Is
being made to help the exporter.
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Shri Kodiyan: The hon. Minister
has stated that Government have
taken certain steps ‘n step up export.
May I know whether, as a result of
these steps there has been any in-
crease in export recently? If so,
what is the percentzge of increase”

Shri Satish Chandra: In 1958 the
export of engineering goods was about
only Rs. 4 crores. In 1959, it was
Rs. 5'65 crores. In the first 6 months
of this year it has reached about
Rs. 4 crores. So, it is obvious that
our exports are increasing. I think
by the end of this year we will close
with more than Rs. 8 crores.

Shri Harish Chandra Mathur: Muy
I know if the hon. Minister has select-
ed any particular items for which
there is a great potentiality. If so,
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what are those items and what are-
the expectations and targets?

Shri Satish Chandra: It is difficult
to give the items. But I should like
to give the broad details as to how
the exports have taken place. OQOut
of the Rs. 5,65.00,000 in 1959, we ex-
ported about 64 lakhs worth of alu-
minimum, brass were etc. The export
of light engineering goods which
included several items agricultural
implements, batteries, cells, electric
fans, lamps, electric equipment steel
furniture cutlery ete. was about
Rs. 282 lakhs. Automobile parts,
diesel engines, textile machinery ete..
worth Rs, 68 lakhs were exported.

Shri Harish Chandra Mathur: The-
question was whether there was any’
organisation to promote the export
of these items.

Shri Satish Chandra: We are trying
to promote the expori of every item—
whatever can be exported.

Shri Vidya Charan Shukla: May I
know what part of this export has
been managed by the State Trading
Corporation? Or, have they done:
nothing about it?

Shri Satish Chandra: Most of these
are done by privale nanufacturers.
The State Trading Corporation deals
only with large items. May be in re-
lation to the Europ:tan countries im-
portant exports are handled through
the State Trading Corporation. The
genuine export is by <omebody here.
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Mr. Speaker: Next question, Shri
D. C. Sharma:

Shri D, C, Sharma: May I know
what was the total output of engi-
neering goods dur'ng 1959-60 and
whether there was avry increase over
‘the figures of last year.

Mr. Speaker: I asked the hon. Mem-
ber to call the next question.

Shri D. C. Sharina: This question
also may be answered now, Sir.

Shri Satish Chaudra: The estimated
production in the organised sector of
the industry was ubou Rs. 325 crores
in 1959. The exact estimate of the
small scale indusivics is not avaii-
-able. But it wowd be anolber
Rs. 100 crores. On that basis, we say
that about 3 per cent is now being
imported.

Mr. Speaker: MNexi guestion,

Antibiotics Plant at Chandigarh

*358. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 505 on the
I1st March, 1960 and state:

({a) the progress made so far in the
setting up of an antibiotics plant at
‘Chandigarh by the American firm M]|s.
Pfizer Corporation; and

(b) when it is likely to start func-
tioning?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A

statement is laid on the Table of the
‘Sabha.

STATEMENT

The progress so far made in setting
up a plant for producing tetracycline
and oxytetracycline at Chandigarh
in Punjab State by Messrs Dumex
Private Limited, Bombay, is given
below:—

Construction of factory:

The foundation stone of the factory
was laid on the 2nd May 1980. About
30 per cent of the building work has
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been completed. The construction
work is in progress.

Ordering of equipment:

About 77 per cent of the capital
equipment required have been or-
dered, out of which 10 per cent has
been received and the balance is ex-
pected to be received in the near
future. Temporary power and water
connections have been secured. Neces-
sary applications for regular supplies
have been made to the local autho-
rities.

Recruitment of technical persomnel:

One foreign technician has already
been employed. One Indian technician
has since been trained in U.S.A. and
five more Indian technicians have
been sent to UK. for training. A
skeleton staff of 12 including 8 mana-
gerial and supervisory personnel is at
present employed in the project.

General:

According to present indications the
construction of the factory building
and the installation of plant and
equipment will be complefed by early
1961, The production will commence
in the first quarter of the same year.

Shri D. C. Sharma: From the state.
ment I find that this factory will
start functioning in 1961. May I know
what will be the approximate produc-
tion of this factory during the first
year and whether it will go on in-
creasing as time goes on?

Shri Manubhai Shah: The estimated
production is 2,000 kgms. of tetracy-
cline and 3,000 gms of oxytetracycline.

Shri D. C. Sharma: May I know
whether all the facilities will be
afforded to Chandigarh for the
marketing of these products?

Shri Manubhai Shah: This is to cater
for the needs of the whole country.
In proportion to Chandigarh's wants
the sale of these drugs will take
place there,
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Shri D, C, Sharma: My question was
this. What facilities will be afforded
at Chandigarh for the distribution of
the product?

Shri Manubhai Shah: This is a very
popular drug which every doctor and
pharmacist uses and this will be had
from them. There is no special faci-
lity required for this drug.

Shri Yadav Narayan Jadhav: What
is the present demand for these two
drugs and how much are we import-
ing?

Shri Manobhai Shah: Presently we
are consuming about 5-7 tons of aurio-
mycin, biomycin and wvarioug other
mycins. We have estimated that as the
Central Health Scheme popularises
itself in the rural areas, there will be
more demand under the Third Plan.
We have planned for a production of
more than 100 tons. The House
knows that by the Soviet project we
have almost covered 90 per cent of
the demand.

Production of Raw Rubber

*359. Shri Punnoose: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have any
plan to increase the production of raw
rubber by undertaking or encouraging
new planting of rubber;

{b) whether the Rubber Board has
submitted any scheme or proposal;
and

{c) what are its features?

The Minister of Commerce (Shri
Eanungo): {a) and (b). Yes, Sir.

(c). The Rubber Board's Scheme
envisages the grant of interest-free
loan to growers at the rate of Rs. 750
per acre in six graded annual instal-
ments, the loan being repayable in six
equal annual instalments of Rs. 125
each commencing from the tenth year
of payment of the first instalment of
the loan. This loan assistance is pro-
posed to be limited to 3000 acres

755 (Ai) LSD—2
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every year commencing from 1960-61.
The Scheme has been included in the
Third Five Year Plan proposals which
are under consideration by Govern-
ment.

Shri Punnoose: May I know the
present requirement of rubber in India
and also the internal production?

Shri Kanungo: [ suppose we have
still to import about 20,000 tons and
a large quantity of synthetic rubber
also. Our production is about 25,000
tons.

Shri B. K. Gaikwad: What is the
approximate income per acre from
rubber plantation and how much area
is under rubber plantation and how
much could be brought under rubber
plantation?

Shri Kanungo: I have mnot got the -
exact figures. I think the average
yield is nearabout 300 lbs. per acre
but it varies according to the nature
of the planted material, etec. The
potentiality for plantations—I mean
the area that can be utilised for rub-
ber plantations—would be about two
lakh acres.

Shri Jinachandran: Has the Kerala
Government submitted any proposals
and if so what are the details?

Shri Kanungo: They have not sub-
mitted any proposal yet.

Shri Tangamani: How many acres -
have been planted under this new
planting scheme for which about Rs.
720 per acre is given and how many
acres are proposed to be included in
the Third Plan.

Shri Kanungo: The Rs. 750 scheme -
is not sanctioned yet. The present
plantation is going on the basis of a
subsidy of Rs. 250-400. The subsidy
so far granted is Rs. 1948300 or &
little more and the acreage replanted
under the scheme is 8492,

Shri Punnoose: I understand that a
working group of the Planning Com-
mission has considered this question
and has made certain recommenda-
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tions. What are their recommenda-
tions?

Shri Kanungo: Yes, Sir. They have
an ambitious programme but_ it is yet
to be cleared from the Planning Com-
mnission.

Shri Punnoose: Is the Minister not
aware of the recommendations?

Shri KEanungo: The working group's
report is under consideration 1:.-! _ﬂ-{e
Planning Commission and until it is
clear there is no point_ in~ discussing
it further.

Shri Maniyangadan: ]&an 1 know
whether this scheme of giving a sum
of Rs. 750 per acre is for new plzfnta}-
tions or for replantations? If it is
for replantation, is there any scheme
before the Government for__encourag~
ing new plantations?

Shri Eanungo: There are schemes
for new plantations also but that will
be under the Third Plan. Replanta-
tion is going on at present and the
idea is that the subsidy should be
stepped up as it is not enough.

Shri Maniyangadan: 1 wanted to
know whether the Rubber Board has
submitted any scheme for encouraging
new plantations.

Shri Kanungo: Yes, Sir. It is still
under consideration. )

Shri Punnoose: Is it a fact that it
is estimated that it will cost about
Rs. 1000-1200 for planting an acre of
rubber and the working group has re-
commended gbout Rs. 1000 per acre?

” Shri Kanungo: It has not recom-
mended. That is the figure that is
being considered.

~ Shri Jinachandran: May I know
whether we will reach self-sufficiency
in rubber at the end of the Third
Plan?

Shri Kanungo: I am afraid not.

Shri Jinachandran: Will the Gov-
ernment take any stops?
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Shri Kanungo: We will do our best
according to the available resources.

Mr. Speaker: Next Question,

Shri Hem Barua: May I submit that
Question No. 370 be taken up?

Mr. Speaker: I will go in the order,
one after the other. I cannot give
any preference.

Coke Oven Plant

*360. Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a proposal to
set up a Coke Oven Plant for pro-
duction of industrial coke in the
South;

(b) if so, the capacity of the plant;

(c) the expenditure to be incur-
red thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
Government of Madras have a pro-
posal for setting up a Coke Oven Plant
although they have so far not work-
ed out the details of the scheme.

Shri Rami Reddy: May I know
whether any assessment of the re-
quirements of the industry during the
Third Plan has been made?

Shri Manubhai Shah: An assess-
ment has been made for the whole
country and we have contemplated
three big coke oven batteries but un-
fortunately so far we have not been
able to find provision for this in the
Third Plan.

Shri Rami Reddy: In view of the
large availability of coal which is the
primary raw material necessary for
the manufacture of this coke is the
Government contemplating the setting
up of any plant at Singareni collieries
in Andhra Pradesh?

Shri Manubhal Shah: As far as
Andhra Pradesh or any particular
area is concerned, the area will be
decided only after the broad pattern
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of production is determined. But it
is certain that when the engineering
industries expand so fast, industrial
coke will have to be produced in
ample measure.

Shri Tangamani: May I know whe-
ther the Government of Madras had
given the details about the site, capa-
city of the plant, etc.?

Shri Manubhai Shah: I have already
indicated that they have only indicated
their desire. Neither the details nor
the project report had been sent to
us.

Shri Venkatasubbaiah: What is the
present shortage of coke in this coun-
try? In view of the shortage, do
Government propose to set up coke
oven plants in India?

Shri Manubhai Shah: That is what
I have indicated. Looking to the deve-
lopment of industries, there is acute
shortage of coke being felt. It is
difficult to say the actual shortage in
terms of tonnage because the demands
are rapidly expanding. Last year when
we made an assessment the shortage
was anything between 300,000 and
400,000 tons, In the Third Plan pe-
riod, production will have to rise up
to 1 to 1.5 million tons. All this will
have to be worked out.

U.S.A. Missile Fired in Indian Ocean

eg61, J Shri Bibhuti Mishra:
" Shri M. R, Krishna:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
United States Air Force fired a mis-
sile into the Indian Ocean on the 20th
May, 1960; and

(b) if so, whether that missile
caused any damage to living beings
in the Indian Ocean?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
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Sadath Ali Ehan): (a) We have
read reports regarding the firing of a
missible into the Indian Ocean only
in the newspapers.

(b) No report of any damage to life
in the Indian Ocean has so far bee
received. B
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Mr. Speaker: Sir M. R. Krishna.

Shri M. R. Krishna: May I know
what is the.... ’

Shri Raghunath Singh: Sir, I gave
notice of question Nec¢ 386. I suggest
that it may be iaker up.

{

Mr. Speaker: I can't take it up.

)

Shri M. R. Brishna: May 1 know
what is the procection against any
aeroplane carryirg fthese dangerous
and deadly missiles near about ihe
sea which is undcr the jurisdiction of
the Government -t India? ’

Shri Jawaharlal Nehru: What!

Mr. Speaker: ¥& | as not been able
to follow the questing.

Shri M. R. Krizhna: Any aeroplane
carrying this kind of missiles near..

Shri Jawaharlaj Nchru: ‘Aeroplanes
do not carry tonrm at all. They are
not sent in aeropianes.
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WRITTEN ANSWERS TO
QUEETIONS
Central Staff College
( Shri Harish Chandra
*362. { Mathur:
| Pr. Ram Subhag Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is proposed to have
a Central Staff College for Industrial
Extenslon Service;

(b) what is the nature of the
scheme: and

(¢) when is the college likely to
start functioning?

The Minister of Industry (Shri
Manubhal Shah): (a). Yes, Sir.

(b) and (e¢). The details of the
scheme are being finalised.

Final Settlement of Claims

*363. Shri Keshava: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Starred Question No. 738 on
the 9th March, 1960 and state whether
the final settlement of claims in res-
pect of refugees from West Paklstan
has been accomplished?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): No. Sir. As a result of
physical verification made im April,
1960, it was found that actually 42,000
cases were pending in March and not
34,000. Out of these 12,000 cases have
since been settled and 30,000 cases
still remain to be settled. In addition
there are about 4600 Rehabilitation
grant applications pending settlement.
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Pamba-Kakki Project

*366. Shri Narayanankutly Menon:
Will the Minister of Planning be
pleased to state:

(a) whether the Kerala Govern-
ment has made any request tor =7co7 =
ing the sanction for commanc- )
of work of the Pamba-Kak'i rroiz:i
in Kerala during this year; ang

(b) what action has been taken by
Planning Commission on this request?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) Yes, Sir.

(b) The project has ben examined
and recommended by the Advisory
Committee on Irrigation, Flood Con-
trol and Power projects and is now
being processed further by the Plan-
ning Commission in consultation with
the Ministry of Finance,

2308
Economy in Printing

( Shri R. C. Majhi:
#367.{ Shri Subodh Hansaa.
( Sbri 5. C. Samanta:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether the Committee, set up
by the Government to improve the
quality of printing in all the Govern-
ment presses and to effect economy
has submitted its report; and

(b) whether the report has been
considered by Government?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a). Yes, Sir.

(b). The report is under considera-
tion of the Government.

Machines for Drying ang Rolling Tea

*368. Shri Hem Raj: Will the Min-
ister of Commerce and Industry be
pleased to refer to the reply given tb
Starred Question No. 1436 on the 22nd
September, 1958 and stale:

(a) whether the Small Industries
Services Institute has since completed
its survey of the requirements of
small machines for dryving and rolling
tea by the small tea grow=rs; and

(b) if so, whether a copy of the re-
port will be laid on the Table?

The Minister of Commerce (Shri
Eanungo): (a) The Tea Board later
on came to the conclusion tuat better
results could be achieved by asking
their Director of Teu Devclopment to
visit the small tea producing units in
Kangra and Mandi and assess thelr
machinery requiremsnts. From the
impressions gathered by that Officer
during personal contacts made during
this tour, it was evident that mechan-
isation by small tea growing factories
would not be an economic propos:tion

(b) Does not arise.
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Public Undertakings

*369. Shri Morarka: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether Government intend to
appoint an expert committee to go
into the question of determining the
appropriate form of organisation for
the various types of public undertak-
ings; and

(b) it so, when will the committee
be set up?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Pakistani Raid in Uri

Shri P, G. Deb:
*370. { Shri Raghunath Singh:
Shri Arjun Singh Bhadauria:

Will the Prime Minister be pleased
to state:

(a) whether a band of Pakistanis
raided the village of Sahura in Uri
Sector of Kashmir on the Tth June,
1960 and kidnapped two villagers;

(b) if so, the details of the same;
and

(c¢) whether the U.N, Observers have
got the Indians released from the
custody of the Pakistani raiders?

The Parliamentary Secretary to the
Minister of External Affaira (Shri
Sadath Ali Khan): (a) and (b). Two
civilians of wvillage Sahura (4* 1aiiles
North East of Uri and 4 mile on our
side of the cease-fire line) are report-
ed to have been kidnaped by a party
of Pakistanis on the night of June
@/7, 1980. They also took away some
property. The civil police are investi-
gating the case.

(¢) The U.N. Field Observer Team
at Uri has been approached to secure
thelr release.
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Shortage of Raw Jute

[ Shrimati Renuka Ray:
*371. J} Shri Aurobindo Ghosal:
Shri P. G, Deb:

| Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Jule Mills
Association have decided to seal looms
progressively because they complain
of shortage of raw jute; and

(b) whether any steps have been
taken to increase the raw material
supply from Pakistan and if so, with
what effect?

The Minister of Commerce (Shri
Kanungo): (a) The Indian Jute Mills
Association have permitted their mem-
ber mills to curtail production of jute
goods so as to adjust their consumption
of raw jute to available supplies until
the new crop jute becomes available.

(b) Government have allowed im-
ports of jute to meet the mills’ re-
quirements. These measures have con-
tributed to a downward movement of
the prices of raw jute which had risen
to very high levels. Some mills are
reported to have unsealed the looms
sealed by them earlier due to short-
age of raw jute.
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Allegations against an LF.A.S, Officer
[ Shrimati Mafida Ahmed:
| Dr. Ram Subhag Singh:
*3".'3.{ Shri Basumatari:
| Shri P, C. Borooah:
| Shri Assar:

Will the Prime Minister be pleased
to state:

(a) whether serious allegations of
complicity with Naga hostiles have
been made against a senior LF.A.S.
officer now posted in Shillong, as re-
ported in Assam Tribune of Gauhati
dated the 18th June, 1960;

(b) if so, whether enquiry has been
ordered into those allegations; and

(c) whether that officer still conti-
nues to be at his Shillong assignment?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) Yes. As a result of some en-
quiries, the officer in question was
cleared of some charges made against
him. One of the charges is still under
investigation. This relates to Foreign
Exchange Regulations.

(¢) The officer has proceeded on
leave from the 1st August, 1960.

Orissa Textile Mills Lid.

,3“_f Shri Sanganna:
7 Shri P. K. Deo:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1373 on the 8th April, 1960, and state
the further progress made regarding
the investigations into the affairs of
the Orissa Textile Mills Limited?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
There was no investigation in pro-
gress into the affairs of the Orissa
Textile Mills Limited when the pre-
vious question referred to by the
Hon. Member, Shri P. K. Deo, was
answered by me in April last. I had,
however, told the Hon. Member that
I would look again into the action
taken on the Report, which related to
the investigation made into the affairs
of this Company for the period upto
1955.

As far as matters affecting civil liab-
ility are concerned, there was no
justification in this case for Govern-
ment's entering into prolonged civil
litigation. As for the contraventions
of the Companies Act, there had been
subsequent acts of rectification and it
was felt that would not be proper
to take such matters to Court on pure-
ly technical grounds. The situation
has been explained at length to the
Orisa Government, who have stated
that they do not wish to dispute this
position. They have, however, asked
for an investigation into the Com-
pany’s working from 1955 to 1959.

Two Hon, Members, including Shri
P. K. Deo, have also had an oppor-
tunity of discussing these matters with
the Officers of the Company Law Ad-
ministration Department who have
explained the position further to them.

Complaints Against ALR, Calcutta

#375. Shri Rameshwar Tantia: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that ome
Shri Bimal Bhushan gn artist of 22
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years repute, has submitted a 51-page
memorandum containing  serious
charges against the working of A.LR,,
Calcutta  Station, to the Director
General of ALR.; and

(b) if so, whether any inquiry has
taken place and with what results?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 1
understand that a gentleman of that
name who claims that he has been an
artist for 22 years, has submitted a
long memorandum. The artist is not
an employee of the All India Radio.
His name was on the roll of casual
artists who can be boked if and when
wanted by the Station. His quality,
according to categorisation, was con-
sidered to be ordinary.

Mainly his complaint appears to be
that he has not been invited to broad-
cast and he feels that this is due to
some grudge by one of the officials of
the Station.

In this connection it might be men-
tioned here that a very large number
of artists are on the roll, more es-
pecially for light music or Ravindra
Sangeet, {op which category the appli-
cant belongs. It is not practical to
call all of them, or every one of them
for broadcasting.

(b) In a case like this, there is no
question of result as the artists who
are on the roll for casual booking will
anly be booked by Stations when
necessary. I might however, indicate
that every such appeal is carefully
looked into and if the  applicant
merits, his grievances if genuine are
rectified to the extent possible.

Manufacture of Salt

[ Shri Agadi:
i LShri Sugandhi:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Union Government have directed the
Andhra Pradesh Government not to
issue any more licences for the manu-
facture of salt;
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(b) if so, the reasons therefor;

(c) whether any other States have
been directed not to issue salt manu-
facturing licences; and

(d) if so, the names of such States?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
Andhra Pradesh Government were re-
quested in November, 1958 not to issue
fresh leases of lheir lands for salt
manufacture, and to consider excep-
tional cases in consultation with the
technical adviser, namely, the Salt
Commissioner.

(b) Over-production of salt.
(c) Yes, Sir.

(d) Maharashtra,
Madras.

Gujerat and

Construction Works in Ladakh by
Chinese

%#377. Shri Hem Barva: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Chinese have undertaken various con-
struction works in the part of Ladakh
occupied by them;

(b) if so, whether Government have
any information about the nature of
these works; and

(¢) if so, the details thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (c¢). Government have no de-
finite information on the subject,

Mining Boards

#378. Shri Jhulan Sinha: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether his attention has been
drawn to the failure of the Mining
Boards constituted under the Mines
Act, 1952 to meet even once during
the years 1956 to 1958;

(b) if so, whether there is any pro-
posal to take suitable measures to
make them function properly; and
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(c) whether it is a fact that decis-
jons of these Boards are arrived at
by circulation of papers and obtaining
views by post?

The Deputy Minister of

Labour
(Shri Abid Ali): (a) Yes.

(b) and (c). Matters ' referred to
the Board were dealt with by them
by circulation of papers for which
provision exists in the Rules. Govern-
ment have, however, recently sug-
gested to the Chairman of Mining
Boards that the Boards should meet
from time to time.

Frui¢ Preservation by Radiation

*379. Shri Inder J. Malhotra: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that the
Atomic Energy Commission is conduct-
ing experimen‘s on “how to preserve
fruits by the use of Radiation”;

(b) if so, when were these experi-
ments undertaken;

{c) on which fruits these research
investigations were carried on and
what are the results; and

(d) whether it will be possible to
preserve perishable fruits by use of
radiation on a large commercial scale?

The Parliamentary Secretary to the
Prime Minister and Minister of Ex-
ternal Affairs (Shri Sadath Ali Khan):
(a) Yes.

(b) In the middle of 1959.

(c) Fruits investigated so far are:
Mango, apple, banana, guava and
sapota. The data obtained to date in-
dicate that treatment with low doses
(10,000—15,000 rads) of gamma radi-
ation appreciably extends the storage
life of these fruits both at room tem-
peratures (23 ® —39° C) and in cold
storage; in the latter case the temper-
ature can be higher than that are
usually required for untreated con-
trols. This has an obvious bearing on
the possible economies. that can be
effected in the costs of refrigeration.

Written Answers 2316:

No deterioration in taste or flavour
has been detected in mangoes treated.
with 12,000 rads of gamma rays.

(d) While this is well within the-
realm of possibility, more fundamental
investigations are necessary before
embarking on large scale applications
of radiation for fruit preservation.
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Payment of Compensation by
Indonesian Government

[Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
*381. Sardar Igbal Singh:
Shri Nek Ram Negi:
Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
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Question No. 2372 on the 20th April,
1960 and state:

(a) whether the question of pay-
ment of compensation by the Indones-
ian Government to members of the
Indian Embassy for the loss incurred
by them due to the raid by the In-
donesians on their houses on the 15th
March, 1957 has since been settled;
and

(b) if not, the reasons therefor?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No.

(b) The matter is still under negoti-
ation with the Indonesian Govern-
ment through diplomatic channels.
Although the Government of Indonesia
have promised to pay compensation,
in principle, the quantum of compen-
sation to be paid has not yet been
settled.

Film on Untouchability

Shri A. M. Tariq:
Shri Ram Krishan Gupta:
*382. { Sardar Igbal Singh:
Shri D, C. Sharma:
|| Shri Madhusudan Rao:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 298 on the 22nd February,
1960 and state the progress made in
the production of a film on the re-
moval of untouchability?

The Minister of Information and
Broadcasting (Dr. Keskar): There
is no further progress to report at this
time, It will be some more time be-
fore the producer is able to advance
in the production of the film and
make a report.

Land Routes to Goa

Shri D. C, Sharma:
*383. Shriaamuhwm

Will the Prime Minister be pleased
to refer to the reply given to Starred
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Question No. 619 on the 4th March,
1960 and state:

(a) the progress made so far in
opening additional land routes to Goa,
and

(b) Brief details thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Government have decid-
ed to open two additional land
routes between India and Goa at
Anmode and Lakharkot. Necessary
practical steps towards that end are
being taken and it is expected that
the routes will be open to traffic about
October, this year.

Local Development Works

#384. Shri Rami Reddy: Will the
Minister of Planning be pleased to
state:

(a) whether the Local Development
‘Works scheme would be in force dur-
ing the current year also;

(b) whether it is proposed to conti-
nue the scheme in the Third Five
Year Plan;

{c) what are the types and nature
of works that could be executed under
this scheme;

(d) what are the grants-in-aid that
would be given for the various types
of works;

(e) what are the respective shares
of the expenditure that would be
borne by the Centre, the State and the
Local Agency; and

(f) what is the financial assistance
given by the Centre to Andhra Pra-
desh under this scheme?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). Yes,
Sir.

(¢) The types and nature of works
to be taken up are:

(i) Drinking water supply schemes
in individual villages;
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(ii) Village roads linking them to
the nearest main road or rail-
way station; and

(iii) Village school buildings which
may also serve as a Com-
munity Centre. and Village
Library.

(d) and (e)., The Central grant is
limited to 50 per cent. of the total
cost of each work subject to a maxi-
mum of Rs. 10,000 per work for one
village. The balance of 50 per cent.
is met by contributions from the
people in cash or in kind or through
voluntary labour, together with any
contribution which the State Govts,
and/or Local Bodies may make, The
assistance is the same for all types of
work.

(f) A sum of Rs. 2856 lakhs has
been allocated to Andhra Pradesh as
Central assistance for the current
Year.

Tibetans in Sikkim

( Dr. Ram Subhag Singh:
| Shri P, G. Deb:
Shri P. C. Borooah:
‘335.4 Shri Arjun Singh
Bhadauria:
Shri Rameshwar Tantia:
Shri Achar:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
published in the Statesman (Delhi) of
20th June, 1960 wherein it has been
reported that 500 Tibetans have oc-
cupied Khemchok, a small grazing
field, in North-West Sikkim near
Lachen;

(b) if so, what is the truth about the
matter; and

(c) the action taken by Government
in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): (a) Yes, Sir.

(b) and (c). About 500 Tibetans, in-
eluding men, women and children,

arrived with large herds of sheep and
vak in North-West Sikkim in June,
1960. On enquiry, it was found that
they had come to Sikkim as refugees
and did not intend to return to Tibet.
They have been treated as refugees.
Temporary employment is being found
for them and Government have des-
patched a forage and a wool expert
to advise about their resettlement with
their herds in Sikkim.

Office Accommodation for Link
Magazine

*386. Shri Rameshwar Tantia: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Link, an Indian news
magazine, has been given office ac-
commodation in a Government build-
ing in Connaught Place, New Delhi;
and

(b) if so, the reason therefor?

The Deputy  Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir. One room has
been so allotted,

(b) Subject to availability, non-
official organisations engaged in mnse-
ful work in social, educational, cultural
and other spheres are also considered,
for allotment of accommodation in the
Theatre Communication Building for
temporary periods on payment of
rent under F.R. 45-B. A list of sven
organisations to whom allotment has
been made is placed on *the Table of
the Sabha. [See Appendix II, an-
nexure No. 1]. The United India
Periodicals Ltd. who are the publi-
shers of the ‘Link’ magazine is one of
them.

Bigger Crops through Radiation

*587. Shri Inder J. Malhotra: Will
the Prime Minister be pleased to state:

ia) whether the Atomic Energy
Commission undertook any experi-
ments to find out the possibility of in-
creasing the yield of main important
crops especially of rice by the use of
radiation; 1
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(b) it so, what were the results and
to what extent it will be possible to
increase the yield of rice; and

(c) whether it will also be possible
to inereas> the yield of crops by the
use of radiation on a large scale and
ultimately on a field scale?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) Since 1957, the Biology Division
of the Atomic Energy Establishment,
Trombay has been carrying out radia-
tion studies on a variety of rice known
as FPtb-10 which is grown extensively
in the South. This variety has proved
to be a very useful one, in as much
as several mutations affecting the
grain characters like shape, size,
colour of the kernel, development of
awns and chlorophyll and yield have
been produced which Were recog-
nizable in the 1st, 2nd and 3rd
generation progenies raised from
sceds which hag originally been irra-
diat~d with thermal neutrons at the
APSARA reactor. With a view to mak-
ing a comparative evaluation of the
higher yield potentials under different
environmental and climatic conditions,
seed samples of 8 newly developed
lines have been sent to the Central
Rice Research Institute, Cuttack, and

Rice Res~arch Station, Karjat for fur-
ther field trials,

(c) Yes—Although there are a num-
ber of practical difficulties it is thaore-
tically possible to induce high yielding
mutations in any crop plant d-pending
on jts genetic constitution. As radia-
tion induced mutations are not differ.
ent from those appearing spontanecus-
Iy in nature, they can be ultimately
Erown on a field scale, This has in
fact bren accomplished on a large
scale in Sweden and U.S.A. Radiation
itself ig not, and does not need to he
used “on' a field scale”. Once a new
and true Propogating variety has heen
developed by the use of radiation,
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seeds from it can be used on a field
scale,
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Indians in South Africa

[ Shri Ram Krishan Gupta:

Shri Rameshwar Tantia:

Sardar Igbal Singh:

Shri Shree Narayan Das:

Shri Chintamoni Panigrahi:

Shri M. L. Dwivedi:

Shri A. M. Tariq:

Shri Naval Prabhakar:

Shri Ajit Singh Sarhadl:

+389. ; Shri Vidya Charan Shukla:

*Y Shri Harish Chandra

Mathur:

Shri N. R. Muniswamy:

Shri D. C. Sharma:

Shri Raghunath Singh:

Shri P. K. Deo:

Shri Supakar:

Shri Kalika Singh:

[ Shri Muhammed Elias;

LSlul Hem Rarua:

Will the Prime Minister be pleased
to 1efer to the reply given to Starred
uestion No. 904 on the 17th March,
1960 and state:

(a) whether Gnvemmergt _have re-
ceived any offer for megotiations from



2323  Written Answers SRAVANA 21, 1882 (SAKA) Written Answers

South Africa on the question of the
treatment of people of Indian origin
in South Africa;

(b) if so, whether negotiations have
been started; and

(c) the result thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No, Sir.

{b) and (c). Does not arise.

Naga Rebels

Shri D. C. Sharma:
Shri Ram Krishan Gupta:
“‘Sﬂ{ Shri Raghunath Singh:
Shrimati Mafida Ahmed:
L Shri Hem Barua:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 625 on the 4th March,
1960 and state:

(a) how many times the Naga rebels
have raided since the 1st March, 1960;

(b) the extent of loss suffered by
Government and the people;

(¢) the nature and kind of proverty
looted;

(d) how many people have been
kidnapped, killed or are untraceable;
and

(e) how many Naga rebels were
killed or captured during this period?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) There have been nineteen raids up
to the end of July, 1960. These were
mostly minor incidents of sniping and
ambushing.

(b One Army vehicle was slightly
damaged.

(¢) A radio set belonging to an
Overseer, Rs. 102 in cash belonging to
a wireless operator, 40 pairs of socks
and jungle boots belonging to the
wilioge guards and two wireless sets
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telonging to the Wireless Organisation
were looted.

(d) Two persons were killed and
nineteen kidnapped.

(e) Twenty hostiles were killed and
397 captured.

Provident Fund Scheme for Workers
in Andaman Islands

*391 Dr. Ram Suobhag Singh: Will
the Minister of Labour and Employ-
meut be pleased to state:

(u4) whether Government have any
provident fund scheme for those Gov-
ernment undertakings to which the
Provident Fund Act does not compul-
sorily apply;

(b) whether any provident fund
scheme is proposed to be extended to
(1) the motor transport and electricity
undertakings and to (ii) other Govern-
ment departments/undertakings in the
Andaman Islands which employ a
large number of workers;

(¢) whether any proposals were
made in the Islands’ Labour Advisory
Committee and Chief Commissioner's
Advisory Council for the introducticn
of provident fund schemes in Govern-
ment departments/undertakings which
together employ above 90 per cent.
labour in the Islands; and

(d) what action has been taken by
Government on those proposals and
what is the reason for not introducing
any provident fund scheme in those
departments/undertakings so far?

The Deputy Minister of Labour
(Shri Abid Al): (a) No information is
available.

(b) (i) The Employees’ Provident
Funds Scheme already applies to these
undertakings.

(c) Yes.

(b) (ii) and (d). A sub-Committee
has been set up to examine the possi-
bility of instituting a provident fumd
scheme in the 'marine department.
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Displaced Persons at Hastinapur

v355. Shri Ajit Singh Sarhadi: will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that there is
a complaint from displaced persons in
Hastinapur that they had been neither
given agricultural land nor employ-
ment opportunities promised when
they were brought to Hastinapur;

(b) it so, what is the present posi-
{ion there; and

(e) what steps are being taken to
fing employment for displaced persuns
there?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c¢). Government have
all along been making efforts to set up
industries at Hastinapur and about
half a dozen small industries have al-
rcady been set up there. The State
Government have under consideration

a number of other schemes and it is _

expected that some 'more industries
will be set up at Hastinapur. It is not
possible to allot agricultural lands to
the residents of Hastinapur, because no
such lands are available there.

Unemployed in Maharashira

638. Shri Pangathar: Will the
Minister of Labur- aud Employment
be pleased to ‘tatle:

(a) the compa:ative figures of the
registered unevnricyed during the
2nd quarter of 1867 in Maharashlra;
and

(b) the numke' of unemployed
graduates, intermediates and matri-
culates registered Jur~g the same
period?
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The Deputy Mis'ster of Labour
(Shri Abid Ali):
(=)

No. of
applicants

registered

Month during the
month

1960
April 20,852
ay 22,430
June 27,261
ToTaL 70,543

(b):

No, of
applicants
registered

Category during the
quarter®

April
June, 1960

_ Matriculates 17,355
Intermediates . 1,084
Graduates 1,658

ToTAL 20,097

*Monthly figures are not available.

Middle Income Group Housing
Scheme in Maharashtra

639. Shri Pangarkar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether any fund has been re-
leased to Maharashtra Government in
1960-61 so far for implementing the
M.icclldle Income @roup Housing Scheme;
an
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(b) the progress achieved so far

under the scheme?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No; the Maharashtra
Government have not so far asked for
any loan assistance for the implemen-
tation of this Scheme. They, however,
propose to set apart a sum of Rs. 66
lakhs from their own resources for
construction of rental housing for per-
song in the middle-income group.

{b) Does not arise.
Purchases from Small Industries sector

640. Shri Pangarkar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state the value of stores
purchased in 1959-60 from the small
industries sector with and without the
assistance of the National Small Indus-
{ries Corporation?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Rs. 4.33
Crores:

Rs. 265 crores with the assistance of
the National Small Industries Corpo-
ration and Rs. 1'68 crores (including
Rs. 1'01 crores of Khadi items) with-

out its assistance.
=

Office of Political Officer, Sikkim

641. Shri Madhusudan Rao: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 2030 on the 12th April, 1960 and
state:

(a) whether the investigations in re-
gard to the allegations of malpractice
against the office of Political Officer,
Sikkim have since been completed;

(b) if so, the findings thereof; and

(c) the
matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): (a) to (c). The investigations
have not yet been completed.

decision taken in this

Dry Battery Electric Cells

642. Shri P. K. Deo: Will the Minls=
ter of Commerce and Indusiry be
pleased to state:

(a) whether wood flours are used in
the country for the manufacture of
dry battery electric cells;

(b) whether this process was deve-
loped by the Forest Research Institute;
and

(e) whether all the manufacturers
use wood flours in the manufacture of
these cells?

The Minister of Industry (Shri
Manubhai Shah): (a) None of the dry
battery manufacturers are using wood
flours for the manufacture of dry
hattery electric cells.

(b) Some time ago the Forest Insti-

tute suggested the use of a mixture of
the wood flours in dry electric cells.

(c) Does not arise.

Brigqueites

643, Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) which firms in India produce
charcoal briguettes by wusing cheap
binders as developed in the Forest
Research Institute;

(b) what is the use of these char-
coal briquettes in this country; and

(c) what is the total requirement of
the country?

The Minister of Industry (Shri
Manubhai Shah): (a) Information is
not available.

(b) Practically the same as that of
charcoal.

(¢) Information is not available.
Manufacture of Sports Goods

644. Shri P. K. Deo: Will the Minis-
ter of Commerce and Imdustry be
pleased to state:

(a)} whether India is self-sufficient
in the manufacture of sports goods;
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(b) which of the sports goods are
manufactured in the country and

which are imported from other coun-
tries;

(c) the amount spent in foreign ex-
change in tHe import of sports goods;
and

(d) what steps are being taken to
-manufacture them in this country?

The Minister of Industry (Shri
Manubhai Shah): (a) India is self-
sufficient in the manufacture of sports
goods, exccpt a few items like golf
clubs, golf balls, tennis balls, tennis
rackets, pingpong balls, which are be-
ing imported.

(b) A statement is laid on the Table.
[See Appendix II, annexure No. 2.]

(c) Rs. 3,99,000 during 1959.

(d) A statement is laid on the Table.
[See Appendix II, annexure No. 3.]

Hockey Sticks

645. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Indian cane has been
discovered being as suitable as Mala-
yan cane for the manufacture of
hockey sticks, as a result of research
done in the Forest Research Institute
in Dehra Dun;

(b) whether hockey sticks are
manufactured out of Indian cane;

(c) if so, which are those firms that
manufacture hockey sticks out of
Indian cane;

(d) whether we export

hockey
sticks to other countries; and

(e) if so, to which of the countries
and what foreign exchange we earn?

The Minister of Industry (Shri
Manubhaji Shab): (a) and (b). Yes,
Sir.

(¢) A statement is laid on the Table.
[See Appendix II, annexure No. 4.]

(d) Yes, Sir.
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(e) UK, W. Germany, Aden,
Kuwait, Nigeria, Kenya, Uganda,
Nyasaland, Egypt, U.S.A.,, Australia,
New Zealand, Belgium, Japan, Fiji
Island and British Somaliland, mostly.
The foreign exchange earnings during
1959 were of the order of Rs. 1,30,301.

Prices of Machine Tools

646. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state whether
Government have directed the Hindus-
tan Machine Tools Ltd. to keep their
prices at par with the landed cost of
comparable machine tools imported in
the country?

The Minister of Industry (Shri
Manubhai Shah): No, Sir.

Migration of Hindus
Pakistan

647. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
number of Hindus who have migrated
to India from West Pakistan since
March, 19607

from West

The Prime Minister and Minister of
Externa] Affairs (Shri Jawaharlal
Nehru): 402 Hindus migrated to India
from West Pakistan during the period
from March, 1960 to 30th June, 1960.

N.B. This does not include Hindus
Migrants who entered India through
Ahmedabad airport.

Copper Re-rolling Mills

648. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any licences have been
issued for copper re-rolling mills in
Maharashtra State in 1858 and 1959;

(b) it so, the names of the parties;
and

(c) the criteria for making such
selection?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). No licen-
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ces were issued for the establishment
of new copper re-rolling mills in the
Maharashtra region of the then

Bombay State during 1958 and 1859..

Licences for carrying on the business
of the undertaking were, however,
tssued to the following six units which
were already in existente and which
attracted the provisions of the Indus-
tries (Development and Regulation)
Act, 1951 as a result of their expan-
sion:—

1. M/s. J. B. Metal Industries Lid.,

Bombay.

2. M/s. Patent Tifin Carrier San-
ghvi Co., Poona.

3. M/s. N. M. Metal Industries,
Bombay.

4, M/s. Oriental Metal Industries,
Bombay.

5. M/s. Lallubhai Amin Chand
(P) Ltd., Bombay.

6. M/s. Bombay Metal Industries,
Bombay.

Passports

649. Dr. K. B. Menon: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a num=
ber of cases have been reported about
the delay in the issue of passports to
students and businessmen going abroad
for study and business;

(b) if so, what are the reasons for
this delay;

(c) what is the normal time requir-
ed for issue of passport; and

(d) whether it is also a fact that on
account of these long delays the per-
sons concerned are compelled to get
passports through the travel agency?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Only a few com-
plaints are received from students and
businessmen regarding delaps in the
istue of passports to them. Many

755 (Ai) LSD—3

hundreds of students and businessmen
receive passports each year and go
abroad without making any complaint.
In respect of students the delay arises
if a student

(i) has not obtained admission in
a foreign educational institu-
tion;

(ii) has not completed the Appliea-
tion form correctly and has
not supplied promptly addi-
tional information asked for;

(iii) has not provided a satisfactory
financial guarantee with his/
her application for a passport;
and

(iv) has not adequafe academie
qualification.

As regards the businessman, when-
ever the businessman is well known
in the area the Regional Passport Offi-
cer is tully competent to grant a pass-
port and he does so in ‘most cases.
Delay arises only in cases of those
businessmen, who are not able to es-
tablish evidence of foreign contacts as
the applicants can be asked to furnish
such evidence which wusually takes
time or in case of businessman whose
business contacts with foreign coun-
tries appear to be dubious, in the first
instance.

(c) A passport is granted normally
within one month of the date of recei'pt
of an application by a District Magis-
trate/Commissioner of Police|Regional
Passport Officer, ete. It may be men-
tioned that in about 90 per cent of
cases this schedule iz adhered to.

(d) Some persons do utilise the
services of reputable {ravel agents.
This is obviously for their own con=-
venience as the applicants may not be
able to complete applications, file
them, take delivery of passports etc.
There are many mushroom travel
agencies of dubious character with
which the Regional Passport Offieers
are not allowed to deal on behalf of
applicants,
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Industrial Co-operative Societies

"650. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 326 on the
22nd February, 1960 and state the fur-
ther progress since made by Govern-
ment to develop selected industrial
co-operative societies?

The Minister of Industry (Shri
Manubhai Shah):

More societies have been selected
by State Governments and the deve-
lopment programme now covers 115
societies,

State Governments and Co-operative
Banks have advanced additional loans
to some of the selected Co-operative
Societies.

Four more States (Uttar Pradesh,
Mysore, Andhra Pradesh and Madhya
Pradesh) have formed committees for
co-ordinating the efforts of all the
Agencies. Such Committees are now
functioning in 12 States.

During the period upte May, 1960
the membership has been increased by
49 in 10 of the selected societies. The
share capital has been increased by
Rs. 2,029 in 13 societies. 13 societies
were able to achieve improvement in
quality of production and four societies
achieved reduction in costs during the
same period.

Technical Offices of the Small Indus-
tries Service Institutes have paid 125
visits to about 75 Societies since
March, 1960 for the purpose of giving
technical guidance.

Unsold Stock of Handloom Goods in
Delhi

651. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the present stock of unsold
handloom goods in the co-operative
sector in Delhi; and

(b) the steps taken to dispose »f
such unsold stock of handloom goods
in the State?

AUGUST 12, 1960
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The Minister of Commerce (Shri
Kanungo): (a) As on 3lst July, 1960
Value of Rs. 1,47,630.06.

(b) It has been reported by the
Delhi Administration that four Sales
Depots have been set up for the sales
of handloom goods. No other special
steps are called for at this stage.

Smaliscale Industries in Nagpur
(Maharashtra)

652. Shri Kunhan: Will the Minis-
ter of Commerce angd Industry be
pleased to state:

(a) how many small-scale indus-
tries in Nagpur (Maharashtra) are
getting assistance from the Small-
scale Industries Service Institute; and

(b) the nature of assistance given
and the names of the factories?

The Minister of Industry (Shri
Manubhai Shah): (a) Sixty-two.

(b) A statement is laid on the Table.
[See Appendix II, annexure No, 5].

Employees’ Provident Fund in
West Bengal

653. Shri Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 1476
on the 25th March, 1960 and state the
progress since made for the recovery
of dues amounting to Rs. 66.47 lakhs
on account of contribution under the
Employees’ Provident Funds Act in
West Bengal?

The Deputy Minister of Labour
(Shri Abid Ali): Out of Rs. 66.47 lakhs
out-standing on the 31st December,
1959, a sum of Rs. 6.51 lakhs has been
recovered upto the end of July, 1980.

Non-LF.S. Officials in Indian Missions
Abroad

654. Shri Dinesh Singh: Will the
Prime Minister be pleased to lay on
the Table a statement showing:

(a) the number of Class I posts in
the Ministry of External Affairs and
Missions abroad, except those of
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Heads of Missions, held by officials
not belonging to LF.S.; and

(b) the number of officials of LF.S.
(A) on deputation to other ministries,
exccpt Ministry of Commerce and
Industry?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru):

{a) Number of C.ass I posts
held by non-1.F.S.
officials in the Ministry
of External Affairs and
Missions abi 4, 165

(b) Number of officials of
ILF.S.(A) on deputation -
to other Ministries 2

Death of Naga Officia!

['Slll'i P. G. Deb:
€35. 4 Shri §. A, Mehdi:
LSh.ri Raghui..a Sing.a:

Will the Prime Minister be pleased
to state:

ta) whether a loval Naga Official
was shot dead by the Army sentry on
the Tth May, 1960 on ‘L outskicts of
Kohima; and

(b) if so, the details of the incident?

The Prime Minister and Ministcr
of Extermal Affairs (Shri Jawaharial
Nehru): (a) Yes, but the incident took
place on the 30th April, 1960 and not
on the 7th May, 1960.

(b) The local authorities had
received a number of reports about
the movement of hostiles in a parti-
cular locality near Kohima. It was,
decided to lay an ambush to intercept
them. On the 30th April, 1960 at
about 5.30 p.m. when it was getting
dark the ambush party noticed two
armed persons dressed in khaki and
dark green shirts at some distance
and challenged them. One of the two
persons who was later identified as
Shri  Timothy, Sub-Inspector of
Schools, was believed to have fired a
round. The ambush party fired in
return. Shri Timothy was wounded

23 36

and the other person escaped. On
hearing of the incident, a Surzeon was
rushed to the spot and the injured
person was evacuated to the Main
Dressing Section and the Army Field
Ambulance Unit, where he succumbed
to the injuries despite all possible
medical aid. The rifle used by Shri
Timothv had one fired round in the
chamber and two live rounds in the
magazine.

2. From inquiries it was learnt that
Shri Timothy and a friend of his had
gone out for shooting. Persons going
out for shooting in that area are
requirad 1o obtain permission from the
civil authorities who in turn inform
the Security Forces operating in the
area,  But such permission was not
taken by Shri Timothy.

3. Shri Timothy belonged to a most
loval familv. His elder brother was
kilied by tne hostiles a couple of years
ago in the presence of his wife and
the children. There was naturally
some ovcitement amongst his clans-
men over the incident but the family
took it bravely.

Industrlal Estates in Orissa

656. Shri Chintamoni Pangrahi: W:il
the Minister of Commerce and Indus-
try be pleased to state the up-to-date
progress made in the different indus-
trial estates in Orissa?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
the Table. [See Appendix II, an-
nexure No, 6.]

Produition of Silk

657. Shri Ramc-hworr Tantia: Will
the Minister of Commerce and Industry
be pleased to st'e the total produc-
tion of silk in the vountry during
1958-597 .

The Minister c¢f Industry (Shri
Manubhai Shah': Satistics of the
production £ 1sw k are being
maintained or the baris of calendar
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year. The tot:! rroduction of raw
silk in 1958 and 1939 was:

AUGUST 12, 1960

Year Quantity

(lakh 1bs.)

1958 3395

1959 . . . 33°67
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Construction of Circunit House in Delhi

[ Skri /vm Krishan Gupta:
681 / Shri Kameshwar Tantia:.
| Sardar Igbal Singh:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 1461 on the 25th March, 1960 and
state:

(a) whether a decision has since
been taken fcr releasing some land in
Delhi foimerlv owned by the Nabha
State for the eanstruction of a Circuit
House in Delhi for the Punjab
Government; and

(b) if so, the nature thereof?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). The matter is still under con-
sideration.

Survey of Contract Labour
Shri Rameshwar Tantia:

Sardar Igbal Singh:
| Shri Madhusudan Rao:

Shri Ram Krishan Gupia:
663,

Wwill tr wuiiister of Labour and
Employm=nt b~ pleased to refer to
the reply given to Unstarred Ques-
tion No. 2158 on the 16th April, 1960
and state:

(a) whether Government, have
examincd the reports of the surveys

conducted by the Director, Labour
Bureau, Simla, in regard to the condi-
tion of contract labour in five selected
industries; and

(b) if so, the result thereof?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Survey reports
in respect of Iron Ore Mines, Petro-
leum (Refineries and Oil fields) Ports
and Railways are still under examina-
tion in consultation with the Minis-
tries concerned. The Survey report in
respect of Building and Construction
Industry is still awaited from the
Director, Labour Bureau.

(b) Does not arise.

Survey of Carpet Indusiry

Shri Ram Krishan Gupla:
¢63.  Shri Rameshwar Tantia:
LMnr Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1463 on the 25th March, 1960 and
skabe:

(a) whether the survey of the
carpst indusirv in the country has
sines. been completed; and

(b) if so, the details of the survey
report?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No,
Sir,

Consumption of Indian Miea in U.S.A.

(Shri Ram Krishan Gupta:
084, Shri Rameshwar Tantia:
Sardar Igbal Singh:

Will the Minister of Commerce and
Indestry be pleased to refer to the
reply given to Unstarred Question
No. 893 on the 9th March, 1960 and
state whether Governmeat have since
examined the financial imnlications >f
the proposal of the Export Promotion
Council regarding participation in the
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programme for popularising the con-
sumption of mica in the United States?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The item has been included in the
‘Programme of Work' of the Miza
Export Promotion Council and neces-
sary provision has been made in its
Budget Estimates for the year 1860-51.

Import of Printing Machines

[Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Sardar Igbal Singh:

| Shri Kodiyan:

665.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 720 on the 9th March, 1960 and
state:

(a) whether Government have
cxamined the applications for permis-
sion to import printing machines; and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Kanunge): (a) Yes, Sir,

(b) Printing machines of 4 to 6
colours are manufactured indigenously
and hence permission is not being
given for their import. Machines for
printing more than 6 colours have to
be imported at present, but with a
view to conserve foreign exchange os
well as to give protection to the indi-
genous industry, applications for
import of such machines are being
considered subject to certain conditions
with regard to past exports as well
as future exports.

Factory Building Layont

Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Sardar Igbal Singh:
LShri Pangarkar:
Will the Minister of Commerce and
Industry be pleased to refer to the
seply given to Unstarred Question

666,
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No. 1210 on the 17th March, 1960 and
state:

(a) whether Government have
received the report of the team sent
to study the technique of factory
building layout and construction under
the Technical Co-operation Mission;

(b) if so, the nature of the recom-
mendations; and

(c) the decision taken thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). The
report is expected shortly.

Employment Exchanges

667. Shri Ram Krishan Gupta: Will
the Minister ¢f Labour and Empley-
ment be pleased to state:

(a) whether the private employers
have been requested to give the
employment exchanges advance infor-
mation regarding the individual pre-
ferences of industrial units in the
matter of training and education; and

(b) it so, the reaction of private
employers in this regard?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise,

Central Training Institute for Women
Instructors

Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Labour and
Employment be pleased to state:

668.

(a) whether the scheme of re-
organisation and expansion of Central
Training Institute for Women Instruc-
tors has been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise.
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State Trading Corporation

( Shri Ram Krishan Gupta:
| Shri A. M. Tariq:
669. . Sardar Igbal Singh:
| Shri D. C. Sharma:
~ Shri Pangarkar:

Will the Minister of Commerce and
Industry bc pleased to refer to the
reply given to Starred Question No. 407
on the 25th February, 1960 and state
at what stage is the proposal for
amending the Articles of Association
of the State Trading Corporation of
India Ltd.?

The Minister of Commerce (Shri
Kanungo): The matter is still under
consideration.

Hostel for Female Government
Employees in Delhi

{Shri Ram Krishan Gupta:
| sardar Igbal Singh:
670.{ Shri D. C. Sharma:
Shri Daljit Singh:
[ Shri Ramam:

Will the Minister of Works, Housing
and Supply be pleased {o refer to the
reply given to Starred Question
No. 1523 on the 16th April, 1960 and
state the nature of progress made so
far in construction of a hostel for
single female Gevernment employees
in Delhi?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): The revised plans angd esti-
mate for the work are vet to be
finalised.

Nuclear Tests

€71. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state:

(a) whether any scrutiny and
examination have been made by any
United Nations authority or other with
regard to the implementation of the
Indian resolution on the question of
suspension of nuclear mnd thermo-
nuclear tests and the Irish resolution
for prevention of wider dissemination

of nuclear weapons as passed by the
14th Session of the United Nations
General Assembly; and

(b) if so, the result thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharkal
Nehru): (a) and (b). The resclution
as adopted did not call for any scru-
tiny or examination by any UN.
authority and, moreover, the resolu-
tions adopted by the General Assem-
bly are of a recommendatory nature.

The Three-Power Geneva Confer-
ence on Suspension of Nuclear and
Thermo-nuclear Tests is still in sessiom
and no report has so far been forward-
ed by it to the General Assembly or
to the Disarmament Commission.

The question of preventing the
wider dissemination of nuclear
weapons was referred by the General
Assembly at its 14th session to the
Ten-Nation Disarmament Committee
for its consideration. The Committee
was invited to report on this subject
to the Disarmament Commission. As
is known, the Commitiee dispersed on
2T7th June, 1960 without reaching any
agreement.
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National Productivity Council

§73. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
wy be pleased to state:

(a) whether it is a fact that the
Natignal Productivity Council is
spongoring a scheme to send its
neminees to France for industrial
traming and is also requesting indus-
tries to do so;

(b) if so, the nature of the scheme
amd its details; and

(e} whethor regions having concen-
tration of small scale industries have
due . represenluation in having proper
training?

The Minister of Industry (Shri
Manybhai Shah): (a) Under the Indo-
Freseh Agreement for Economic and
Technjcal Co-operation, the National
Productivity Council will sponsor 15
candid: ¢s fir trairing in ‘Production
Menagement’ in France in 1961 for
whigh applications have been invited
by #he Courril th-ough advertisement
in flg press.

(W) Under this scheme the expendi-
turs. on trainirg in France and one-
way intcrnalional travel will be borne
by French Government. Period «f
traiming will be six months and train-
ing W11l start in January 1961. Appli-
catians will be considered by the
Colafeil only where sponsored by the

w:;ers.

(ch I moking the selection for
simifar prcirainmes the following
primtiples are kept in view by the
Counmcil and trese will be observed
im selecting trainees for this pro-
gramme also:—

(a) that the Trainees must be
fuly qualificd and most suit-
able for tmaining in the sub-
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jects for which they are
selected;

(b) that the needs and interests
of all States are fully taken
into account and that the
widest possible represo on
should be given ic i
States;

B

(c) that no State should have too
excessive representation, due
account being given o the
location and circumstances of
the industries concerned; and

(d

that special consideration he
given to the need for training
of labour representatives.

Export of Cement

& Shri D. C. Sharma:
Shri Kodiyan:

Will the Minister of Comiaerce and
Industry be pleased to ~tate:

(a) whether there has been any
improvement in the cxpo.. of Indian
cement to forecign cou-ties in the
recent months; and

(b} whether ahy furuier siops are
being taken to improve exvort of
cement to foreign counicies?

The Minister of Indust-v (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Efforts are being made to step
up exporis of cement io seiecied
neighbouring couniries like Pakistan,
Ceylon and Pursian Guil Forts.

Speeches and Articles of Netaji
Subhash Chandra Bose

{Shri D. C. Sharm .
€75.  Shri S. C. Samamia:
Skri Subodh Hansda:

Will the Minister of Information and'
Broadeasting be plouse] to -efer to
the reply given to S:iarred Question
No. 613 on the 4th March, 1960 and
state the further progre:s mude im
regard to the collection and publica-
speeches and articles of Netaji S1Lhash
Chandra Bose?
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The Minister of Information and
Broadcasting (Dr. Keskar): The scru-
tiny and editing of the material
already collected is now practically
complete. It will be completed after
incorporating material expected to be
received shortly following the appeal
issued through the press requesting
people in India and the East Asian
couniries to make available all mate-
rial relevant to the publication.

Hindu and Sikh Trust Properties in
Pakistan

€76. shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity .. :irs be pleased to refer to the
reply &:v-n % Starred Question No. 627
on the ¢« h March, 1960 and state:

(a) whether there has been any
further er ‘v« dence or negotiation
about the Trust properties left in
Pakist=n L Hindu and Sikh Institu-
tions; ani

(b) if o the outcome thereof?

The M..tuister of Rehabilitation and
Mipority Affairs (Shri Mehr Chand
Ehanna): (a) No.

(b) Does not arise.

East Pakistan Displaced Persons in
UP

677. Shri D. C. Bharma: Will the
Minisier of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) how many families of East
Pakistan displaced persons have been
sent to Jttar Pradesh for rehabilita-
tion so far;

(b) what is the amount of land
allotted per fanily of these refugees;

(¢) whether it is a faect that main-
tenance grants have been discontinued
before making any alternative provi-
sion for th. ' subsistence; and

(d) if so, the reasons therefor?
The Mia" “:r of Rehabilitation amd

Minorit; Affairc (Shri Melr Chand
Ehanna)}: (a) 5,493,
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(b) Land varying from 4 to B acres
per family has been or will be alloi-
ted to the settlers.

(e) Maintenance grant was not dis-
continued in any case before the
settler had reaped a normal harvest.

(d) Does not arise.
Film on Tagcre

nvg J'Shri D. C. Sharma:
' Shrimati Minimata:

Will the Minister of 'nfarmation and
Broadcasting he plea to refer te
the reply given to Starred Question
No. 614 on the 4th March, 1960 and
state the fur'her progress made in the
preduction of a film on the life of
Shri Rabindrunath Tagore?

The Minister of Information and
Broadcasiing (Dr. Keskar): The script
has been prepared and the producec
is taking further steps regarding the
production of the film.

Bomboo Prototype Production -cum-
Training Centre, Panihati

879. Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the audited acooumts
of the Bamboo Prototype Training-
cum-Production Centre and Panihati,
West Bengal have been published;

(b) if so, what is the profit or less
on the production side;

(¢) how many trainees have com-
pleted their courses;

(d) how many are working on the
production side;

(&) whether it is a fact that some
trainees have been discharged; and

(f) whether several local employees
have also been dismissed from the
€entre?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) No.
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(b) Does not arise as there is no
production side ag such. Production
is only incidental to training.

(c) and (d). 58 trainees have
completed the preliminary training.
Of these, 5 have left the Centre and
the remaining 53 are engaged in
advanced training and are called pro-
duction trainees.

(e) No. Six trainees were, how-
ever, discharged as they did not take
interest in the work and absented
themselves frequently without prior
permission.,

(f) Mo. Six employees have, how-
ever, left the centre, three resigned
of their own accord and three were
discharged for administrative reasons.

Trade with West European Countries

680, Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps taken by Government
to reduce the imbalance in our trade
with West European countries during
the year 1959 and first half of 1860,

“(b) whether as a result of these
steps there has been any improve-
ment in the situation; and

(¢) if so, to what extent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) A Statement is laid on the Table.
[See Appendix II, annexure No. 7].

(b) and (c¢). Exports to Western
Europe including the UK. increased
from Rs. 220 crores in 1958 to Rs. 238
crores in 1959 and from Rs. 79 crores
in January-May 1959 to Rs. 90 crores
jn January—May 1960. There has,
however, also been an increase in
imports, mostly of capital goods
financed through long-term credits.

Industrial Committee on Mines other
o than Coal Mines

681. Shrimati Renn Chakravarity:
Will the Minister of Labour and Em-
ployment be pleased to refer to the
reply given to Unstarred Question

AUGUST 12, 1960
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No. 95 on 12th February, 1960 and
state:

(a) the reason for delay in conven-
ing the next meeting of the Industrial
Committee on Mines other than Coal
Mines;

(b) the nature of action taken for
implementation of the decisions taken
at the last meeting of the Industrial
Committee; and

(e) whether all the decisions have
been implemented and if not, which
are still outstanding?

The Deputy Minister of Labour
(Shri Abig Ali): (a) No request or
suggestion has been so far received
for convening the meeting.

(b) The Draft Metalliferroug Mines
Regulations have been revised in the
light of recommendations of the Com-
mittee, and the same are being fina-
lised. The enactment of legislation
for constituting the Manganese Mines
Labour Welfare Fund has been defer-
red for sometime, in view of the pre-
vailing conditions in the industry. As
regards the extension of the Minimum
Wages Act to mines other than coal,
a phased programme has been worked
out and it is intended to cover iron
ore, manganese, gypsum, barytes and
bauxite mines in the first phase.

(c) Does not arise in view of (b)
above.

National Productivity Council

682. Shri Assar: Will the Minister
of Commerce ang Industry be pleased
to state:

(a) whether it is a fact that National
Productivity Council has sent a study
teamn abroad to study plant mainten-
ance and productivity;

(b) if so which countries this team
has visited;

(¢) whether they have submitted
their report; and

(d) if so, what are the main
recommendations?
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The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
National Productivity Council recent-
ly sponsored a productivity team on
Industrial Maintenance.

i(b) West
U.B.A.:

(c) and (d). Not yet. The Team
has returned only recently. The
report is expected in the next three
months.

Germany, UK, and

“Coromant” Hard Steel

683. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment has granted a licence to the
Swedish  Steel Company for the
construciion of a factory to make
“Coromant” hard steel at Poona; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
licence under the Industries (Develop-
ment and Regulation) Act, 1951, has
been granted to M]|s Sandvikens
Jernverks Aktiebolag of Sweden for
establishing a new industrial under-
taking at Poona under the name of
Sandvik Asia Ltd. for the manufac-
ture of “Coromant” mark Tungsten
Carbide products. The capacity of the
undertaking is 24 tong per annum of
Tungsten Oxide, Mixed Tungsten
Carbide powder and Tungsten Carbide
Blanks, Tungsten Carbide tipped Inte-
gral Rock Drill Steels, Detachable Bits
and Extension Drill steel Equipment.

Indians jin Burma

684. Shri Pangarkar: Will the Prime
Minister be pleased to refer to the
reply given to Starred Question
No. 920 on 17th March, 1860 and
state:;

(a) whether any more applications
of Indian Nationals for Burma
‘Citizenship have since been decided;
and

(b) if so0, the number of applications
:#till pending?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 300 applications for
Burma Citizenship have been decided.

(b) Approximately 1000 new appli-
cations have been filed bringing the
total number of applications pending
disposal to approximately 24,700. The
exact figures are not available,
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Industrial Estates in Maharashtra

f Shri Pangarkar:
| Shri Kunhan:

Will the Minister of Commerce and
Indusiry be pleased to state:

7.

(a) the progress made so far in
the different Industrial Estates in
Msaharasthra and the stages of their
development; and

(b) how far they have contributed
to the increase in production of con-
sumer goods in small scale industries
sector?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table. [See
Appendix II, annexure No. 8.]

Relief for Chilean Quake Victims

as8 J Shri D. C. Sharma:
. 7\ Shri Razhunath Singh:

Will the Prime Minister be pleassd
to state:

(a) whether Guvernment have
rendered any help to the vietims of
earth-quakes and tidal waves in
Chile; and

(b) if so, the nature thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): (a) Yes.

(b) The Government of India have
sent 30,000 jute bags and large quan-
tities of ready made germents and
blankets to the Government of Chile
as part of relief suppli=s from India
for distribution among the victims of
the recent terrible earth-quake.
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The Government of India had
earlier placed substantial quantities
of Indian tea at the disposal of the
Chilean Government for distribution
in the afflicted areas.

Rogus Registration of Plots

6.y, Shri S, A. Mehdi: Will the
Minisier of Rehabilitation and Minori-
ty Affairs be pleased to refer to the
reply given to Unstarred Question
No. 333 on the 22nd February, 1960
regarding bogus registration of some
plots in Delhi and state:

(a) whether it ig a fact that the
official concerned instead of being
prosecuted, has been re-employed
after retirement;

(b) if so, the reasong therefor; and

(¢} whether it is also a fact that he
registered as Registrar 28 bogus plots?

The Minister of Relu:bilitation and
Minority Affairs (Shri Mekr Chand
Khanna): (a) The official held res-
ponsible is being prosecuted in a court
of Law and his services have been
terminated.

(b) Does not arise.

(c) No. The plots were registered
by iwo other officers.
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Indian Traders in Tibet

{ Shri Hem Raj:
691. Shri Rameshwar Tantia:
Dr, Ram Subhag Singh:

Will the Prime Minister be pleased
to state:

(a) the number of Indian traders
who left for Tibet during the months
of May, June and July, 1960 by differ-
ent routes of Sikkim, U.P. Himachal
Pradesh Punjab and Jammu and
Kashmir; and

(b) the facilities afforded by the
Indian Government for their personal
security and for the exchange of cur-
rency and bringing of merchandise?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) According to informa-
tion so far available 358 traders had
left for Tibet from different routes of
Sikkim, U.P., Himachal Pradesh,
Punjab & Jammu & Kashmir during
the months of May, June & July, 1960.

(b) As would be evident from
White Papers on relations with China
the Government of India have repeat-
edly impressed on the Chinese
authorities the need to respect the
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provisions of 1954 Agreement which
envisages that customary traders will
be afforded due protection and be
given necessary facilities to pursue
their trade and repatriate their
earnings.

Industrial Extension Centres

692. Shri Hem Raj: Will the Minis-
ter of Commerce and Hiflustry be
pleased to state:

(a) the number of Industrial Exten-
sion Centres and Common Service
Facilities Centres proposed to be
opened during the remaining period
of the Second Five Year Plan;

(b) whether any priority will be
given to industrially backward dis-
tricts; and

(e) if not, the reasons therefor?

The Minister of Industry (Shri
Manubhaj Shah): (a) to (¢). Out of
the 72 Extension Centres approved
for the 2nd plan period, 51 have
started functioning. The remaining
21 are expected to start functioning
during the rest of the plan period.
The Extension Centres also provide
common facility services wherever
possible, They are located in areas
where there i concentration of a
particular industry. Industrial back-
wardness alone of a district is not a
ground for priority in the matter of
location of industrial estates,

Economic and Industrial Survey im
Punjab

693. Shri Hem Raj: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number with the nameg of
the districts in Punjab in which
economic and industrial surveys
relating to the heavy, medium, small
scale and cottage industries have been
completed;

{b) the names of the districts in
respect of which reports of such sur-
vey have been printed; and

(¢) what, if any, small scale and
cottage industries are proposed to be
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set up in each district according to
the recommendations of these reports?

The Minister of Industry (Shri
Manubhaj Shah): (a) and (b). The
industrial survey of the following 18
districts of the Punjab State has been
completed by the State Government:—

. Kangra

. Gurdaspur
. Ferozepur
Amritsar

. Jullundur

. Hoshiarpur
. Ludhiana

. Ambala

. Karnal

. Rohtak

. Gurgaon

. Hissar

. Simla

. Patiala

. Kapurthala
. Bhatinda

. Sangrur

. Mohindergarh.

-
- - I R~ A

e e e g e
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Survey Reportg in respect of the
first 13 districts have been printed.

The Small Scale Industries organi-
sation of the Government of India
have also completed industrial survey
of Kangra and Mohindergarh districts
of the Punjab State. These survey
reports have been cyclostyled.

(c) The survey reports in respect
of various districts indicate broadly
the economic scope for various small
scale and cottage industries which can
be developed in different regions of
the State. These industries are
suitable for development and the
initiative for setting them wup has to
come* from private entrepreneurs.
Government, however, provide neces-
sary assistance to the entrepreneurs
in developing these industries.
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Industrial Production

694. Shri Kalika Singh: Will the
Prime Minister be pleased io state:

(a) whether Government have
studied the British Census of Produc-
tion 1958 published in the British
Board of Trade Journal of 15th
January, 1960 with comparative
figures for 1954;

(b) whether the Government of
India have any similar method of
taking census of production regarding
industries; if so., the method adopted
in India and how it differs from the
British system; and

(c) whether Government will lay
on the Table a statement showing
similar figures of industrial production
category-wise, giving gross output,
net output, total employment and
capital expenditure of the industries
for the year 1957-58 and 1958-59 and
also the comparative figures of 1951
or any other year between 1951 and
19547

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Yes. The annual census con-
ducted up to the year 1958 was confi-
ed to 28 important industries and
covered all factories registered under
the Faclories Act employing 20 or
more workers with power. The
census for 1959 and onwards will
however, cover all industries. Units
employing 50 or more workers with
power, or 100 or more wokers without
power will be enumerated on a com-
plete count basis while smaller units
employing not less than 10 workers
with power or 20 workers without
power will be enumerated on a
sample count basis.

The British censug extends to all
manufacturing industries and covers
all units employing 25 or more per-
sons.

{c) The required information in
respect of the vears 1946 to 1957 is
available in the following published

_ reports, copies of which have been
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supplied te the Library of the

House:—

(i) Ten Years of Indian Manufac-
tures, 1946-1955,

(ii) Eleventh  Census of Indian
Manufactures 1956 (Summary
Report). .

(iii) Twelfth Census of Indian
Manufactures 1957 (Summary
Report.

(iv) National Sample Survey

Reports of the sample surveys
of manufacturing industries.

The statistics of the Census for 1958
are under compilation at present.

Review of Urdu Books by AIR

695. Shri Dinesh Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) how many TUrdu books were
reviewed by ALR. in 1959; and

(b) how many of these books were
by Indian authors and how many by
Pakistani authors?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 61.

(b) 59 by Indian authors and 2 by
Pakistani authors.

Graphite in Andhra Pradesh

696, Shri Rami Reddy: Will the
Prime Minister be pleased to state:

(a) whether Geological Survey for
the deposits of Graphite has been
undertaken or is proposed to be
undertaken in Bhadrachalam area in
Andhra Pradesh;

(b) the results of the Survey; and

(c) whether prospecting operations
have been commenced?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). No survey
specifically for graphite has been
made by the Department of Atomic
Energy in the Bhadrachalam area in
Andhra Pradesh. Ground and jeep-
borne scintillometer surveys for
uranium deposits were carried out in
the above area during the field seasons

1957-58 and 1958-59, but no deposits
of graphite have been reported as a
result of these surveys. Veins of
graphite are, however, reported from
near Kalthanaur and Palikonda and
Rochlurk, Chokkanapalle and Pedda-
konda by the Andhra Pradesh Gowv-
ernment who has carried out geologi-
cal survey for graphite in the area.
Detailed survey is also proposed to
be undertaken by them.

(c) No. prospecting licence'mining
lease for graphite has so far been
granted in this area.

India-China Border Issue

697. Shrimati Renuka Ray: Will
the Prime Minister be pleased to
state what arrangements have been
made for the distribution  of
broachureg recently published by his
Ministry in Tibetan and Nepali
languages to explain the India-China.
Border issue?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Translations of our brochures
on the India-China Border issue were
brought out by our posts in Kath-
mandu, Gangtok and Kalimpong, and
distributed widely in Nepal, Sikkim.
Bhutan and Darjeeling-Kalimpong
area, especially among officials, non-
official organisations, newspapers,
leaders of public opinion, liberaries,
educational institutions and village
mandals.
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Coir Enquiry Committee

Shri Subodh Hansda:
699. { Shri Nek Ram Negi:
|_Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether action has been taken
on the recommendations of the Coir
Enquiry Committee by the State Gov-
ernments, the Coir Board, National
‘Smali Industries Corporatlon and the
State Trading Corporation;

(b) if so, the nature of steps taken
by ecach of the above concerns; and

(c) whether any progress has been
made in the implementation of the
recommendaiions?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table. [See
Appendix 1I, annexure No. 9].
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5t€él Tapeg for Telephome Cable
(Shri Subodh Hansda:

708. { Shri Nek Ram Negi:
| Shri B. C. Majhi:

. Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Steel tapes requir-
‘e for the manufacture of telephone
chble in our country are imported;

(b) if so, the total quantity import-
ed in 1959-80 and its value; and

(e) the toial demand of this type
of steel tapes at present?

The Minister of Industry (Shri
Mahubhai Shah): (a) Yes; Sir.

(b) 400 tons valued at Rs. 3,52,955.

(¢) The estimated demand for this
steel tape during 1960-61 is 1,300 tons.

Ceylon Graphite Lump and Plates

701, Shri A, K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state: 5

(a) whether Government are aware
of the fact that manufacturers are
facing hardship on account of shori-
age of Ceylon Graphite Lump and
Pla:es;

(b) whether Government have re-
ceived any petitions from the South
Indian Graphite Crucible Works,
Balem; and

(c) if so, the action taken to make
the raw matcrial available?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) A request was received by the
Developmeni Wing for sponsoring
their import application to the Chief
Controller of Imports and Exports in
January, 1960. They were advised
that since they were not borne on the
register of the Development Wing
they may take up the question of
imports through State Government
with Import Control Authorities,
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(¢) Graphite of good quality is
available indigenously and hence only
the shortfall in local supplies are
being allowed to be imported. Such
uniis as have been on Development
Wing's lists as early as 1957 are being
assisted by Development Wing while
new comers are being advised to
approach respective State Gowvern-
ments or regional Small Scale Indus-
tries Organisations for necessary
gponsorship of their applications.

International Commission for
Viet-Nam

702. Shri Tangamani: Will the
Prime Minister be pleased to state:

(a) whether the International Com-
mission for Supervision and Control
in Viet-Nam reported that the U.S.A.
have agreed to equip the South Viet-
Nam ferces with atomic weapons; and

(b) if so, whether the Government
of India as Chairman of the Commis-
sion have taken any steps in this
regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrm): (a) The International Com-
mission for Supervision and Control
in Viet-Nam has made a mention in
its Tenth Interim Report regarding a
complaint frem the Liaison Mission of
the Democratic Republic of Viet-Nam
alleging that the Government of the
Republic of Vietnam has entered into
an agreement with the United States
of America for equipping South Viet-
namese Armed Forces with atomic
Weapons.

(b) The ¢dmplaint is under the con-
sideration of the Commission.

Indo-Tibetan Trade

(Shri Tridib Kumar

J Chaudhuri:

) Shri Raghunath Singh:
[ Shri J. B. S. Bist:

Will the Prime Minister be pleased
to state:

703.

(a) what is the present position
regarding Indo-Tibetan Trade from

755 (Ai) LSD—4

Darjeeling and Kalimpong to Tibetan
centres like Yatung, Gyantse, Pnarid-
zong ete., via Nathula Pass; and

{b) whether ihe restrictions impos-
ed on the movement of Indian
traders in these Tibetan trade centres
have been lifted and they are enabled
by Chinese authorities to get the
required supply of silver dollars to
carry on their (rade?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): (a) The statistics for export
and import trade passing through
Nathula Pass shows a sharp decline
in recent months.

(b) No Sir. The restrictions on
movement of our iraders have not
diminished in any way. Chinese
Yuan notes have replaces the silver
dollar as official currency but the
Chinese are not providing exchange
facilities to our traders for holdings of
silver dollar or yuan notes,

Pres Badges for ‘Link’ Magazine
Reporters

704. Shri Rameshwar Tantla: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that more
than one person representing Link
Magazine were given special Press
Badge to cover the visit of the
Chinese Prime Minister in April, 1960;
and

(b) it so, what was the reason for
the P.IB. to extend the unusual
facility to Link Magazine?

The Minister of Information and
Broadcasting (Dr, Eeskar): (a) Press
Badges were issued to all Press cor-
respondents accredited at the head-
quarters of the Government of India,
included the correspondent accredited
on behalf of Link, A Press badge
was also issued to the present Editor
Link who has been accredited since
1957 as a journalist of long and dis-
tinguished service on the recommen-
dationg of the Press Accreditation
Committee. This accreditation was
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accorded to him when he was not
connected with the Link.

(b) Does not arise.

Expenditare of Embassieg

705. Baja Mahendra Pratap: Wil
the Prime Miniiler be pleased 10
state:

(a) the toial amount spent on all
the embassies, !2gations and consu-
lates during 133%-60; and

(b) whether there is any difference
in the ways o! living of our repre-
sentatives and the representatives of
other countries?

The Prime Minister and Minisier
of External Affzirs (Shri Jawaharlal
Nehru: (a) Th: final actual figures
for 1958-60 are not yet known, as the
accounts have not besn finally closed.
Ag portions of our missions are
financed and c¢onirolizd by various
Ministries, no consuviidated figures
can be arrived at. In so far as
Ministry of Exiernal Affairs is con-
cerned, however, the final estimates
for the year 1559-60 were kept as
under:

(i) Embassies . 3,51,23,700

(ii) Indian Delegation to
UNO, New York . 17,11,300

(i) Other Legations and
Consulates . . . 65,02,700

(iv) High Commissions &

Agents in Com-
monwealth countries 99,65,700

(v) Charges in England

High Commmsion:
London . . . 79,96,000
5,12,99,400

Apgainst this, “he total expenditure so
far booked comnes to Rs, 5,06,77,791.
More adjustment; are likely to be
made in accouuts betore they are
closed.

(b) The policy of the Government
of India is tu provids for their offi-
cers posted abroad approximately
such allowances as wul permit them
to maintain the game standard of
living as they maintain in India. As
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the standard of living in India ilself
widely varies from that in the other
countries, the ftandard of living of
our officers posted abroad will also
vary ag compared to that of repre-
sentatives of other Governments
posted in the same city.

Accident in Sreepur Colliery

708, S Shri Raghunath Singh:
"\ Shri Subimin @hose:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is-a fact mm.reo
miners were buried alive at No. 0
Kaitesari pit of the Sreepur Colliery
on the night of 30th June, 1960; and

(b) it so, the cause of the accident?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). While
a gang of loaders was Yeding coal in
a depillaring area, a mass of stone
measuring about 21 feetx 20 feet and
8 inches fell from the roof at a height
of 8% feet upon three loaders. One
died soon after he was extricated and
the other two died on their way to
the surface.

Unemployment in Andhra l’rldcsi.-
Mysore and Madras

f Shri Agadi:
707. {_Shri Suganahi:

Will the Minister f Labour and
Employment be pleased to state:

(a) the number of registered un-
employed during the last twelve
months ending 20th June, 1960 in
Andhra Pradesh, Mysore State and
Madras State; and

(b} the number of un-employed
Graduates and Matriculates on the
Live Register during the same period?

The Deputy Minister of Labour
(Shri Abid All): fa) and (b). The
required informaiion is given Lelow:

(a) Number of applicants on the
Live Registers at the end of each
month from July, 1¢5¢—June, 1960.
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Andhra Mysore Madras

Pradesh

1959

July. 91,347 46,968  1,34,779
August . 90,100 48,319 1,3%,699
September 90,375  §1,586 1,332,621
October . 49,530 31,037 1,29,956
Nevember 1,023,171 30,637  1,38,802
December 1,07,144 31,930 1,26,308
980

January 1,03,698 91,431 1,24,913
February . 99,223 90,486 1,23,718
March 98,224 49,492 1,26,793
April 99,137 50443 1,28413
May 99,381 41,891  1,30,120
une 1,00,890 5,383  1,33,334

(b) Number of edurated persoas on
the Live Register, wkich is collected
enly at the =nl of each quarter is
given below:

Andhra Pradesh
Quarter  Matri- Inter- Gradu- Total
ended  culates medi- ates
ates
September, 25,060 3,746 3,514 32,320
1959
December, 25,558 3,471 3,400 32,429
1959
March, 24,092 3,200 3,064 30,356
1960
June, 25,784 4,746 3,304 33,834
1960
Mysore State
Quarter Matri- Inter- Gradu- Total

ended culates medi- ates
ates

September, 16,705 1,543 2,110 20,358
1959
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December . 17,385 1,981 1,724 20,60
1959

March 16,060 I.446 1,657 19,172
1960
June . 18,280 1,956 2,023 122,358
1960
Madras State
Quarter Mastri- Inter- Gradu- Total
ended culates medi- ates
ates

33,075 LBB7 2,671 37,633

1959
» 30,503 LTSS 2,541 34,799
1959
M 32,518 1,239 3,599 36,356
1960

June, « 3L142 1,525 2,730 35397

Plastic Industry

708. Shri Kunhan: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 890 on the 9th
March, 1960 and state:

(a) whether the productivity team
sent abroad to study the Plastic In-
dustry has since submitted its report
to the National Productivity Council;
and

(b) if not, the reasons for tha
delay?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Does not arise.
Ambar Charkha

709. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to stae:

(a) the number of Ambar Charkha
training courses conducted during
1959-60 and 1960-61 so far in Punjab
State;

(b) the pumber of trainees that
took part; and

(¢) the cost of charkhas distributed
to the trainees?
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The Minister of Industry (Shri
Manubhai Shah): (a) The information
is being collected and will be laid on
the Table of the Sabha.

(b) During 1959-60 and 1960-61
(upto June 30, 1960) 8,479 and 154
persons were trained in various
courses, respectively.

{e) Ambar Charkhas worth Rs. 2:32
lakhs and Rs. 0-12 lakhs were distri-
buted during 1959-60 and 1960-61
(upto 30th June 1960), respectively.

A.LR. Station at Raipur

710. Shri Birendra Bahadur
Simghji: Will the Minister of Infor-
mation and Broadcasting be pleased
to state:

(a) whether requests have been
received from the people of Raipur in
Madhya Pradesh for opening an All
India Radio Station at Raipur;

~(b) if so, what action is the Minis-
try proposing to take to provide a
Radio Station in that aboriginal area
of Madhya Pradesh; and

(¢) whether an All India Radio
Station is proposed to be built at Rai-
pur in the Third Five Year Plan?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) to (c).
Requests for the establishment of a
Station at Raipur have been received
and the Ministry of Information and
Broadcasting are considering the
setting up of medium wave trans-
mitters at various places in the coun-
try in order to provide a better
coverage of broadcasting. The suit-
ability of Raipur for the location of
a transmitter is being examined while
considering the scheme of coverage
for the Third Five Year Plan,

Indo-China

%11. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
stater

(a) whether Government have re-
ceived any communication from the
Foreign Minister of North Viet-Nam
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regarding the situation in Indo-China;
and

(b) if so, whether as Chairman of
ithe International Commission em
Indo-China, India has taken any
action in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Prime
Minister received several letters from
Mr. Pham Van Dong, Prime Minister
of North Vietnam, during the course
of this year. In reply it was explain-
ed to the DR.V.N. Prime Minister
that these complaints have been con-
sidered and dealt with by the Inter-
national Commission for Supervision
and Control in Viet-nam, in accord-
ance with the provisions of the
Geneva Agreement.

Foundry Forge and Heavy Machine
Building Plants

T12. Shri Achar: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) the progress made in setting up
the Foundry Forge and Heavy
Machine Building Plants at Hatia and
the Coal Mining Machinery Plant at
Durgapur;

(b) the total amount of capital
required for these projects; angd

(c) the time required for the com- -
pletion of these projects?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). A state-
ment is laid on the Table. [See
Appendix II, annexure No. 10].

Rauwnlfla Serpentina

113 Shri A. K. Gopalan:

. Shri Kunhan:

Will the Minister of Commerce and
Induastry be wrased to rtate:

(a) the qua<ti'y and vaiue of ex-
ports of Rauwolfia Serpentina (Sar-
pagandhi) du-ing each of the vears
1956, 1957, 1958, and 19%8; and
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(b) how muuch of it is exported
from Xeraia?

The Deputy Minister of Corrmerce
and Industry (Shri Satish Chandra):
(a) Export sta:islics of Rauwolfi» Ser-
pentina were not recosded separaiely
prior to 1957. Exports during 1957,
1958 and 1959 were as follows

Qty. in Cwts.
Val. in Rupees
Year Qty. Val.
1957 663 109,317
1958 2,598 443,641
e
1959 . . 2,471 ¢ 735,731

Note.—Figures relate to Serpen-
tina roots State is (Serpen-
tina and others species of
rauwolfia) ,

(b) Information aoout exports
from each State is not available.

Recovery of Arrears of Rent from
M.Ps.

Shri B. Das Gupta:
Shri Aurobindo Ghosal:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Unstarred Question
No. 2825 on the 28th April, 1960 and
state:

T14.

(a) whether any progress hhs been
made in the realisation of dues from
the Members of Parliament;

(b) if so, what is the amount still
unrealised from the M.Ps.;

(c) whether any amount has been
realised from any M.P. at the penalty
rate for occupation of two M.UP. flats
at a time in the years 1957, 1958 and
.1959; and

(d) if so, what is the amount realis-
od so far and from how many MP.s?

The Depuiy Minister of Works,
Housing and Sopply (Shri Anil K.
Chanda): (a) Yes.

(b) Out of the amount of Rs. 33,731
outstanding on the 29th February,
1960 against the former and
present Members of Parliament
Rs. 21,353.10 nP. remained unrealised
upto the 30th June, 1960.

(¢) and (d). During the years 1957,
1958 and 1959 two Members of Parlia-
ment, who were in occupation of two
flats each at a time, were charged
rent under F.R. 45-B; the total
recovery from them amounted to
Rs. 82396 nP. Thiz year similar
rent amounting to Rs. 79'84 nP. has
been charged in identical circumstan-
ces from one Member of Parliament.

Government Quariers in Pinjrapole
Area, Delhi

715. Shri Ramam: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether water supply connec-
tions and electricity have been pro-

vided in the Government quarters
built in Pinjrapole area, Delhi;

(b) the number of gquarters com-
pleted;

(c) the number of quarters allotted;

(d) the number of quarters
occupied;
(e) the category of Government

employees to whom they have been
allotted;

(t) whether any of the quarters
have been allotted to persons other
than Government employees; and

(g) whether there is any provision
for a school building there?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (g). 1,032 gquarters
have been built for Government em-
ployees in the General Pool in
Andrews Gunj (Pinjrapole) and 40
tenements under the Slum Clearance
Scheme. Water connections have
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been provided, but electricity is
expeciad to be made available by the
Delni Eleciricity Supply Underiaking
by the end of this month. As the
sewers in the colony cannot function
witheut eleeciricity, the quarters can-
not be occupied. These have not,
therefore, been allotted yet. Sites
have been ear-marked for the con-
struction of school buildings.

Fertilizer Factory in Madras

716. Shri Tangamani: Will the
Minister of Commerce and Induastry
be pleased to refer to the reply given
to Unstarred Question No. 1909 on
the 8th April, 1960 and state:

(a) the present stage of the con-
struction of fertilizer factory at
Ennore near Madras;

(b) the amount of foreign exchange
involved; and

(c) the nalure of help rendered by
the Pritish firm Simon-Carves Lid.?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) According to the information so
far available, land has been "acquired
and levelling of the factory site is in
progress.

(b) Rs. 180 lakhs.

(c¢) Simon Carves Ltd. are helping
M/s, East India Distilleries and Sugar
Factories Ltd., Madras in designing
and fabricating the equipment and
will undertake to erect and commis-
sion the plant. A loan to meet a part
of foreign exchange expenditure has
also been promised.

12 hrs.
RE: MOTION FOR ADJOURNMENT

Parar CentrAL Bamx

Shri Braj Ra) Singh (Firozabad):
Sir, 1 want to seek your protec-
tion in regard to one thing. With
respect to my adjournment motion on
the closure of the Palal Central Bank
you have beta pletssd % write w
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me that a Short Notice Question may
be tabled. I have no objection im
tabling a Short Notice Question. Bui,
Sir, thousands of depositors are very
anxious to know what is the exact
position. The statement made here
by the Finance Minister has been,
to our knowledge, contradicteq by a
Managing Director of the Bank and
it has been published in the papers
That statement says that liquid assets
to the extent of Rs. 44 crores are
available with the bankx. The Fin-
ance Minister made another state-
ment here. We want to know what
is the truth in these two contradic-
tory statementg and how the interests
of the depositors are being safeguard-
ed because many middle-class and
lower-class people have been affes-
tad.

Mr. Speaker: Order, order. I cannoé
allow the hon. Member to go on like
this. He tabled an adjournment mo-
tion. It was only day before yester-
day or two days ago that a big state-
ment was made by the hon. Finance
Minister. Some Managing Director or
some Director of the Bank has
chosen to contradict it. I do no¥
know; 1 have not even pgot the
material here on which I can go. I
have suggested to the hon. Member
that he may table a Short Notice
Question and elicit the answer from
the hon. Minister. 1 will send it om
to the hon. Minister. In his state-
ment the hon. Minister categorically
stated that the amount available was
only a little over Rs. 1 crore whereas
the outstandings are about Rs, 8 cro-
res. On the other hand, if the Mana-
ging Director says that liquid assets
worth Rs. 4 crores are now available,
the hon. Member may table a Short
Notice Question and elicit the truth
Nobody is going to take away what-
ever is there, whether liquid or fluld.
Therefore, there is no meaning In in-
terrupting the proceedings. I defini-
tely informed the hon. Member in my
letter that T will allow him %o table
e« Short Notice Question. I sald tha
it is m perious matter and 1 will give
e opporwinity v the Howse % know
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what is happening but that I must
give notice to the hon. Minister.

Shri T. B. Vittal Rao (Khammam):
Sir, my hon. colleagues Sarvashri
Punnoose and Vasudevan Nair have
given notice of a motion for discus-
sion on this subject. 'That may be
taken up as early as possible so that
we can know the correct position. I
find that the directors are going about
freely without being arrested when
such a big crash has occurred. All
these things could be discussed if
that motion is taken up.

Mr. Speaker: I have not seen it.

Shri D, C. Sharma: (Gurdaspur):
8ir, we should have a discussion on
this subject. Over five thousand
families have been affected.

Mr. Speaker: Oral appeals are not
granted. If there is a written motion
I will look into it.

Shri Tangamani (Madurai);: There
are more than a thousand families
who have got their deposits in this
bank. They are all now......

Mr. Speaker: I have not yet seen
that notice for a discussion. I dispo-
sed of all the papers that I received
yesterday.

Shri Punnoose (Ambalapuzha):
Have you not received our notice?

Mr. Speaker: No. I disposed of all
the papers last night.

Shri Punnoose: Shri George Thomas
Kottukapally, a Member of this
House, Sir, is one of the Directors of
the Bank. He has given the informa-
tion that there are very serious in-
accuracies in the statement made by
the hon. Finance Minister. May I
know whether the hon. Finance Minis-
ter is aware of it, and what is the
exact position?

Mr. Speaker: Order, order. This is
m»ol the manner in which these things
sould be brought up. He says #hat
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there are very serious inaccuracies
and so on. The hon. Member may
point them out to the hon. Minister
and he will come prepared to answer
all of them. No useful purpose will
be served by asking questions like
this.

Shri A. C. Guhy (Barasat): May I
make a small submission? This is a
very serious matter and it should be
discussed in this House., Immediate
action should be taken so that the
bank may be restored to its mormal
work. I think, Sir, there may be
some possibility yet to put the bank
on some proper footing. There may
be some proposal for amalgamation or
reconstruction.

Mr. Speaker: I am really surprised
that even an ex-Minister makes this
observation here in this House.

Shri A. C. Guha: Yes, I know thab
1 wag in charge of banks as Minister
of States in the Ministry of Finance.

Mr. Speaker: Order, order. Will he
resume his seat or not. Hon Mem-
ber ought not to have the indulgence
of standing while I am on my legs.
The hon. Minister hag said that an
adjudicator has been appointed and
the bank is in liquidation. That is
the step that has been taken. He
categorically referred to the various
opportunities that have been given to
this bank by the Reserve Bank to set
it right and the irregularities were
pointed out. But inspite of all this,
he said, nothing has been done. He
also said that if new money is given
it will be like throwing it into the
waste-paper basket.

Nobody denies it is a serious mat-
ter. As a matter of fact, the hon.
Finance Minister was prepared to
answer questiong there and then, he
was not prepared to put it off to the
next day. Therefore, nobody wantr
#0 shirk the issue or avoid a discus
alon. But this is not the way; every
hon. Member getting up and askizg
for a diecussion. If hon. Membesy
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[Mr. Speaker]
want to have g discussion, let them

give notice of a proper motion and 1
will consider it. -

Shri T. B. Vittal Rao: It has been
given.

Mr. Speaker: It has not yet come
to my notice. I will look into it
today.

Shri Narayanankutty Menon (Mu-
kandapuram): A liquidator has not yet
been appointed; there is only an
interim liquidator.

Mr. Speaker: He is a liquidator all
the same.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, the Finance Minister has
made a statement, and I think he
mentioned that day that he would if
necessary make another statement.
The Governor of the Reserve Bank is
coming here today, 1 believe. This is
a matter of importance, importance
in the human sense apart from the
financial sense, because large numbers
of people are involved. Therefore,
we beg hon. Members, everybody pre-
sent here, not to say anything which
will make matters more difficult from
that human point of view. It is all
very well for us to express our
sympathy, but those who express their
sympathy one way or the other may
actually injure the cause they may
have at heart, because these are deli-
cate things when banks are concerned.
But all the facts are here. There is
no question of our having to go a
long distance to have them. The
Finance Minister, no doubt, will take
you, Sir, and the House into confi-
dence as to what the position is and
then, later, certainly, it may be dis-
cussed in this House fully.

Shri T. B. Vittal Rao: What about
the directors? (Interruption).

Shri :léwahnrhl Nehru: I do sub-
mit, Sir that even these questions are
barred questions, leading questions
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which affect the situation, and it is
difficult to answer them because if
one answers them it may be bad for
the bank, it may be bad for the
directors. How can one deal with
them in this casual way?

Shri Tyagi (Dehra Dun): There is a
lot of anxiety and alarm in the mind
of the people and those who have
been affected by this incident. May I
expect a statement from the Govern-
ment to the effect that they are doing
their very best to safeguarq the
interests of those who have deposited
money and some action is going to
be taken soon so that those people
may be satisfied?

Mr, Speaker: Order, order. I am not
going to allow this to go on in this
day. I am really surprised at the
manner in which this discussion is
going on a very serious subject. An
adjournment motion was tabled. The
hon. Minister did not want to put
it off. To give him some time I
wanted to treat it as a Calling Atten-
tion Notice. But the hon. Minister
was ready with his information to
give it then and there. If other facts
have come to the notice of any hon.
Member or hon. Members have some
more questions to put, they can table
& Short Notice Question, table a Call-
ing Attention Notice or give notice
of a motion for a discussion. These
are all the various ways in which the
matter can be brought up, not imme-
dialely after the Question Hour every
hon. Member getting up and making
a submission which it is impossible
for any hon. Minister to reply to.

The Minister of Finance (Shri
Morarji Desai): May I say, Sir, that it
is a matter of very grave importance,
certainly when a bank has been
taken into liquidation and many peo-
ple are affected. Many poor people
have been affected and are in difficul-
ties. All that Government realises
and understands. It is therefore that
I am making enquiries into the matter
and trying to see what best can be
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done under the circumstances for the
depositors. And, may 1 say, every-
thing possible will be done to safe-
guard as much for the depositors as it
is humanly possible to do. That is
being done.

As regards the telegram which was
received by some hon. Members, a
copy of which was sent to me, where
it ig said that the figures given by me
are contradictory to, the figures given
by him it is not possible for me to
give a reply straight off saying that
these figures are right or the other
figureg are right. The figures that I
have given were given from the Re-
serve Bank's report and they related
to a time before 29th July. They are
not upto-date figures. It is possible
gome figures that are now received
may have some other relevance. But
I am trying to tally all those figures.
But all those figures do not make any
difference to the fact that there is a
large amount of loans and advances
which is irrecoverable, that which is
sticky also comes to a large amount.
That is the main thing. Therefore, it
becomes a difficult problem, and that
is why the bank had to go into liqui-
dation. Otherwise the bank would
not have gone into liquidation. But
all this is being enquired into and I
am trying to see what can be done.

About the directors or other people,
whoever is responsible for mismana-
gement or for doing wrong things, we
will certainly try to bring them to
book according to law. I hope nobody
is interested in seeing that somebody’s
head should be cut off immediately
today because somebody is angry
about it. That is not possible to do.
We have got to take the process
according to law and we will certainly
try to put the law into motion com-
pletely.

Shry T. B. Vittal Rao: The only
thing is, delay should be avoided.
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12.12 hrs.
RE: MOTION OF PRIVILEGE

Shri Vajpayee (Balrampur): Sir,
may I know what has been the fate
of my privilege motion? I gave
notice of that motion on the 8th
August. Five days nearly have pas-
sed and I fail to understang why the
Defence Minister should be..........
(Interruption).

Mr. Speaker: Order, order. The
hon. Member is impetuous. I dispo-
sed of that privilege motion. I re-
fused to grant permission. There is
no question of privilege there. I
ascertained from the hon. Minister.
What was given was a wvery small
statement without being verified and
with this material some privilege
motion is brought and immediately
the demand is made that the hon
Minister must answer it. It is rather
curious. How can we get along with
the work in this House? I passed
orders yesterday refusing to grant
permission, and I asked my office to
show the paperg to him.

Shri Vajpayee: I was not shown
the papers.

Mr. Speaker: The Question Hour is
not the time for such things! He can
see all the papers at 1 O'clock. If
he had come at 10 O'clock this morn-
ing he could have made enquiries and
got the information.

Shri Vajpayee: I was here,

Mr. Speaker: Then he might have
asked the Secretary instead of asking
me now here. Once again, I repeat
for the information of hon. Members
that there js a Notice Office and there
is an Enquiry Office. There is a
separate Superintendent in charge of
it. Any hon. Member who wants any
information regarding the Secretariat's
work here may please go there and
get the information. It is in the
threshold there. They can make
enquiries. If any hon. Member is not
satisfied with the information, I am.
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[Mr. Speaker]

prepared to give him further infor-
mation, but he must ask the Notice
Office before raising it here.

Shri Vajpayee: On a point of per-
sonal clarification. 1 dig go to the
Notice Officee. But I was informed
that the question of privilege was
with the Speaker., You are to decide
about the question of privilege. They
had no information. That is why 1
raised the question here.

Mr. Speaker: He might have told
me earlier.

12-14 hrs.
PAPERS LAID ON THE TABLE

REPORT oOF INDIAN DELXGATION oON
GATT Session

‘The Minister of Commerce (Shri
‘Kanungo): I beg to lay on the Table
a copy of the Report of the Indian
Delegation to the 16th Session of the
‘Contracting Parties to the General
Agreement on Tariffs and Trade held
in Geneva in May-June, 1960. [Placed
in Library. See No. LT-2274|60].

NOTIFICATIONS ISSUED UNDER CENTRAL
Excises AND SALT AcT

The Deputy Minister of Finance
(Shri B. R. Bhagat): On behalf of Dr.
B. Gopala Reddi, I beg to lay on the
Table a copy of each of the following
Notifications under Section 38 of the
Central Excises and Salt Act, 1044,

making certain further amendments .

to the Central Excise Rules, 1944:—

(i) G.S.R. 693 dated the 1l4th
June, 19060

(ii) G.S.R. B37 dated the 30th
July, 1960.

(iii) GSR. 898 dated the Otk
August 1960, [Placed in Lib-
rary. See No. LT-3275(60].
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12-15 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visiong of rule 97 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, 1 am directed
to enclose a copy of the
Evacuee Interest (Separation)
Amendment Bill, 1960, which
has been passed by the Rajya
Sabha at its sitting held om
the 9th August, 1960.”

(ii) “In accordance with the pﬁ
visiong of rule 97 of the
Rules of Procedure and
Conduct of Businesg in the
Rajya Sabha, I am directed
to enclose a copy of the
Agricultural Produce (Grad-
ing and Marking) Amend-
ment Bill, 1960, which haa
been passed by the Rajya
Sabha at its sitting held oa
the 9th August, 1960

(lii) “In accordance with the pro-
visiong of rule 97 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to enclose a copy of the
Drugs (Amendment) Bill,
1980, which has been passed
by the Rajya Sabha at its
sitting held on the 10th
August, 1960.”

(l¥) “In accordance with the pro-
visiong of rule 97 of the
Rules of Procedure end
Conduct of Business in the
Rajya Sabha, I am directed
to enclose a copy of the
Press and Registration of
Books (Amendment) Bill,
1960, which has been passed
by the Rajya Sabha ab i
sitting held em the S
Avgust, 1900.”
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(v) “In accordance with the pro-
vision of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direc-
ted to return herewith the
Rubber (Amendment) Bill,
1960, which was passed by
the Lok Sabha at itg sitting
held on the 5th August, 1960,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the eaid
»in-

12-14 hre.

BILLS PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha:

(i) The Evacuee Interest (Sepa-

ration) Amendment  Bill,
1960.

(ii) The Agricultural Produce
(Grading and  Marking)
Amendment Bill, 1960.

(iii) The Drugs (Amendment)
Bill, 1960,

() The Press and Registration of
Books (Amendment) Bill,
19860.

12-16} hrw.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-NINTH REPORT

Shri Ratha Raman (Chandni
Chowk): I beg to present the Twenty-
ninth Report of the Public Accounts
Committee on the Appropriation
Accounts (Defence Services), 1958-37
and 1937-58 and Audit Reports
(Defence Services), 1058-89.

Public Accounts Commitiee
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12164 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Accment 1IN Hmwoustan CoarL Ming,
TALCHER

Shri Surendranath Dwivedy (Ken-
drapara): Under Rule 197, I beg to
call the attention of the Minister of
Labour and Employment to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The accident in the Hindus-
tan Coal Mine, Talcher, result-
ing in the death of one labourer
and injuries to many others.”

The Deputy Minister of Labour
(Shri Abid Ali): An officer of the
inspectorate of mines has proceeded
to the mine to make enquiries and
his report is awaited.

Shri Surendranath Dwivedy: Notice
wag given on the 3rd. It is now more
than ten days. I do not know why
there is so much delay in getting
the information.

Mr, Speaker: Was not the Minister
able to get the information?

Shri Abid Al: As soon as the
report is received, it will be placed
here.

Shri Surendranath Dwivedy: Sir,
I want to know why there is this
delay. It was a Calling Attention
Notice. For ordinary questions, ten
days’ notice is required, but even
for this notice, there was a notice of
ten days. I want to know the reason
for the delay in getting information.

Shri Panigrahi (Puri): I would like
to know whether this coal mine
belongs to the National Coal Develop-
ment Corporation or to any othar
body.

Shri Abid AM: | do mot phimk it
belongs W the NCDC.
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Mr. Speaker: He does not believe it
belongs to the National Coal Deve-
lopment Corporation. Now, how
long will the Minister take to get the
information?

Shri Abid All: Early next week.

Shri S. M. Banerjee (Kanpur): Is
there not a rule or a convention that
whenever there is any accident in
coal mines, actually the Labour Min-
ister is informed? Are we to take it
that every time we have to move a
Calling Attention Notice and even
then we do not get any information?

Mr. Speaker: Hon.. Members want
to know about it Has not the Min-
ister received any information?

Shri Abid Ali: As I have submitted
earlier, the inspector of the Mines De-
partment has gone there to make
enquiries. It is not that hon. Mem-
bers want me to say that one man has
died. They want to know the details;
what was the nature of the accident
and all that. About that, I will give
the information as soon as the report
is received.

Shri S. M. Banerjee rose—

Mr. Speaker: Order, order. Hon.
Members look into the newspapers
and from the newspapers’ report, put
a guestion. If it is a question of the
news contained in the newspaper only,
the same information has to be given
once again to the House, and hon
Members may have it. But if an
enquiry has to be made, if details
have to be given, by their waiting
there is nothing lost. They may wait.
Today is Friday. The hon. Minister
promises to give the information in
two or three days or early nmext week,
The House only wants correct infor-
mation regarding this incident with
proper details.

Shri Surendranath Dwivedy: What
we are surprised at is this. This
happened in a particular mine, and
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the information may be given by the
regional coal mines inspector. Bub
was not this fact reported to the
Labour Ministry? This is a serious
thing. The Deputy Minister gaye
there i no information now. He is
sending a person only now! An
inspector is going to get the informa-
tion! (Interruptions.)

Mr. Speaker: I do not know what
to say in regard to this matter.
Sometime ago, the hon. Railway Min-
ister and the Defence Minister had all
agrezd to this procedure: wherever
there is an accident, of their own
accord, they will report to the House.
As soon as an accident takes place, the
House is anxious to know about the
details; apart from what appears in
the newspapers, the House would like
to know what exactly the position is.
To the best of knowledge and infor-
mation, the Minister will place the
details before the House. The House
of course will not be insisting that all
the details must be given to the House
immediately, if further enquiries are
to be made, and if the Government are
not in possession of full informa-
tion. In that case, the House will
certainly say that an enquiry may be
made and then the Minister will place
the details before the House. On this
matter in question, a notice was given.
Even a question has been admitted.
The question will have to be answer-
ed. The Minister says, “I have sent
a man and in duc course the report
will come”. The inspector goes there
and makes enquiries with respect to
the accident, whether a railway acci-
dent or other accident. That is
another matter. But a Minister never
comeg forward and says, “I have sent
my inspector and he will make a
leisurely investigation.” Immediately,
whatever information iz in the posses-
sion of the Minister, it must be given
to the House. Why should there be
any delay in this matter?

Shri Abid Ali: I may submit that
there are more than 800 mines working
here, and we have not got separate
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staff, particularly for this purpose as
other departments have got.
(Laughter). For this particular pur-
pose we have not got any separate
staff. The Inspectorate of Mines has
to attend to other matterg also. The
authorities concerned have ordered
the Inspector in Charge to go there
and, as I have said earlier, as soon as
the details are received, they will be
placed here. Hon. Members do not
obviously want the information that
one person has died in the accident.

Acharya Kripalani (Sitamarhi): I
may suggest that the Ministers may
inform their departments that when-
ever there is an accident result in
death, the information must be sent
to the Ministers immediately.

Mr. Speaker: Here, I would request
the hon. Minister of Labour also to
follow the same procedure which the
other hon. Ministers have been follow-
ing and have undertaken to follow.

Shri Abid Ali: That is what I have
done.

Mr. Speaker: Then why did he not
immediately report on this? He must
get information automatically from
any mine-owner. 1 suppose he will
issue instructions hereafter that when-
ever an accident occurs, immediately
the accident must be reported to him
and he must report it here. The
Minister may, thereafter sent the
authorities concerned to examine it
and get fuller details.

Let us proceed to the next item.
12.20 hra,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I rise to
announce that Government business

for the week commencing 16th
August, 1960, will consist of:
(1) Consideration of any item of

Government business carried over
from today’s Order Paper;
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(2) Discussion and voting of the
Demands for Excess Grant (General)
for 1957-38;

(3) Consideration and passing of—

The International Development
Association (Status, Immunities
and Privileges) Bill, 1960.

The Press and Registration of
Books (Amendment) Bill, 1980,
as passed by Rajya Sabha.

The Agriculture Produce (Grad-
ing and Marking) Amendment
Bill, 1960, as passed by Rajya
Sabha.

The Evacuee Interest (Separation)
Amendment Bill, 1960, as passed
by Rajya Sabha.

The Drugs (Amendment) Bill,
1960, as passed by Rajya Sabha.

The Legal Practitioner Bill, 1959,
as reported by the Joint Com-
mittee.

(4) Discussion on the Annual Re-
port of the National Coal Develop-
ment Corporation Limited for the
year 1958-59 along with the Auditor
Accounts and comments of the Com-
ptroller and Auditor General thereon,
on a motion to be moved by Shri S.
Ahmed Medi and others on 17th
August at 3 p.m.

(5) Discussion on the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes for the
year 1958-59, on a motion to be moved
by the Deputy Minister of Home
Affairs on 18th August after disposal
of questions.

(6) Discussion on the oil policy eof
the Government of India with special
reference to the import of crude oil
from abroad on a motion to be moved
by Shri Badakumar Pratap Ganga
Deb Bamra on 20th August, at 3 p.m.
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Shri Vajpayee (Balrampur): I find
that no time has been allotted to my
motion in regard to the creation of the

Nagaland.

Mr., Speaker: 1 believe I have ad-
mitted as a No-Day-Yet-Named
Motion.

Shri Satya Narayan Binha: There
are so many No-Day-Yet-Named
Motions.

Mr. Speaker: 1 will find out. A No-
Day-Yet-Named Motion would be
given two hours. If it is admitted—I
believe I have admitted it—I will fix
up some time, apart from what the
hon. Minister might say.

Shri Vajpayee: 1 was given to
understand that the motion will be
taken up on the 18th August.

Mr. Speaker: I do not know who
gave the information.

Shri Vajpayee: It will not be proper
to say. I got the information from
the Leader of the House.

Mr. Speaker: I shall find out if I
have already admitted it as a No-Day-
Yet-Named Motion. I remember to
have done so. I will see. It was sug-
gested that because a Bill is going to
come here, it may not be necessary to
have a discussion. But I thought a
discussion may be useful before a Bill
is brought. Therefore, 1 believe I
have admitted it.

As soon as I reject or admit a
motion of this kind, I shall consider
the desirability of announcing it in the
Notice Board, so that hon. Members
may know. If I admit it as a No-
Day-Yet-Named Motion, immediately
that very day I will have it put up on
the Notice Board, so that hon. Mem-
bers may know definitely.

Shri T. B. Vittal Rao (Khammum):
It is mentioned in the bulletin.

Mr. Speaker: The next day in the
bulletin, it is mentioned. If it is a
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No.Day-Yet-Named Motion, the date
has to be filed later on.

So far as Shri Vajpayee's motion is
concerned, I understand that has been
referred to the Minister and we have
not yet received any reply. As soon
as I get a reply, I will pass on the
information. A number of motions
come to me. I first of all ask the
Minister what he has to say. Then
we take it up before the Business Ad-
visory Committee.

1223} hrs,

ELECTION TO COMMITTEES
Corree BoArD

The Minister of Commerce (Shri
Kanungo): [ beg to move:

“That in pursuance of clause
(xiv) of sub-section (2) of Sec-
tion 4 of the Coffee Act, 1942,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Coffee
Board for a term of three years
subject to the other provisions of
the said Act and the Coffee Rules,
1955."

Mr. Speaker: The question is:

“That in pursuance of clause
(xiv) of sub-section (2) of Sec-
tion 4 of the Coffee Act, 1942,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Coffee
Board for a term of three years
subject to the other provisions of
the said Act and the Coffee Rules,
1955."

The motion was adopted.
Rueeern Boarp

Shri Kanungo: I beg to move:

“That in pursuance of clause
(e) of sub-section (3) of Section
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4 of the Rubber Act, 1047, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two
members from among themselves
to serve as members of the
Rubber Board for a term of
three years subject to the other
provisions of the said Act and the
Rubber Rules, 1935.”

Mr. Speaker: The question is:

“That in pursuance of clause
(e) of sub-section (3) of Section
4 of the Rubber Act, 1947, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two
members from among themselves
to serve as members of the
Rubber Board for a term of
three years subject to the other
provisions of the said Act and the
Rubber Rules, 1955."

The motion was adopted.

12.25 hrs.

MOTION Re: REPORT OF UNIVER-
SITY GRANTS COMMISSION—
contd,

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Dr.
K. L. Shrimali, namely:

“That this House takes note of
the Report of the TUniversity
Grants Commission for the period
April, 1958—March, 1959, laid on
the Table of the House on the
24th February, 1960.”

Shri Harish Chandra Mathur may
kindly continue his speech.

The time already taken by him is
9 minutes,

Shri N. R. Muniswamy (Vellore):
We were told that the time will be
extended by 1 hour.
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Mr. Speaker: 3 hours thave been
given for this and time taken is 55

minutes. Is one more hour neces-
sary?
Shri Radha Raman (Chandni

Chowk): Yes, Sir;

Mr. Speaker: What does the hon.
Minister say?

An Hon. Member: He has sgreed.

Mr. Speaker: We have still two
hours. We will have half an hour
more. Let us see. But no hon.
Member need take more than 15
minutes. They will try to conclude
in 10 minutes. (Interruptions). I will
allow one hour more for this discus-
gion and in all we will have four
hours. But let the House be agree-
able to sit one more hour. Let wus
finish this business. Now it is 12.30,
We have extended the time by 1
hour; so we have 3 hours more today.
At 3.30 this discussion will conclude.
Private Members' business will start
at 3.30 and go on till 6.

Shri Harish Chandra Mathur.

Shri Harish Chandra Mathur (Pali):
Sir, I was submitting that the Uni-
versity Grants Commission should be
reconstituted and a sense of efficiency
and urgency should be introduced in
its work. I said yesterday and would
like to repeat that I am not against
age; I do repect age, but I do maintain
that it should not be the privilege
and reserve of only those above 60.
There are brilliant people, with ideas
of imagination and vigour in the age
group 45—50. I do hope the Minister
will take into consideration this as-
pect. My feeling is it is this attitude
against the younger generation which
is responsible for many of our diffi-
culties and ills,

I will immediately pass on to the
administrative lapses and difficulties
which have crept into the universities.
It is the general feeling and general
complaint that without any proper
planning and without any prepara-
tion, we have switrhed on to these
new reforms and the results have
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been absolutely disastrous. You know
that  we have got pre-university
classes. In the pre-university classes
in Rajasthan, the House would
be amazed to know, the result
was about 11 per cent passes. By
certain manipulation the university
authorities have raised it to about
17 per cent. Still the unfortu-
nate fact remains that 83  per
-cent of the boys have failed, their en-
tire career has been ruined, they do
not know where to go and all doors
have been shut and slammed against
them. It would be of interest for the
House to know that in one college out
of 70 students only one student passed
in the examination, For these state
of affairs, may I know if you are to
blame the students? Or are you to
blame their parents are you to
blame the politicians? Or are the lap-
ses or failures in the administrative
machinery, their ill-thought out plans
and much worn out reforms that are
responsible for the complete ruination
of the life of these teenagers and
young people? This is a state of aff-
airs which, I am afraid, cannot at all
be excused.

1 venture to submit that I am terri-
bly afraid of the various reforms which
‘are being introduced in such a half
backed manner. Now we hear of the
national service scheme which is com-
ing up, another fad. I can say that it
will spell nothing but ruination if it
ig introduced in the form in which it
is proposed. It will create such chaos
and clash in the minds of the students
that the discipline which you want to
inculcate will be completely wiped
out. You do not realise that you are
playing with the youth of the coun-
try. 1 wish the hon. Minister to take
note of the fact that there is a gimmer-
ing discontent in the youth of the
country and we are sitting on the top
of a volcano. You do not know what
is happening to the boys who are
passing out of the schools. One day
you do one thing, another day you do
:another thing and at the time of
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switch over there is no complete pre-
paration. The University Grants Com-
mission was set up to bring about a
certain coordination and to raise the
standard of education. But the obvious
fact is that the standards are deterio-
rating and the discipline is getting
worse. Who can deny this fact that
the standards have gone down? Who
can deny the fact that there is dete-
rioration in standards of discipline? It
is also obvious from *he report tself
that there is no proper adjustment
and understanding between the Uni-
versity Grants Commission and the
State administration on the one hand,
and there is no proper adjustment and
understanding between the University
Grants Commission and the wvarious
universities on the other. I wish that
the University Grants Commission
should inspire that respect and confi-
dence in the minds of the university
organisations that they will seek their
advice and they will accept their
advice. But the present position is
that they have the power simply be-
cause of the money that we are plac-
ing in their hands for disbursement;
nothing beyond that,

I will now pass on to a very delicate
and difficult point in which, most un-
fortunately, I find myself possibly in
a hopeless minority even in this House.
But with the conviction of my consci=
ence I feel that we are going ahead
to have a big crash in this matter of
the medium of instruction in the uni-
versities. There are very capable
persons, leading educationists for
whom I have nothing but respect, but
it is really unfortunate that I have not
been able to reconcile myself with
their view that university education
should be through these regional lan-
guages. 1 do not think it is correct
and I do not think it is in our national
interest to have regional languages as
the medium of instruction in the uni-
versities. 1 would be willing to have
English continued for such time as we
come to some agreement and till we
are fully prepared to have some na=-
tional language as the medium of ins-
truction in the universities, I think
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that is the only way or our national
unity. I think that is the only way to
take this sting out of the formation of
linguistic States. I hope that we will
give calm and dispassionate considera-
tion to this matter, because I think we
are just going head long for a big
erash, as happened in the case of the
strike leaders recently, without rea-
lising that we must have certain pa-
tience in introducing our regional
languages. What I suggest is that
whatever be the national language,
that should be the medium of instruc-
tion for every student and one compul-
sory subject should be the regional
language. Every student must have a
free choice in selecting the regional
language; it should be an individual's
choice. If you make it an individual's
choice all this trouble about regional
languages will go. It should be the
individual's choice but it should be
made compulsory that he will have to
learn one language which he likes, I
hope proper attention will be given
to this very important matter as this
is the only way of forging our na-
tional unity and taking away the
sting out of the formation of linguistic
States, I do not expect that the hon.
Minister would accept my proposition
straightaway but I only appeal to him
to think over this matter calmly and
dispassionately.

Another point to which I would
refer is student indiscipline. Here
again, I am not at all in agreement
with what the university Grants Com-
mission says. I am not in agreement
with the view that most of the blame
should be placed on the shoulders of
the students and politicians, who are
possibly the least to blame in this
matter. I have stated only just now
the state of affairs prevailing in our
administration in the sphere of educa-
tion. As I said, in one college out of
70 boys only one passed. Who is to
blame? Is the politician to be blamed
or is the student to be blamed? Or is
it mainly the failure of the adminis-
tration at all levels? The Centre,
from where the reforms are institut-
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ed, the University Grants Commission
which is implementing those reforms,
the State Governments and the mana-
gement of those institutions are the
main persons who are primarily res-
ponsible for all these troubles in the
student world and for bringing about
complete frustration in their lives and
ruining their careers.

I have asked the Research and Re-
ference Section of Parliament for in-
formation as to what the various edu-
cationists have been saying, right
from the President of India to any
number of eminent educationists who
have expressed themselves dispassio-
nately, who are not, mind you, direc-
tly concerned with the administra-
tion of universities, who are prepared
to take a dispassionate view—I have
called them together and this is what
I find—and 1 find that they are defi-
nitely of the opinion that the primary
causes are maladministration, ap-
pointment of unqualified teachers on
grounds other than merit, wrong deci-
sions by Government at all levels,
(Central, State and management
level), partial treatment of claims,
favouritism in granting concessions
and so on. These are the common
factors to which an accusing finger
has been raised by most of the people
who have given dispassionate thought
to this matter.

How have the politicians decided, I
wish to ask you, the over-loaded, un-
balanced curriculum  and syllabus
which you have drawn up. Where
does he come into the picture? The
students are taught 5 subjects to 8
subjects and some of these subjects
are absolutely such which are beyond
the conception of the student who has
come right from the high school.
There is absolutely no coordination
between the school education and the
university education and the poor boy
is thrown into trouble. He has not got
the ability to express himself because
up to the tenth class he is learning
something in Hindi and then straight-
away he has got to do everything in
Engligsh. It is primarily the adminis-
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tration that is responsible, people who
are making the rules that are respon-
sible, people who have not made any
preparations and taken into conside-
ration all these aspects. How is the
politician responsible for lack of plans
and programmes? How is the politi-
cian responsible for the colossal
failure of the students? Teachers with
out character and standing, teachers
who command no respect and a weak
administration which interferes and
yields are mainly responsible for this
peculiar state of affairs.

Universities, unfortunately, are
leading centres of group rivalries.
Where does the politician come in?
They want to wrest power. There are
growp rivalries among the teachers
themselves. There are certain ap-
pointments made with certain ulterior
motives. I understand the universi-
ties are autonomous. We must give
the fullest freedom to the universities
so far as their academical pursuit is
concerned. But this freedom is not for
corruption, malpractices and intrigues.
If anything, I had fully supported on
the floor of this House and I reiterate
the very strong action that has been
taken by the hon. Minister of Educa-
tion in respect of the Banaras Hindu
University. In spite of the fact that
there was a cry to the contrary from
many a quarter I supported him, It is
really very distressing when I find
that there is a sense of trade unionism
among the teachers who are also
wanting to speak against the action
taken against the defaulting teachers
of the Banaras Hindu University. I
strongly appreciate the action which
is being taken to put down this sort
of rowdyism all over as also the in-
trigue and to see that for these defal-
cations of money and misappropria-
tions which have been taking place
in mrost of the universities strong ac-
tion is taken. I wish to assure the
hon. Minister that there would be
many hon. Members in this House
who will give him the fullest support
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in any strong action that he might
take in the matter,

Mr. Speaker: The hon. Member's
time is up.

Shri Harish Chandra Mathur: I
shall finish in about two minutes time.

I have just reiterated the entire
position, I think that this cheap ac-
cusation against the politicians is
utier nonsense. It is just intended to
cover the failures and the lapses of the
administration and of the university
authorities and nothing else. There is
nothing more dangerous than to
malign the politicians. As a matter
of fact, you are digging the grave of
democracy if you go on just malign-
ing the political unnecessarily and
try to throw wyour own faults in his
face,

I think the students must take a
healthy part in the nation’s activities.
They do so all over the world, in UK
in particular where they have very
healthy traditions. I can understand
that the students must themselves
evolve a code of conduct for them-
selves. There are certain limitations
under which they have to function.

I shall make the last point and
finish, I sharply disagree with the
University Grants Commission and
the administration in their slamming
the doors of universities against the
students for whom no other purpose-
ful and gainful avenues are open. I
hope the hon. Minister will take full
note of the fact as to what reaction
was created in this House when he
made a statement about admission of
students in the colleges here. I hope
it will not need many speeches in this
House to convince him that this whole
House feels strongly against this atti-
tude taken by the University Grants
Commission as was also pointed out
yesterday by the first speaker. I do
reapeat that. As a matter of fact, you
must give the choice to a youngman
in this country. Give him an oppor-
tunity to prove himself, It is only by
opening various avenues fitting with
the economv and the develnpmental
plants of the country that you will
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attract the students to diversified
trades, It is not the correct thing to
say, ‘“Nothing doing here. We slam
the door against you. No entry in the
university because you have not secu-
red this percentage of' marks.” I
know of hundreds of cases to show
how defective your systems are and
how boys, who fared badly in these
examinations and had a very low posi-
tion in the lists, have proved them-
selves absolutely different when they
have joined the universities and
have out shone many a people. 1
therefore think that now when a
student finds no other avenue vyou
should try to diversify. I am quite
prepared to accept that you have
polytechnics, technical colleges, trade,
industry and many other things. We
can try to do that. But unfortunately
what is being done is just the other
way round. You are just slamming
the door against them and are breed-
ing more indiscipline.

1 shall give just one small instance
which will clarify that. In Jodhpur
we have got a Jaswant College. There
discipline was as good or as bad as it
is all over the country. But last year
we got as Principal one gentleman
who entirely changed the atmosphere
of the college. He is a very deserving
person. He entirely changed the at-
mosphere. The students became abso-
lutely disciplined and all the teachers
began giving him the best of co-
operation. T donot know why politi-
cians could go and do any damn thing
there. Because there was a right type
of man at the head of the institution
everyvthing went right Now  what
have you done with this Principal?

Mr. Speaker: Does the hon. Mem-
ber want politicians to interfere with
the students? The whole burden of
his song seems to be that politicians
shonld enter into the  university
affairs.

Shri Harish Chandra Mathur: T do
not sav that. They are unnecessarily
being ouestioned. It is not the politi-
cians who are responsible for it. Un-
fortunatelv, we are not knowing the
actual state of affairs. I may just
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give one example. In this particular
college all sorts of indiscipline was
there. But when we had the right
type of man as Principal everything
was perfectly okay.

My second point in this connection
is this. What has happened to this
Principal? He was transferred just
after one year. Now the State Gov-
ernment has recommended him to be
taken in the IAS,

Mr. Speaker: [AS?

Shri Harish Chandra Mathur: Yes,
in the IAS. There are certain people
from various branches of the adminis.
tration who are recommended by the
State Government, not by any selec-
tion, to be taken in the IAS because
it is a prized job. Now this man has
been recommended. He will be in the
IAS and will be a Collector or some-
one. Now how can you expect your
education to be in proper health if
this is the state of affairs? If there
is such an attraction in the IAS, why
can you not, at least for such people
whom you think must be sent to the
IAS, provide something in the Educa-
tion Department itself?

What are the grades which have
been provided about which so many
people talk and about which the hon.
Minister was taking pride saying. *“We
have done something wonderful about
the teachers.™ Rs. 1,200 is the
maximum which is less than what an
Under Secretary gets in this Govern-
ment and which is something which
most of the Section Superintendents
get. Anybodv who is in the IAS in
the fifth year of his career gets into
the grade of Rs. 800 to Rs. 1,800,
while here in education a man after
putting in a brilliant career of 20 vears
in a university may not find himsel!
in that grade. There is no grade going
up to Rs. 1,800. He will be in the
grade with a maximum of Rs 1.200
after 20 vears. I hope the hon. Minis-
ter will do a little bit of rethinking
angd instead of onlv accusine here and
there will trv to have a little intros-
pection and take note of the valuable
point which I have made.
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Mr. Speaker: Dr. Krishnaswamy.
I shall be calling Shri Ranga next.

Dr. Krishnaswami (Chingleput):
Mr, Speaker, Sir, the University
Grants Commission in its report has
not only summarised its achievements
during the past year, but has also
stimulated us to think by bringing
before us manv problems of interest
pertaining to higher learning. At the
outset 1 should like to point out that
all of us irrespective of the political
opinions that we profess should agree
with what the University Grants Com.
mission has said on this subject of
grants. T think they have taken a
valuable quotation from the report of
the Universities Commission over
which our Vice-President presided and
I think it is worth while that this
House should hear in mind these
words:

“In a democratic country, the
decision of how much public
momey can be spent on universi-
ties can be made, and ought to be
made, only by the Government; it
is a political decision and a part
of their yearly budgetary propo-
sals. But once that decision is
made, the detailed allocation of
the money must be left to an ex-
pert body, not merely non-politi-
cal, but as rigidly protected from
political or personal lobbying and
pressure as the constitution of the
country can make them.”

I hope that the Ministry of Education
will give up the dispensing of grants
on its own and that all grants would
be channelised through the University
Grants Commission. That would be a
very great safety.

But then I should like to join issue
with the University Grants Commis-
sion.

The Minister of Education (Dr.
K. L. Shrimali): But the Ministry of
Education have already placed all
those funds at the disposal of the Uni-
wersity Grants Commission.
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Shri Ranga (Tenali): But they com-
plained of certain grants being made.

Dr, K. L Shrimali: There is no
complaint aganist the Ministry of
Education.

Dr. Krishnaswami: I am not talk-
ing of the ....

Shri A. C. Guha (Barasat): A sister
Ministry is distributing money them-
selves.

Dr. K. L. Shrimali: No.

Shri A C, Guha: But that sister
Ministry is also equally interested
with the University Grants Commis-
sion.

Dr. Krishnaswami: 1 should like to
say that I join issue with the Univer-
sity Grants Commission on the sub-
ject of collegiate education.

It is true that the Univerzity Grants
Commission has rightly emphasised
the role of the teacher in our life, and
not only the salary of the teacher
should be raised but his status also
should be improved—a point which
has been left out of account by many
of us who have given thought to edu-
cation and a point which we ought to
bear in mind.

Education, let us realise, is nol only
for building a higher standard of
living and providing opportunities to
people but also for having higher
standards in life; moral and material
progress has to be taken into account
by any educalional reformer. But
what does the TUniversity Grants
Commission say about collegiate
education? Collegiate education in
India has been largely sustain-
ed by private enterprise, and pri-
vate managements have in the past
borne a large part of the burden of
raising funds for higher education in
this country. But it has also to be
borne in mind that collegiate educa-
tion by private initiative and manage-
ment was throughout on a system of
low paid teachers. What is the impli-
cation? It seems to suggest that the
teachers in the past were not up to
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the mark. But let us realise that in
the absence of adequate educational
facilities with high paid teachers, it
was a good thing to have had these
poor men to teach our -people. Not
that our academic standards were
worse off than what they are today;
in fact they were better in the past,
according to some.

I agree that teachers’ salaries must
be raised. I am one with the Univer-
sity Grants Commission when it sug-
gests that local initiative must be en-
cruraged, that there is a great deal of
scope for freedom in the realm of
education and that regimentation
should be avoided at all costs. But
let us proceed to consider the other
constructive proposals which  the
University Grants Commission has
made.

My hon. friend raised a storm the
ather day by suggesting that universi-
ties will have to restrict admission to
students. What is the truth of the
matter? Universities will certainly
have to respond to the growing de-
mands for higher education. But it is
rather depressing to be told that a
university is not a waiting room for
people to find jobs or entry into
avenues of life. The principle that
university education cannot be made
available to every one, that it would
involve a wastage of resources and
that rigorous methods should be
adopted to admit students, while it is
Jaudable in certain respects, is not an
absolute principle. And I should like
to suggest to the Minister for Educa-
tion and to the learned Members of
the University Grants Commission
that there are other factors that they
have to take into account.

We have to realise that the prin-
ciple of admission on merit has to be
tempered by considerations for the
under privileged sections of our
people. We cannot have a political
democracy which is stable, in which
the fortunate few alone continue to
have a decided advantage because of
historic circumstances. The problem,
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in my opinion, is much more deep-
seated than what the University
Grants Commission has made it out to
be,

Let us realise that it is only one
per cent of our adult population that
obtain universities. Even if there be
an expansion of university facilities,
we would not have more than 2 or 3
per cent of our people obiaining edu-
cational facilities. Those who do not
obtain the benefits of university edu-
cation—and my hon. friend who pre-
ceded me pointed it out very feelingly
—must not get the impression that
they have no more opportunities for
higher education. We have to realise
that some persons mature late. Some
persons do not fare as well as they
would have done, in examinations,
due to certain accidents. There is an
element of chance or luck about exa-
minations. And while I am not one
of those who would ever support the
shirkers of academic discipline, I can-
not shut my eyes to the fact that
there have been many of my contem-
poraries in life who would have done
better than many of us if they had
had opportunities of university educa-
tion.

What is really so heart-rending
about the present situation is that
even if we do not allow them to enter
universities, we can at least provide
facilities for their having higher edu-
cation by opening up correspondence
courses, by giving them chances to
appear at examinations and to qualify
for degrees, so that in the battle for
life they might not have a feeling that
they are left behind and that they
cannot contribute their quota to
society. Society itself will become
more democratic, more vigorous if
there is an infiltration of such person-
nel even at a later stage.

I am only putting this before the
Minister of Education and I know
that he is fully aware of what I am
speaking, especially as he must have
contributed his quota of wisdom to
the decision that was taken at the
Colombo Conference on the Australian
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Correspondence Course which is so
popular among students in Malaya
and Singapore. But I do want the
University Grants Commission to go
into these matters more thoroughly.
This is a matter on which we cannot
come to a definite decision as to how
we are going to order its course with-
out the University Grants Commission
and other expert bodies considering
curricula and standards of proficiency.

Well, Sir, we have been talking of
improving the lot of the teaghers.
The University Grants Commission
has pointed out that the ratio of
teachers to pupils must increase, Un-
doubtedly, if you wish to increase
respect for the teacher, he must be
one who is able to inspire confid-
ence in the minds of his pupils, un-
derstand their longings and aspira-
tions, find out what is wrong with
them and be an influence for moral
good even in their extra-academic
hours. How is it possible in the
schools, whether of fifty, fifty-five,
sometimes forty or forty-five, for a
teacher to wunderstand what the
minds of his pupils are?

Quite apart from the educational
reforms, many of which were mis-
taken, which were carried out by
our Ministries in different States, 1
venture to think that this is a major
problem for us. The teacher unfor-
tunately is not able to wunderstand
how his pupils' minds function and
is therefore not able to guide them.
The result is that we are having a
sort of modifled tutorial school
which, instead of having an ethos, a
character and an individuality of its
own and which makes students proud
of belonging to the school, at best
specialises in cramming knowleage.
It is the same story in colleges. The
University Grants Commission ig per-
fectly right in emphasising the need
for altering the teacher-pupil ratio.

But I do suggest that there is
another aspect of the question which
even the University Grants Commis-
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sion has not taken into account. In
a sense, I must point out that we
have been extremely unfair to the
universities in our country. We have
been denuding them of the best
scientists, economists and professors.
Governmenls as well ag industry
have made very many demands on
the best personnel in our universi-
ties. To some extent this is unavoid-
able, In a developing economy there
are bound to be competing claims
and, naturally, there is a moving
away of personnel from universities
to Governments and industries, What
is to be done?

The University Grants Commission,
in my humble opinion—and I am
throwing forward this suggestion—,
should act as a grand liaison between
Government, private industry and the
universities for having a sort of tem-,
porary transference of people from
Government and industry to univer-
sities. What is it that I have in view?
1 am aware of the administrative
difficulties of wuniversitiess I am
aware that it would be very difficult
to mix up people who come from
other branches for a temporary
period. But I should like to point
out to my hon. friend the Minister of
Education that in the London School
of Economics, where we studied,
there were visiting lecturers. There
was for instance Dr. Paul Einzig, a
great authority on the subject and
who was certainly not considered to
be an academic individual, but who
came over to the School of Economics
practically four days in the week
and gave us lectures on the subject
of Forward Exchanges and partici-
pated in seminars, As a result of
this close co-operation there was
cross-fertilisation of ideas and there
was certainly a possibility of people
exchanging more thoughts ang being
of influence in their appreciation of
different problems. What I do suggest
is that, in the present circumstances,
the University Grants Commission
and the Inter-University Board should
consider the advisability of drawing
panels whereby those who are willing
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to go over to Universities and other
affiliated colleges and academic insti-
tutions, could go out there for three
months or six months and give lee-
tures and hold seminars and thus
help incidentally to break down the
great barriers that are growing bet-
ween those who are in the academic
world and those who are in the
administrative and industrial spheres.
What a great gain it would be to the
Universities  if a man like
Shri Kothari, one of our leading
scientific Advisers, could go and give
a course of lectures, not only in
Delhi University—we always have our
eyes riveted on the Delhi University
since it happens to be located in
Delhi—but in other Universities for
three or six months on some subject
of specialisation, have discourses with
students and find out how talent is
maturing and also give a fillip to re-
search in colleges! We should have
greater mobility, greater movement
of talent between administration, the
University and industry. I can men-
tion to this House many people who
would be able to do quite a lot for
the Universities and who would be
in a position to make them much
more popular,

13 hrs.

We have also to realise that tre
ong great defect which my hon,
friend the Minister for Education has
complained about students is that, at
present, there is a deep-seated apathy
to their learning anything. There is
absence of intellectua] curiosity, hc
says. Deep-seated apathy to learning
is considered by the theologian to be
one of the seven deadliest sins thai
can afflict an individual. But, this
intellectual curiosity would be roused
if there is a greater amount of cross-
fertilisation of ideas, if there are
chances for people really to come
over to the Universities and speak on
these matters. Incidentally, it would
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help to give the teacher’s profession
a better status. Because, whepn 1t is
felt that administrators and some of
those scientists who have made of life
a success, still think that it is worth
their while to be humble in the por-
tals of a University, the Univessity
teacher will have a much bigger
status. It is not only bread that
matters. It is also things of the
spirit that matter, The Univers.ty
teacher, when he finds that society
gives him greater recognition, wil
not only teach better, he will aiso
give education a better status.

There is a crisis in the world of
education to which I would like to
invite the attention of my hon. friend
the Minister for Education. If we
do not attend to this problem of
teachers and increasing their status
in time, in the next five or ten years,
we would be faced with a crisis in the
sense that the teaching profession
will not attract enough number of
people of adequate talent to teach
our students. Problems of how they
are going to deal with in{iscip'ine
among students will arise. Whateyver
be the type of grants we give io cons-
truct fine laboratories which, I thu:k,
are necessary in his world of tech-
nology and science, unless we have
the proper human material to guide
the students, we would be facing a
disaster.

My hon. friend spoke of national
service, I do not propose to deal
with it at length. But, I do wish to
point out to my hon. friend the Minis-
ter for Education that the national
service that be is envisaging already
present in certain schools, He should
take count of the experience of volun-
tary  organisaticns, What, for
instance, is the Hindustan Scouts
movement but an attempt to promote
community life, to break down the
barriers that divide our students, to
make people feel that they are class-
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less and casteless, to make them
realise that they belong to one coun-
try and that their duty is to be
emotionally integrated. I suggest that
we should take stock of this experi-
ence and utilise it when we think it fit
to introduce some scheme of national
service for our students. It is betttr
to depend on the experience of volun-
tary organisations rather than on
edicts izsued from administrative
departments.

The University Grants Commission
has, of course, stimulated our interest
in other problems such as how we are
to have better laboratories and other
facilities for making our students
better scientists, I hope and trust
that the other departments will not
ook down on education as the
Cinderella of our system. Indeed,
if our country is to make commenda-
ble progress, we will have to devote
much more attention -to education;
and in the implementation of plans,
not as it has been drawn up in the
plans, I hope education will receive
the highest priority.

Shri Ranga: Mr. Speaker, I am
very glad that my hon, friend Dr.
Krishnaswami has taken part in this
debate. On most of the points he had
made, I am in complete agreement. I
would like to draw the aitention of
the House to a few of the points that
are raised in this report of the
University Grants Commission.

My fear is that the U.G.C. tends to
go to the extreme of reaction and ask
for more and more power for itself in
order to introduce more and more of
the element of the spirit of bureau-
cratisation in the development of our
Universities and colleges and univer-
sity and college life. Otherwise, they
need not have bewailed the fact that
some State Governments have taken
the initiative in starting new Univer-
sities without consulting them first
and also in giving birth to certain
Universities with a single purpose,
Universities without sufficient funds,
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and guch other objections. If there is
initiative to be given to the State
Governments as well as the Union
Government in any respect at all so
far a; education is concerned, it is in
the freedom that they should have in
taking decisions whether they should
have single purpose Universities or
multi-purpose Universities or double
purpose Universitieg or anything like
that, whether they should have a
University or more of them in any one
place, for any particular purpose, and
so on. Therefore, I think the UG.C.
has been reactionary instead of being
progressive. I would like the Gov-
ernmentg at the State level as well as
at the Union leve] to continue to
exercise their freedom  which they
have been exercising ever since we
have become free. If, on the other
hand, we were to follow the line sug-
gested by the UG.C., I am sure not
even half the new Universities that
have come into existence ever since
we have become free, would have been
allowed to take their birth and thus
make their contribution.

Secondly, I am all in favour of the
general principle that there should
not be too many students attached to
any one lecturer or teacher. At the
same time, in the special circums-
tances in which we are placed in our
country, we will have to give fresh
thought to this particular matter, and
be agreeable to an increase in  the
number of students to be aitached to
a lecturer and also to a teacher.

It is necessary that we should be
unorthodox in regard to our ideas of
High schools and Colleges having
only one session and not to think in
terms of shifts, There is some trouble
in one of the Universities on this
particular matter. I begin to wonder
why the University authorities should
have been so reactionary or orthodox
as to frown upon having these shifts
and in that way give so much trouble
and annoyance to the students and to
give room to these people to go into
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various exhibitions of dissatisfaction
and discontent. We have not reached
the stage when we can have Univer-
sities like Oxford and Cambridge
where you do not have more than
6000 students at a time in any one
year, and the freshers coming in
would not be more than 2000 in any
one year. We are yet in a stage
where, as the U.G.C. itself has said, a
college has on its; rolls as many as
4000 students and some other college
has gs many as 6000 students. Under
these circumstances, it is best for us
not to put too low a limit upon the
maximum number of students that
any college could have. We must be
prepared to encourage colleges and
universities to have the shift system.
Thirdly, we mu:t also encourage them
to develop correspondence courses and
help people obtain university
guidance, Fourthly, we would have
to relax the conditions subject to
which people would be allowed to
study privately and appear for
examinations. At present I think only
some of those who have been in Gov-
ernment or teaching service over a
period of years are allowed to appear
as private students for these examina-
tions. I would like people in indus-
tries, agriculture and various other
avocations to be permitted to appear
for university examinations provided
they, first of all, pass a preliminary
examination qualifying themselves to
continue study at university level in
their own homes with the help of
correspondence course.

I am in favour of the cross-fertilisa-
tion suggested by Dr. Krishnaswami
and Shri Mukerjee, but in addition
to that, it is necessary that the
University Grants Commission should
not lay so much stress on the worldly
equipment of colleges, hoztels and
playgrounds on a  grand scale. If
people who are anxious to organise
colleges with their own private initia-
tive were to satisfy their conditions,
it would become really impossible for
a large number of colleges to be
brought into existence, and for a large
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number of existing colleges to continue
to function as they have been doing
so far.

After all, we are a poor couniry. In
spite of this planning and all the rest
of it so far as education is concerned,
most of our educationa] effort ha; got
to depend upon private charity and
initiative, and therefore we should be
prepared not to insist upon the strin-
gent conditions of equipment and all
the other appurtenances suggested by
the University Grants Commission.

Coming to the question of admis-
sion, I think it is wrong to deplore the
anxiety of more and more of our
people to send their children to the
universities. I think we should
encourage more and more of our
young people to go to the universities
and colleges ang qualify themselves
for B.A.,, B. Sc, ete. I am also anxious
that the UGC should relax its condi-
tions and terms of recognition,
especially of technical colleges, poly-
technics, engineering and medical
colleges and so on, At present they
make it very difficult indeed for pri-
vate enterprise to come into it. It was
a very good thing indeed that the
Government of Mpysore and the
University there had done in en-
couraging some privale benefactors to
start medical and engineering colleges
on a contributory basis. They were
able to get only very small assistance
from the local Government and
Univer:ity, and they themselves were
able to contribute only a very small
sum, but at the same time they did
encourage the parents of young peo-
ple to contribute Rs. 3,000 or Rs. 4,000
by way of benefaction or donation for
admitting their children and thus
eontribute towards the development
of these technological colleges. The
whole of Andhra and Tamil Nad were
able to take advantage of such
colleges staried in Bangalore, Mysore
and Udipi. I would like the Educa-
tion Minister and the UGC to give
encouragement to such people all
over India, so that, in addition to
whatever colleges the Government
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and Univer.ities are able to establish
directly, private ‘benefactors would
be able to come forward, in co-opera-
tion with parents of students interest-
ed in such studies, to start these
colleges and run them and help them
to grow.

Dr. K. L. Shrimali: Is the hon.
Member aware that in Udipi admis-
sion is entirely on the Dbais of
wealth? A person can contribute so
much towards donation or fees, and
his son i; eligible for admission even
though he has secured only third
class.

Shri Ranga: I have mentioned it
myself. I want that sy_tem.

Mr. Speaker: Where is it?

Dr. K. L. Shrimali: It is in Udipi.

Shri K. C. Sharma (Hapur): That
is a bad practice. He supports it.

Shri Ranga: It is not a bad practice
at all. I cannot go into detail; and
justify it, but I have only stated the
need of the people and the country
also, If I were to go into it, my time
would be exhausted.

I would like to congratulate the
Minister on having persuaded the
Chairman of the UGC to continue to
serve the UGC for some more year:.
He was talking about age and not all
the rent of it. If any one is competent
to be the Chairman of the UGC, if
any one has raised the ctatus ot the
UGC and has placed it entirely
beyond the pale of partisan interests
and politics , it i our erstwhile
colleague in this House and ex-Fin-
ance Minister, Shri C. D. Deshmukh,
and I am very glad indeed that he
has agreed to continue to be the
Chairman of the UGC.

Mr, Speaker: What is the normal
term of any Member?

Dr. K. L. Shrimali: The Act pro-
vides that the Chairman of the UGC
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chould continue up to the age of 65
unless there is a contract otherwise.
In the case of Dr. Deshmukh, we are
getting the matter examined. I think
there was a contractual situation. In
that ca.e, he is being requested to
continue for another year.

Shri Ranga: Another year only?
That would be a very great pity.

Dr. K. L. Shrimali: That is accor-
ding to the Act itself

Shri Ranga: Then I come to the
question of student discipline and the
part to be played by politics and
politicians. I have no objection to
the student: taking active interest in
the study of politics, and in taking
sides also as a matter of preference so
far a; they are concerned— not to
participate but to  think gbout the
ideologies of the  wvarious political
parties. But I am certainly not in fav-
our of their participation politics. Now
that we have had ten years experi-
ence in independent India and we
have also had the experience of what
is known as .he growing phase of
student as well as teacher indiscipline
and the incompetence of the State and
Union Governments 1o deal with it in
a satisfactory manner, I have come to
the conclusion that it would be best
for political parties not to have any-
thing lo do with students and their
affairs. My leader—and I am sure
most of us would be agreeable to
calling him one of our national lea-
ders—Rajaji has placed before not
only my party, but also the whole
of the country this particular axiom
that it is bes: and in the interests of
students, parents, education and the
culture of our country, that political
parties should take the view that they
should not take part in  students’
affairs so far as their own discipline
and their co'lege and high school
educational carrer are concerned. He
was hold enough to face the students
of Calcutta and tell them, at their
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own invitation, that it would be best
for them not to invite politicians to
deal with their problems in a politi-
cal manner. We have .aken that deci-
sion unilaterally and I would like to
offer it as an example to be accepted
by all political parties and groups
within those political parties also. I
am glad that «he UGC has laid stress
on this particular matter, I am also
glad that this national leader, Rajaji,
hag led the way in this particular re-
gard in a manner which wouid be
found satisfac.ory by all the political
parties concerned,

Shri K. C. Sharma: He could not
do otherwise.

Dr. M. S. Aney (Nagpur): May I
ask the hon, Member a ' question?
Would he regard Ministers addressing
shool boys and asking them to interest
themselves in certain activi.ies of a
political pature as politicians interfer-
ing with students and asking them to
take to politics?

Shri Ranga: After all, we were all
parties to such activitits which had
taken place in the past, and how they
are also likely to take part. There
are certain occasions when emo.ions
are so great and so universally shared
by all that the students themselves,
in a spontaneous manner and of their
own acord, begin to join a particular
demonstra ion or movement or a cry
for a particular demand. Nobody
can take any objection to that kind of
thing, but if the Swatantra Party or
the Communist or the Congress Party
or & minority or majority within the
Congress Party makes it its special
business to go and incite those people
and excite them and make them pur-
sue a particular line in order that it
would benefit primarily its own
political interests, then it would be a
wrong thing to do, and therefore I
have made this suggestion.

I have alredy quoted our leader
Rajaji in regard to this particular
matter.

Then, there is the question of rais-
ing the salaries of these teachers and
lecturers. There, I think, we all have
to agree with the University Grants
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Commission, but there is one small
suggestion that I would like to make,
In certain cases where the local Gov-
ernments or the local universi.es or
even the local managements are not
in a position to make their local con-
tributions, I do not see any reason
why the teachers and ‘he lecturers
should be denied the benefit of what-
ever assistance the Union Government
can possibly give, I would iike some
thought to be given to this particular
ma.ter by both the University Grants
Commission as well as Government.

In regard to the relations between
the Government and the edu-
cational  institutions I am  entire-
ly in agreement with the Univer-
sity Grants Commission when it says
that education has got to be complete-
ly free from the day-to-day interfer-
ence of Governmtnt ac the State level
as well as at the Union levei. In
regard to the distribution of funds
etc,, the stand taken by the Union
Government in establishing this Uni-
versity Grants Commission and in
having given them sufficient freedom
is a right thing, and, therefore, 1
agree with the present position. But
at the same time. I would like to en-
dorse the suggestion made by the Uni-
versity Grants Commission that the
other departmen.s of Government,
apart from the Education Department,
which would like to distribute some
moneys for certain educational insti-
tutions should also show the curtesy
of consulting the University Grants
Commission before they make their
own decisions. I am not prepared
here and now to say that all other
departments should place all their
funds at the disposal of the University
Grants Commission, but at the same
time the University Grans Commis-
sion should also be kept in the know
of things and their advice also should
be sought, and thereafter, if found
necessary, the concerned departments
of the State may make their own
independent decisions and distribute
their additional funds. Whatever they
may distribute, let it not be a waste-
ful thing. In other words, where
already the University Grants Com-
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mission has been assisting a particular
institution, let no other department
of Government also waste their money
by adding something more to the
assistance which is already been
enjoyed by that particular educational
insitution,

In conclusion, 1 would like to say
that the example set by the University
Grants Commission should also be
followed by Government in this Min-
istry as well as in other Ministries in
seeing to it that in as many aspects
of administrative contacts with the
people as possible, such non-political,
ngn-partisan, impartial and almos:
quasi-judicia’ institutions should be
brought into existence to aid the Gov-
ernment in the distribu.ion of these
favours.

This is a phase of planning, and
this is a period of planned expendi-
true. 1 would like that this expendi-
turz should come ito be distributed
between the various social, economic
and educational institutions not as
political favours from one ruling
party or from a ruling group
to some particular institution
of a par.icular area or a particular
group of pzople in the social or eco-
nomic field, but as coming from the
State which is comon to everybody;
and that wou'd be possible only when
we extend the example of the Univer-
sity Gran.s Commission to other
aspects also where Government assist-
ance has got to be distributed between
various educational institutions,

Sl JTHT HW : Hegw  Hged,

wgifaareg wEW wmEer & fad
gramt ol = o1 ¢ 9. f& ot
T ¥ gAY @ TE & R fem @
e famt & @ 8, ¥8 W g
WX §7 W |

Mr. Speaker: Hon. Members will
kindly see thai they do not in any
case exceed 15 minutes; if possible,
they may confine their remarks to
ten minutes each, because there are
a number of hon. Members who want
to participate in the discussion.

AUGUST 12, 1960

Report of 2418
University Grants
Commission

Pandit K. C. Sharma: Not more
than 10 minutes may be given to each
Member.

Mr. Speaker: Hon. Members may
just state the points and give their
suggestions.

Shri Radha Raman: [ am just com-
ing to them; I shall try to restrict
myself to the fifieen minutes’ time
which you have allowed.

7g w1 gAted 1 g fr fa
wfaETed HIEH AER ¥ S §g W
w1 fager o fa &, ag &9 d9 ar
| T wRg g o ¥ g
s frag fear mar &, ¥ @
T #t gfafadt #t foaer & F1or afc
i g § ST T R g N 43 2,
st fF g wifgd 9 9% faw & =9
g & I 1 Y gwe & W
AT grg @ T faadt 57 axw aaeeg
& St e @ W forer 58 ¥ g
g1 wifgd a1, 9 & & @ W)
aga Y St G Ao W §, foe
T ey gX A fFaT T, A & g
faem & #m # wEe T G AR
I F T T e, S fEogw
s w®E ’

W™ EET ¥ § @ & am gy
g9 TEAT ATEAT § | A 99wy 9%
afyw =R 7 Fem, st o= fis &
TG W ¥ A W |
13-27 hrs.

[PanpiT THARUR DAs BHARGAVA in the
Chair.]

wEm Y waw f = g
W o famg wgfaaem &1 6 o
T § Y, 9 FEEE g1 WK I9H gt
F T 9 gAR aF &, A A T
sEfead 9T wRE w9ET @ |
T @ W w1 facgw e qrar
g afFT % gra @ F ag A sgm
f& o & amEe § W "5 &
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FATHY AFSATHT HT I@A G TG AGAHA
AT YT &, FifF g I gt W
FEaT g AT qgd AT WY R | Ewrd
gfafafet § fenfaai & = &
a1 o R & femw Y@@ @ R
Gy mram Ft S & s ag de aga
o &Y & W & F09 g | mE
ey ¥ gy faew wemfaaremi
o FEWl  FT TET @ FH g 6N
wfad g4 w1 T w1 T@r aow
gfeqare & =ifgy fe s faemdf
@ weifraeEt § oW LI R
fver &Y agfeaa fasr =i e felt
feen Y FEe A @l | AU EE § 5
T wA9 WA W 98 faE 3y -
fag 7& & f5 oF faer faarem & w7
qTr AT 4 HET F1 T g AF W
@ I W IR BfeEa @T 9 |
g Far g fr faet gfafeds ¥ @
T A Wieg o faat § sk
T qegt faAt fr agat T @r g
HTAWT & T &1 F1 AFC OF T o
& qumy Frefad s 6 T afe
O IFFT qg Adbon @q &1 fae
wr g fraga & faemd giw 9iw &
g, HE-HE, N, A9 #gh ¥
T § WK ST agt Ggew ¥ agd
FOZ FSTISATE | § 7 9 761 g A
IRy § WX ST @S aga S g
1 ST aEaE WA A fed
W I E | T W A E R IR
AN W ONER ¥ Aww e
AT F T FEAT AIEAT &, AT AT
fragey, o & meH m
oF & T A 39 wgrfaarEat w1 0%
% & ¥ T anfed, oat & faan-
fagt it STaT F=T AT g1, arfe St
o ST s A gy ) W #v
frrme & @ fam famE
F B TF g FEa F AR ATH-
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afFal & FE F1 OF S THGT
@ W | F wEwt W agfeal &
FIorTl 1 AT FH B qu7 F TE
g, afer & ag wwemar g 5 g o=
1 feafs & ag samr gfaw €t g
fF WX dEH F FO SGR_IG W
9, A7 aEfFat F FTwi & AT q@i
ST O Ty o 9 | g 5w AT &
&e @A Tifed fF ogw asfedi &
Fro Ul T A fF A1 HE-
T A feamd 781 | # qER WK AB-
feat & Fe=t #1 fFd g g W
@Y A gE IMeasd Foqgw A
T g

& o & 5w faare Fraga o
areft A€ § for ofefaofee st &
T SaTeT =T A faan am A g i
Sfirae Frawr & 1 F awwar g 5
aga wafaal gE BRI 0 &
FrATET H g9 g S H wgwd ghn
WA g fpfaefes Fafasr #1 a6
e 7 &Y WX g9 St 7 faa,
at ferer & Fw A aga afy g
S A § o AT 8, e A
¥ aga FTH TEAE F § | ol aF
TR FAfa F7 ATGF 6T, I
¥ ¥ E# T FT 4E9 §, WY qEga
TYRT &I AE 8, AT 7 Fg aFar g
fo wror oY gETR AW A OF Fere &, o
ST dE B § W AR ¥ gTa
I AT IE T FT THFEET F AFS
&, afer A 9 39 w5 AR dET
o anfae £ & 1 s ¥y s 2 e
ZH @ a< fredt et &1 A5 qerTE
T8 wEar wifgw, afew @@ aw &t
StTE 3 aifed fr wet @ 2 9%,
T FEfow ®1 Ufpfaae &< | T F
gLET FEY §, & grAl ¥ WA ATy
gfae 2t &, & s fwface w6
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[=f <rer <o)
frdft frew &t fowra ar fass A&
it fed #x ITH 7T TR X @A
Faorde ferm wfgd

& &% & famr wEfamadl &
fom 9 FTacgF &, A wwwar § f5
T 9§ wrawsar e g 7
it aF AT g frar @ —f e
WE-YE §F TAl FQTIT Fieil AT
foer ¥ grr-arl &1 FAETT F AW
|AT-%E 7 Fiegfas ST, 1 77 TFC
THRGIATEAT AT CRg-ThIfam
farr e s e g9 TR S G e
&Y GOF FL HIT T IIT TI-47T TR
¥ qeamE #%, 99 #1 @ e 7 gfa-
o 21 f5 § 9T 993 F7 =gy g
F wh | W fase aefaa=at &
dar §3 A gon 8, Afew 9w 7ga
& w7 A1 28 576 g g A
afrafedt aiza FdE= &1 o 2 A
WEAEEATE | & T ATQ F7 A AfAT
TaRT R o w9 FT AT 3T AT I-
fodi &1 2|3 gu g4 fodt w7 &
avs f frar o, g wafe @
FTAT ® =Y ond, St fr A owar &
AL mﬁiimﬁ?ﬂo HOT-
@t F FE &, = oI AT A
TEE FAUT H AW AT 9T AFaAr
21T Wit ww E o # g Al
Tl @t s s et | F gwgr-
sfgm ofefda 7 feem & o
o NEwy ¥ sifefrosh afva 5T
FIfF I7H Vot & FH A A TFT )
qET g0 I ffiw &1 foew 2
g & a1 ag Wt & aFar § B &
A qree mfee 3 AT WA S
FT A FTH §, 9F IAH( fo@rT FEA g
a1 2w w1 & faar a5y
§ m TAfRfedr 1 Trw @ F o
T § ag foar @Fa § w4 Hq W
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T3 fod wte g fod at aga waR-
A arfaa 30 I FWAWA WL EF
faamdt #Y 7 TF FT ST LT TH
FO & fod qamr A A g8 I A-
art # o Rt 7w & AR
aq £ o 0 2§ FIC A0S wrafa
sy 1 9% Wt Y ere #of 3
HETGD Bi HPT |

mios AT a agrg s A
e & gadr sy fafa idr &
o gEH W @M & & AT At @ &
NAHIT FF | 9 A g A
# waerar g f ool g Aot #10
faar wrar =ifed, 9% & 7@ Fo0
ifgd 1 & e a1 fa Ty A
qEE HEAT § a8 A g Tt & @
Afr T Fadrel @ AT el
R T W i @ W A F
Tz g 4 sxfeat Y froifm ST AR
g sfed @ o % as@ & e
FraE1 35T far § T O At 9% 0w
oy o gy | ifF oF agn ad
=y WA F fad e ¥ 49
Yt &, 7@ aTEY g aga qATER grm
T TfeamE & g W T w=T
TF FET FAT FEGIG@IAD . . L
Dr. K. L. Shrimali: It is not a perma-
nent Commissions. It goes on chang-
ing. It is already provided in the
Constitution.

S} TTHTTH : T was just referring
f& ot ot wEEm qEm @ WE AT
e wrerdfesdr For gy SfEd o
Dr. K. L. Shrimali: That is provid-
ed in the Constitution.

Shrl Radha Raman: That is all
right. I am glad to learn of it

# s e g g e o e
oF gt & wfede & AT A @R
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aifed | & ar oft ot IR WE
T @1 WA g Afew 3 ard Afa-
= 3 &1 & qwwar g 5 9w g
#t ez £ aw & fAgfa o
wrfed <& fr afraedt Sed # ar A
FEl qeErr g

oF ama fomd are § 9% fedi &
FTH G ¥ 2, § FEAT 12471 § WK
g SFFT G F XK | TH
os Adf fF g g IAEE
VA T AT TS § SgTET ST
2@ AR aga § FEw oY ZFfiE
farerr & fod 3w a% &9 £ AT 99 W E,
ITHT FTH AR T @ E 1 TH
AT § fF S g S g awdt
IE FT 77 F A% TFAHT AET FT
e AR afEedts & w9 am A
T, 37 fo7 g = gTE g
wifed | it fragrer og am «d1 8
Frerat & w7 ST 3 fFEw Y Fvme
qAEA TR FIAE, IT T ASiFA1 47
§1§ T FT aTH  { @ QTEHS
fore @Y, QY ama 7€ & 1 M Aot H
¢ wwg ar @ R A @wy aefear
gHAt a1 WIEdT 9 ¢ 499 §, g7
RN E FIAFAE 7 T gL 0w
F1 9 ¥4 AT TEE T ¥ @159
faar it &, 9% X Ew ASH A
faar otTaT & 1 @ = fr gy gy
Eﬁ'ﬂﬁ o Qoﬂ:"(q'ﬂ'o [{a‘?ﬁﬁ
F1 fam 53, 78 7= Frm oW §
et Zater AR & A9 94, TE ag
aretEET &Y gEd A 1 A dw i
e o1 # gATt qFF § @ o5 6
g fF 3 aafiwa A § o a gl
R HAT T "% | A e ot faem-
foal 7 &7 FH AT ¥ T 0 TH w4
FW & fad w feer 1 §3qade
fear arar =fed
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fr e adid s Ao A
g qrdAT Fo AmEar g fF oS 9=
T A% FEAT E ITRI AT AEATE FAAT
TR =T &0 A 5 "ET H a
FT HG 30 |
Shri N. R. Muoniswamy: I have
heard the speeches of the previous
speakers. They have covered almost
all points. But let me state some

points in respect of a few items and
make some observations thereon.

As regards indiscipline among stu-
dents, various reasons have been assig-
ned by the previous speakers. I wish
to state emphatically that we cannot
ascribe it to politicians or anybody
working at it. I would say that there
is a good deal of mismanagement and
bungling in the University administra-
tions also. Otherwise, I am unable to
understand how a Professor who is
stated to have misbehaved with a girl
has afterwards been elevated to the
post of Vice-Chancellor—I am refer-
ring to Lucknow University. The boys
get somewhat agitated over this mis-
behaviour, and that is one of the rea-
sons for their being indisciplined.

Apgain, the teachers, as a matter of
fact, do not do their duty properly.
They are not happy over the salary
question. Even if the salaries are in-
creased, they are not satisfied because
there is still some invidious distine-
tion made in the various grades of
salaries; 20 per cent. of teachers who
have got previous experience are also
given extra payment. So it is creat-
ing classes and classes ag a result of
which even the teachers are not satis-
fied. Then again, some of the tea-
chers take up side business; they
write bazar notes or some other
notes. They do business, banami, in
the names of their wives or brothers-
in-law. In this way, those teachers
are having extra activities, as a result
of which they cannot concentrate
their attention on giving tuition to
the boys. As these teachers are in
the lecture rooms, they think of their
own affairs and do not do full justice.
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So the emoluments given to the
teachers are not enough; they have to
supplement them by extra activities
which are in the form of giving tui-
tion to other boys in leisure hours or
writing some notes to make it easy
for students to mug up and pass in
the examinations or doing business in
the names of their wives or brothers-
in-law or with somebody in a banami
way. These are things which the Uni-
versities should take into account be-
cause if these are continued, they
jeopardise the progress of education.
Therefore, the University has to put a
stop to that.

As regards central universities we
are having 4 such universities. The
two important are the Banaras and
the Aligarh Universities into the
affairs of which some enquiry has been
held, the reason being that there have
been certain irregularities, may be
financial or something like that. The
officer of the University Grants Com-
mission, the Secretary, is also suppos-
ed to be a member of the finance
committee. They have been going an
attending the meetings of the finance
committees; but they have been going
there and sitting, simply enjoying the
hospitality of the universities. They
must report about the real work to
the University Grants Commission.
If they had done so in time and if
proper action had been taken in time,
I am sure, the enquiries would not
have been held. The TUniversity
Grants Commission is not a formal
body; it is a body that must go into
the affairs of the Universities. So far
as the central universities are concern-
ed, they should set an example to
other universities to follow. If in 50
per cent of these central universities
you have to hold enquiries, then, how
can the other universities work pro-
perly? Therefore, I suggest that the
officers of the Commission who go as
members of the finance committees
must report to the authorities of the
Commission about the defects which
they have found. They should send a
report after every meeting they
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attend. It is most unhappy that these
officers who have such facilities have
not done their job properly; but, in-
stead, have enjoyed their hospitality.
Therefore, I would request the Uni-
versity Grants Commission and the
Ministry in charge to attend to this
properly.

In every State we have universities.
The States are starting new universi-
ties. The University Grants Commis-
sion is supposed to be a coordinating
body and whenever new universities
have to be started the Commission
have to be consulted. But are they
consulted? What happens is that they
are not consulted but they are asked
to give their concurrence, because
they have no control over it.

What is the position of the State
Government vis-a-vis the State uni-
versities? I am referring to my own
State of Madras. When they wanted
to switch over from English to the
regional language, what happened?
They must have at least consulted the
Madras University, Bul they did not
do it. Just as the Unriversity Grants
Commission has to give ils concur-
rence when the State Governments
take some decision, these universities
have simple to concur in what the
State Government does. There is no
question of consultation. This has
been nicely stated by Dr. Lakshmana-
swamy Mudaliar in one of his spee-
ches when the matter can:¢ up before
the State Legislature. Thereforas, I
have to repeat the same thing, that
what consultation is there in the State
is the same as it is here in the Univer-
sity Grants Commission, We have no
proper control and even if we have
proper control it cannot be implement-
ed because it is a State subject. Other-
wise, it must be a central subject; and
all the universitie: must come to the
University Grants Commission or
there is no question of co-ordination.
They can evolve a policy and that
poliey will have to be followed up.
These things are happening and Gov-
ernment should give thought to it—
as to what to do in this respect.
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As regards the central universities
1 would only rejuest that we should
have one central universily at Pondi-
cherry. Governmant can stait a cen-
tral university there. Pondicherry
has got its own culture and tradition.
We have got the defacto administra-
tion and the de jure jurisdiction is
likely to come soon. The Prime
Minister has also said that the culture
and tradition of that place will be
maintained and encouragement would
also be given. So, I would request
the University Grants Commission to
see, that as soon as de jure transfer
is made, that a central university is
started there.

Regarding the activities of certain
officers of the University Grants Com-
mission I may be permitted to say a
few words. These officers are sent
abroad. They go abroad with a view
to studying the educational activities
in those countries. But I do not know
whether they have produced any
report or literature, I have yet to
see any report submitted by those
who have already gone abroad and
come back. I do not know how far
those materials have been utilised for
the welfare of our country. There-
fore, I would say that the object of
sending these officers abroad is not
for them to go and see the tamasha
but to get valuable material with
regard to education and to see that
that is implemented.

‘The Secretary seems to be a very
cultured and highly qualified man.
But I would respectfuly say that he
does not stay in office quite often. He
takes to a good deal of touring. I think
it is quite inevitable. During his
absence his duties are discharged by
his assistants. But why should he be
absent from headquarters quite so
often? Vice-Chancellors and big
«officers from States come for consul-
tation. If the Secretary is absent and
on tour, I do not think that any subs-
titute would be as good as the Secre-
tary himself. I would only request
that he should minimise his tours and
do his job at headquarters.

755 (Ai) LSD—6
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A booklet has been published at the
cost of the University Grants Commis-
sion, “In the Portals of the Univer-
sity.” The Chairman has delivered
a number of lectures in convocations
and outside convoecations also. It is
a very fine booklet that has been pub-
lished. The ‘Foreword’” happens to
be from his own subordinate. Here
he says that the views expressed in
this do not reflect the official view of
the Commission. If they do not
reflect the views of the Commission
there is no reason why it should be
published at the cost of the Commis-
sion. Therefore, I say, this is a matter
which has to be looked into.

Some suggestions have been made
by previous speakers. One was
regarding the appointment of a com-
mittee for the welfare of the students.
My hon. friend has suggested that the
composition of the committe should
be of some age group.

Mr. Chairman: The hon.
should conclude soon.

Shri N. R. Muniswamy: Just a
minute, Sir.

As regards the appointment of a
commitee to look into the affairs of
the students, I would respectfully
state that there is no need as such.
As regards the composition I do
not know why we should prescribe
certain age limits—between 45 and
55, I would say that even if the
members range from 45 to 55, still
there will be some grievances. So
far as the present composition is con-
cerned, it is quite all right. To have
a different age group is not a good
advice and the House should not
adopt it.

Member

Mr. Chairman: The hon.
must now conclude.

Member

Shri N. R. Muniswamy: I am finish-
ing, Sir.

As regards the admission of students
to colleges, if the boys are denied
admission, it will be creating dis-
appointment and frustration, In UK.
and USA so many universities are
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started to give accommodation and
facilities to students. It they are
denied admission then there would be
frustration and disappointment and
something would happen thereafter.
We have a historical background. Our
leaders stated at ome time that if we
wanted to drive the British we should
develop contempt of established
authorities. So these students would
also start developing a contempt for
established authority if they are
denied admission. I would suggest
that instead of denying them admis-
sion we should have some more uni-
versities, at the instance of private
persons or Government. If they do
not have the money they should find
the money for it; just as we are in-
vesting money for the development of
industries we must find money also for
mental development by establishing
more universities. We should find
the money borrowing or getting grants
from other countries, Therefore, 1
would suggest that instead of denying
admission to the students attempts
should be made to give all the stu-
dents the necessary [facilities for
higher education.

Shri B. K. Gaikwad (Nasik): Mr.
Chairman, Sir, in support of my
amendment I will just sayv a few
words. The University Grants Com-
mission has said in their report on
page 13:

“It is necessary to determine
the principles on which admissions
are to be made into a university,
so that unnecessary wastage of
national resources and of the time
and energy of students and tea-
chers may be avoided as far as
practicable. There is much to be
said in favour of the principle that
university education should be
restricted, by and large to those
who, by any accepable test, have
the necessary aptitudes aznd from
amongst whom the nation may
draw as many as may be needed
to fill the various professions and
services in which persons with

AUGUST 12, 1960

Report of 2430
University Grants
Commission

higher education are nceded, and
that secondary education of a
diversified nature as well as edu-
cation of a technical -character
might be expanded and made
easily available for the ordinary
students.

“The progress that we make in
giving university education of the
best type to persons competent to-
benefit by the instruction impart-
ed to them in the fields of higher
scientific knowledge and in the
humanities and social sciences
will ultimately determine the-
character of our democracy and
the standard of our natiomal
development. Every effort should
therefore be made to prevent the
tremendous wastage that now
takes place at various levels of
our system of higher education™

We find that the UGC wants to pre-
vent the tremendous wastage that
now takes place at various levels of
our system of higher education.

While replying to a short notice
question, the hon. Minister of Edu-
cation, Dr. K. L. Shrimali, said that
Government could not make -any
arrangement to give university edu-
cation to all. In no country in this
world, he said, was it being dome.
In other words, higher education will
not be given to all irrespective of
the percentage of marks obtained by
the students. In this connection it is
needless to bring to the notice of the
house that in India there is one class
which is called the backward class;
they are in a big majority. I do mot
know whether they are—in my opi-
nion they are not—responsible for
their backwardness. Due to certain
customg and religious teachings, they
were kept behind and they are back-
ward. If today the backward class
students are compared with the
students of the advanced classes, you
will find that the former are wery
inferior and if the university educa-
tion is kept open only to those who
obtain a higher percentage of marks,
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the doors of the university education
would be closed to them, Then it
will be the monopoly of the few so-
called advanced class of veople and
the backward class students will be
prevented from receiving this educa-
tion. So, I request that it should be
the bounden duty of the Government
to see that the higher university edu-
cation is also given to the so-called
backward class of people in India.

Article 46 of the Constitution
clearly states that the Government
should take care to give education to
the weaker sections of the people
belonging to the Scheduled Castes and
Tribes. I request the hon. Education
Minister to take necessary precau-
tions to see that this higher educa-
tion is also thrown open to the back-
ward class of people. I received
several complaints this year from the
students of the Scheduled Castes and
Tribes that they were not admitted
in the colleges because they obtained
less percentage of marks and if that
goes on the backward class people
will suffer a great deal. Particularly
the criterion about the percentage of
marks should not be applied to these
backward classes for giving higher
education.

My other peint is this. Several
scholarships have been awarded for
higher education by the UGC. Some
students from the Scheduled Castes
and Tribes applied to get these
scholarships. I was told that these
were merit scholarships. There was
one Scheduled Caste candidate for a
Ph.D, degree, Mr. Shahare, and he
was not given that scholarship of
Rs. 200 because he obtained half per
cent less mark than necessary. These
scholarships are awarded to the so-
called advanced class boys because
naturally they obtain a higher per-
centage of marks. It has Lecome the
monopoly of the advance class people.
A particular percentage has been
reserved in the Government service
for the Scheduled Castes and
Scheduled Tribes people in the same
way a certain number out of these
scholarships should be reserved for
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thga_e classes also. That is my sub=

mission.

o aTed (a@wg) o AT
ofa  #gra, afrEel grew Fhww
& i w fEr 5@ T
78 w@rafas 5 gam = 9w
FuE™l A A7 gefta g A wrer
frafaa=a &t faen & rafaa
1 #F uF HayEw 8 3O sm@ar
¥ 3@ Hamm &) #HiC 9% W oA
qTHfa F FT SaoT fwar § fowr &
T Froel wi fesafameert ®
faarfaai #1 waw maifea 5= av
Yom fFar am @ g1 wAw wE-
g 7eedl & @ o@Eew A §uR
# wAwar g

a9 T "ew ¥ feer fama-
faaer & w39 7 9r G%T T grAw
& gy F ok ww e man Ay fare
oA |t 7 ®7 fF gw F=d oft o
qOET A &7 qad & H FroeT
A U feae FT TR E | T
A0, qg FeN Flow & AT gIW
st O faar AT § 1 4y Fwr wmAr
2 e aw 2w & o sfmdl = fafem
FTT SR £ AT mrEd: qiwaT
Fr W FH ART ¥ ¢ A TR
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[ avaddi]

aufer & fad s & sar faar g
g FTar a3dr 1 afz 5wF fag
FIAT FIAT HT  FAAAFAT g A IC
FT AT FAST FT, FIA AT FI
qrAT FL AT ATAT &0 W TH g
¥ omrr a@gT F foq gfa frar
grarg ) A wm famifs o=
as frafadf & A9 o= md @@
go Agl & A wEw e fedr aE
F1 gfaad ar A+ I T g3 TG
®{ #Fa1, 97 aF fasafaamdi o
gIW T AT FW W QAT FeAT AW
dax w0 & fF & & faaaa
TR ¥ g 9 FEAT FET A WHE
g asar g |

TF A dT g Fgr Arar g 5
qdetd  Aidr & F FE A A7 FET
Ad & 9a¥ gro asH aa T 8
gt AT qderdi K syIEqr ¥
qfada w7 i g57 0T =r9q ¥ faar-
v & T gad W 3 ol
# gfr $r§ faardf gaia & fedr os
7§ ¥ ur fafkga @A & &% 9
F74 ¥ WAFT Y FiA1 § AT IF Foqq
Fr14 & fa7 359 Twar 7 $fa7 war
90, TT TR R FTIEAT AT AC Y
2w fAim % fw ag gfezmrr
gARINT & =T K 2@ F1 qf-
feafadi ¥ g7 waag gorfoorm it
g afqafad aiza sfga 1 @
gerg # wr§  fadr S99 ¥ wEw
oy oformt ov mimar ¥ frar
wz Far Tifzd

14 hrs.

avéwara ¥ fasafaamm #r faar &
wrew ¥ wexeT # A Aifa woard
& mmaarg s 7 o gfaar s@
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TETEFAT § | FRAA w1 A o|
2fE zad wrem s F W
T oA A SN fwer & wme, =
SFT & ZfEwr @A aer A
ga F9 § 1 i it § @A A
", QUED TETUHi § 9w gq § )
A T FOAHA AT A% qweam
2. 9T 941 @A &@T ¢, 9% famw
3] HT mmaAafl €1 AR ag aw
Fa7 Afqafady aizq sfags o =
BISI A1 ATAT §, 9% AT YT T
FAam ¥ grafviawm g
7z fasma &t 9l & 5 w@@e w7
@t fre @ & afraed wiew
Ffraa grag fosma s@rg) N
fagre § =dsft &1 =T frem ¥ A
A Al wwar @, AT #r owy
gara T, W W A e s
%, 3@F far fad ammer =@

.

o ATo =lo WY :  ATTA T ALY
far |

st awady - wu fraaw g fw
s sfrer wreta At & wreaw
¥ zsT 7 357 faar 233 w0 g1= ar
I(fEd | WR F A qAME F7 7AGT
Fa g Tfvafad qiza sfaga s
gezfarx Wt & o wrfafas faar
¥ ITAT TEFI, IAE 9741 7 awifwa
FIA 1 TIA F7H BT | TH A
sfos Wl foar &1 wrerw w4
FATE WAT WX 9g HiT FY IET
fr wreArs wiArd foar w0 ATeqq
aFr =ifzg At 37 war & 5 99
afl €1 "3 gae A F q4T A
wqiT A4 A A wrd oft v gaEw
4t FT THAT A FIAW | ArEATAY
gAdaE TS FT WAT S
gaiT &7 w4 4, Afew w4, qA-
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fifa o arforeq & = § o7 aw
I gEBT AT WET AGY GIA, WL AGF
fae & fad weqn 7Ef gvm, o= @
SFRE g ¥ fad Jae adt g
W frmdt T & ol dar
gh, ag I% TH Ul K¢ AT T8
gt 1+ wmfed S ¥ A @
A FIR0 & gfaw W Amaw
F ad, a8 "1 fAaeT g, aivame g0
&, &t f5 wEm 31 g A4 & AFar
afrafedt airw wfaaw €1 3 "9
¥t m9q afom @ fAate woAr
wifeg |

oifia ¢, W 99 Y 99 "1AE
gfafafeat &= o A 57 § g9 31
@Y it 4 X a6, A fEe
% & o § gfrafec gicw sfaem
F oY FT AfGE AT 98 AET FT FHT |
g § o I fawafaaen enfew
g T w1 frw ][/ & A
TR 98 & fag o gaafy =fgd @
gAafs wg 8, owaw arfed o
a9 T2t 2, el s wr = 6 g
afy gfafedy sizw FEm ¥ "=
2T T § v a1 % g famafaaen
8T g1 =ifgd, Wk ag fawafaamm
e | wrfig g T UEE %
A W FT AOAOT A 99 F wi
T A Wi gEied STt $2T e ¥
AW 9 99 fagafaamea 1 S #3
& o W oww & fawEfeeem
St FF WX A AT T W g
wafue g, a8 &% A8l & WX 3g o
waws ¢ 5 gfmafed aiew st
fafre famfaa=a & g9 T =Y
q F w0 § I T WL IAT IIA
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F1 WS 21| FQ fEca & e &
o famfaarm o & fawg ox §w
F § W TaT 2 aman @ fr st
aréy s ‘l'é'l%, ﬂou_ﬂ'olﬁn T dofaze
a9 g 6T &1 39 & fam fafaw
famafaamat & fawat w1 F1€ aifFor
fear 9 WX 3 H q999 99
@9 # WL o W feur ww
™ T § gfrafads iy sfaem 1%
SAoTEE gET Afgd | WX T
faafaamg w & fom & &9 75
A oF & faow ®§ ahuw S5 a1 o
W g § oot sofa w0 aifgd

I T TN FT qHA |

St g X weR ()
warafa oY, #F fmafaarmem sqam
& grary ¥ A9 §R GATT TEAT 18T
g e gEE ¥ et
& gvad ¥ AT Agar g1 v fara
# ot ¥ qEl W9 wmw # wer
a1, I} famEfaaem @ @R § §
N I g F S F 9w &
A R W fFE
faafaaredi &1 @ goaT =97 € "%
fw 2@ & &t gox famafaeg faemm
& SHT AR FX AF Al 9ga Hwear
1 = Fm frmafeaei § &
N FHT TR F @ A 9 @
t w warg wEfaw fafaea
€ &1 =g faafaam
¥ gy ¥ g 957 § W 35 =i T
Q, @@t # fiw afEfnt @
e #, 79 & awaew f " gl
Tgm W gEaam g fr s A
wiw % fag a7 o wfafa faifa
# &1 9w wfafa ¥ gww w7 o
grow fear) @fer s & W
sEIT & A ) g fr frm s
At ¥ 79 waT F ArEwEa 3 gu Wt
qT, ¥ A WM o6 g3 § F g N fE
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[t swra A qwen]

Tt ot Y AR ¥ oF FAe fwifor
N 9 o famafaarem & g ¥
39 aEl FowiT FL.. ..

St Wo Wo awiew (W o
FTEHIR) © ST AT, 7 Ag FEAT AR
g4 3 5@ % weg afere af-
qfadr ¥ ar & qremaaEr aiw 9 @
W M TFEET R . ...

s o) Bl -pd- ol e
A5 & g =Yy OUs = (paedS
Rifele =y (] Lgp S o luly
AL g ot S Reytiys plune
w1 S 3y - 2 2 2 @l
S

1 aroId) ; F4T 7g FIE ATLE AF
qET 7

= o o AF : F AT W
ATET W TG FT @I, AfHT IEEH
W g1 9w aw W
wafew gfrafadr & at & fom a7
HAWET AT aafFa $T @ E aradE
CHATEQ & Y R, G AW AT &, F
7z wEd AET & FF 97 9 39 7 o
gl @ A& grar, IaaT gafeE 7 fFar
o1, FEifE 37 7% 97f 979 W g1
g1

U - Gl - Hl-;' s

~ s oy S R)LJ"HJ)SJT ) =ailys
Wyy = lly bS8 <)
S Sty plua wyfale =3y (pl
ot Syl K ar - e gl
R Sl - e 2y 5 0S3s
LS -2 5o d ae- 2 on) 50
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G a2 g Ay a
Bl Py e g2 ol S
e 2 o] 658 - Sl WS 1 535
2 L3 @ dmy
Mr. Chairman: What is the point?
What is the objection? What did Shri
Prakash Vir Shastri say? It is quite
right that when the proceedings are
going on no  hon. Member should
speak anything about the proceedings.
At the same time, there is no bar to
a mere mention that proceedings are
going on. 1 am unable to understand
the point of objection. What did

Shri Shastri say about those proceed-
ings?

Shri Vajpayee: He has said nothing
so far.

Nt We Wo ariew : ItF ¥
Cad - Gl = gl = o) ot]
[- 2
Mr. Chairman: Did he say anything
which would prejudice those proceed-
ings. If he says anything like that I
will certainly stop him. A mere

reference that the proceedings are
going on is not objectionable.

s SRS qv e mreR( o wwTafa S,
# A FEA FC @ A1 AU A AEAE
fox 3& qu 919 3F & 97 F Anfa
q Ml

=2t a4y 37 FY I I
LG

st SFrw & oame - F A FA
F graeT ¥ TF F41 AL 9T W@ AT
F %z @ v 5 faar w4 v 7
FEATAT TA T F47 47 R wav -
afa s #r #@re ¥ w1E F¥adr faaifa
&1 g qr oft a7 ot 977 s7fm € 7
zaq faggea ¥ 34 9T gHIO TAAC
aiar g, & 3+ 9 safamdi &1 99
afafa # frgm fear smam | FfEa
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AHITT T AT F ¢ F wgeT @A
2 9% 9% & {5 919 37 T) w3di 9
[IGEL FAAC WLAT AT A FAT TAT
FgEsTFar m T ¥ gq 9T oAFEH Y
waar N oxzed £ gy wfmfa &
W=7 TEAT wAT 0 35 w0 ufverrw
7g gar g & ag N g waww T wEEd
AT afefa A fafad & = H 0w
a1 ¢ fasafagran & ofserfo
ST & T gadam agfs
wATig frar a4 3 waw F wEava
Y g1 ¢ w4 ar f¥ afz 34 w7
F wif A widd o e freafraran
F 99 gyofa ¥ weafaa A A1 F
Iaw gusd If fa F ww dawr A

AT 7% F 1 A F7 0 wA T
w2 ogF wAw ify 9 wiw W
g8 avg & fromer i wvar, oAt gfex
gfe ...

Mr. Chairman: May I just remind the
‘hon. Member that we are only con-
sidering the Report of the University
‘Grants Commission? To express an
apprehension about the proceedings
-of the Committee on Aligarh Uni-
versity is not right. It will not be
proper at this stage. It would be
better if only the Report is discussed
and no mention is made of the pro-
ceedings of the Committee and no
aspersion about want of confidence is

cast so far as the Members of the
Committee are concerned.

Dr. K. L. Shrimali: T would like to
add that the two members who have
been added to this Committee have
been added with my approval.

ot g AFr wmER ;. T o3m
steAr JmrEar o fa G Fr fasa
Feafa vam & m @ e 3w
Faar oo o w1 ag fadr wanfy
2t fadr |

ITF A A ara § fafg w7
¥ wEn Arg azag by el

SRAVANA 21, 1882 (SAKA)

Report of 2440
University Grants
Commission

frsafyamaa & garr & & &
famafaamal & fa9 oF TF7 ¥
wrgEr gt wF 0 WA griaw
afismar 2 fF gA ZIW H ST Ow
g«dr  faar gt ot wafa
forir e foar oot w37 9T
ag a3 | o7 gw faf Ahew #
ara & fa 3w 3 uedia frar framr
¥ g% EFA & AT AT AL W
oAy faw g Famarg fy
At ¥ ¥ faad qEpT £ 9w &1
I g0 W19 W UF EEA
fazafqen #arfm fFar oo &t
g WTRIT F ATTIATH § g7 WyAT
faar gt gA M T WA A
J71 wrn waEe g f ag gu i faes-
framat & 7 oF F37 W wIEE
FEA FL Arar F90% uT A% A0
feafa & ag 7= ava &7 @eelt & & 8-
FAT & A TEF fowar § I oW
quzasT, IfF =af Frar £ gad serat
& faq AT et wega AT | g
farar w7, wa & wemfa o 7,
qAT7A & T W7 AL WA 3w
qgd aga frar worEr £ qfe sqfc
TR Wr AT 1 AT EH ATE &
qrEA AT A, AT AT ¥ T H
e JUAT Zr ARAT 3, & =@ar
g I AT gigm oA AcwEa fEam
sma | AT uF qEgw fafraea
F oqeAT g9 2 A AT wTEE
F ammaae # g Tfegd

gl am ¥ Feaw #oof, fam
& werrw ¥ Wit gAr fra o anarrdr
T Hed w1 F Fa, 4 59 §3 gAA
AT 9Ear 1 9 I Y &
e W & S Aty s # g
g & wit & fF 9w # 5 9w
& faardt fr Y § o farar ¥ ava
¥ oadr aral w1 ggra w4y € faw A



2441 Motion re:

[=t s AT ]

g o=y AWt WA A FT FEA,
afFT T & mmR aE ft e
@um foF gt A ¥ faenfadt &1 OF
Tg@ aE = GEr W E W oA
/AT & T § wegt Aot A 7 é)
FT @I W §F 2 v fegfa
W s #1 ¢ f5 frad & faandt
™ YR 5 g g fasor s FE
F foq fawdr & wwew 1 gl
Fft &, grrarat w0 gfasm 96
TERF # 98 gfer aff @ oF
aga ¥ feadt Ffm soft # sefr
HNRE & gt ol
ot 3 1 ¥ faanfudi & fd fama-
feammgt & g a3 $T FT|r IS
¥ Fga A wAE EMT | AT
W gl ¥ gume gg ¢ fw oafs o
W wHT §1 faar & saam dfea
@ & A 0y faarfadi & faq Esfawa
faen w0 sava fear g R SR
faamat & g 9% fag | &
o 53 A fgaR a2 &
fog swanft fag 1%

dmd @ o f5 @ gfadad
wiza wiwgs #r fond & et § =
faafodi €t srrrmadiar & s
1 ¥ 3w wwew ¥ faem g4t S
¥ frdgw Fonm =mwEar § W) ¥
AT HAT & 5 aga §& AT 7 I
@ET WA At grn, i o fasarfaererat
& grdl & oPEEagan  #1 JdT
SELAT  Wmar @, 9EH @ga O SA
famafaamaal & meqiosi 510 & e
famafaamal & & s # M-
afgai gidr &1 afe faar darm
¥ AR AT & g F oEE
Fnir@r @ wemaw frar v @t §
T gHaTa & gogar Y anef
gafag wgr fanfggi & @& fav
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At sgTEn Smar § agi weATRt 9T
# 59% fad 74 faag @ oo
T @I ¥ OF gArE 21 e §
& 27 aar st gy 99 fasfaaremt
% W Ffadi § 99 @ § s a=w ar
T fear s, ¥feT 99 W gy TET
sfaew smar @@ 5 F @ §w
Tl zaa N Foq@dr T F
@ | 3 Frow ¥ fasfaamd ¥
wAIEIENaT 7 d19 faw wfe few
wACTATMRE

o # F et ara fagafraaa At
HTST F AT & Gre ¥ g 6T gATA
F&Ur | R 9 3few ¥ § 39 FET
qMRAT § | §ea § 5 wadt arg gw
ff wa s famfasg &1 ow
wafT AfaIsw gav 91 ar @4 qETew
Tt 39 AfERfaa gq 9 oK T /A
SR 5 faea ¥ o d3 fewm ar ¢
wq et off g €99 9 99t ar
T T Wi f@d aw " 9K K
¥ fep @ 9% afedEd,
Y giadady | e S 7 s
o ¥ ggr fF ag g w1 W I
g & 7 wq 44 ar At AR et
AT F1 e 7 dr wrar F—Frmfaae-
TA—F ®g F ITF——Tafad—
g g | Jfew aidt S F Far oo
q g famafaara F gT< o wgaT
at q# aam F = war 5 gaer W=
ST § | g 9T AT 2aT fp——fewn—
F § WR——aarma—AY faar
£ | 7% @ T ey S F W @
war f fra e W fag agr G=0 &Y
w1 & 1 fe it o & o wgr € B
Sa F |47 ¥ T a7 F7 = I9 agEgT
L FT AEY GAT | FET A T R
gar W % fr fada Y ofemnie ¥
T AT q99 W WE | won
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7o TTFOTA FT AT FAAT A1 THT Sefrer
g fF 9% dwife g w T
AT H my wAv gy ) Ay S 7 w5
WY # ar Al & wgr 5o
#F at g W A av ok quied
T o ot 6 g AR S
AT gT FT I FTAL B TG €
frr ggr v O T & fF oM &
fFaTe 3 FT AN T aeEl Y IFH
&7 qreY forar faar € 1 dF g8 weAT AW
# wfag aw sut fr s faag #
7 wErgewi & wn fre @ fed
w1 Fagl 9T 99 X g WU U
N @A FOET A AT fwmr @
azfr Y afier w7 ==X § 1

gt grarg # F grOR F@A
argaT g fF wmaT & waer & o
& Tt famframm § syl
St g F @m o fam ) W) @@
qaer A T ¥ f 2§ WK
g Y 7 waem § 1 oY JTE & A
F AT OXT F qAT OF awwy faav
£ fore® st qamar & f5 o #
we gfasr faamdt &g wmar & @
weEe F@ § W RY wfeae faamdt
g o7 wudft & AT ¥ A=A T R
& 179 3§ fir fasafaarrerg & sagamfa
WAFR T a2 R E 138 AR
T & 9Y I9R w2, farr, e,
7 wRw fF Wyt W oAmgar W%
et & grar e o gwar &
& I EFATE | G feafa ¥ famarfaarea
AT WA ¥ 3R i w2 o faEw
=1 &1 froy 7@ s § Twe q@
§7 & 1 4 " § & faar wave
WETT HGOT A FHA |

st wwm feg (fEOemaR) -
RO R T m g
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ot seTr At omrest ;gAY frder-
9 FY a1 TH g FATE | A7 & 9 F@T
=rgar g B e e €7 g w
¥ gzar & faviw & ifed Al e
ATST F1 W /O SAvg qgrAl F
AR I F 97 g FEw Afeq

UF AT | Fg FL A HATHA FEA |
7T g5 o & faaw § g8 gvm A
e § | & wgar § 5 gmt T A
freafaarm a2 @t fer 57 7@
MF 17 N F g o = g frew
fra=aT § FIC AT FT OF THL
1 fmaw S g =feg 0w
fra feafa & famafaeamem wfm @<
HEAT & T A H FG @A grr
wrfed | WY o oxEy &Y A oA H
et fF dame # oF qerEt s o
freafaarn enfae &7 o1 @1 § )
fow qefir 7 g freafaarm
& o @ g A OF g @ g
qzafe & & @ waw # srafs qoma
# OF WTRIAE ARl 99 @ 8
& T gamar fF fre ge FEE
qTFR 7 39 famfearg & enfiw
A & wqafy 3 A 9 W wE
fad sufs 7@ o T § WK Gonw
L goaT wifim &1 o1 @ §
ar # wgm 5 ¥ g W o
TEX F F4T 9T Frae sa| @
arfegd, fmy fF T g9 T &
fazafaaraat & a7 & gra O F
7.4 %% | g1 9w famafaarag i
g & g dara Y feafy ox oo
TN W A FHT g F fad ofr
farda mres sufma s

T 9= F w7 w9 ¥ frdew §
f& ¥ faframm s s
T wow 78 wfdT s fear §
WA T I@ I AW F WS O
FEATAT T HT T < |



Motion re:

2445

Shri Hem Barua (Gauhati): Mr.
Chairman, Sir. in spite of the anxiety
of the University Grants Commission,
higher education in this country
sprawls in an unplanned way and
new universities are being born, it is
a fact in a wvery Thaphazard way
possibly to satisfy the region-
al egoes. The lamentable thing
is, while the University Grants Com-
mission’s report always makes a
reference to this, on the other hand,
it has not been able to establish any
co-ordinated pattern for the establish-
ment of universities in this country.
This haphazard establishment of
universities in an unplanned way,
without any plan or without an eye
to the national needs of the people,
will, I am confident, lead to a sort of
chaotic condition in the field of higher
education. Therefore, I say that the
University Grants Commission must
have a co-ordinated pattern and, if
necessary, must make a survey of the
educational and socio-economic needs
of the country and plan the establish-
ment of universities in that particular
way,

This is also true: that university
education must have certain aims
and these aims cannot be achieved
if we throw open the portals of the
universities to students of indifferent
aptitude or of indifferent mnerit. This
is a fact. This has been mentioned
in the report. What happens in this
country? The universities are a sort
of caravanserai, over-populated, of
course and the students, after comp-
letion of their secondary education,
gate-crash into the universities only
because of the fact that they do not
have anything else to do. They do
not have any pre-occupation and our
education at the post-secondary level
is not planned. So, the university is
the only waiting place for him.
This has led to very dangerous results
and lowering of standards. The
determination of standards is almost
an ‘impossibility. The University
Grants Commission has not planned
out any determination of standards
and it has not adopted any concrete
:and effective methods for the raising
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of standards.

For instance, Dr. Deshmukh, the
Chairman of the UGC, recently
addressed a Vice-Chancellors con-
ference at Poona. He said the Indian
universities are of a lowar standard
and they are inadequate, Inadequate
they are not, but the lower siandard
is a fact. But I do not want people at
the helm of affairs telling the country
that university education is poor
without adopting any measures to
improve educational standards in the
country. That is one thing I do
not particularly like.

Another thing pains me very much
in this respect. Since independence,
we have seen that we have appointed
so many committees and commissions
in order to suggest ways and means
for a radical change of the educational
pattern in this country and we have
also sent delegations abroad in order
to study educational systems in foreign
countries, so that our educational
system might profit and benefit by it.
But the unhappy thing is, in spite of
these committees and commissions,
our education has not advanced the
least. It is in the same old ruts that it
used to be. This also makes us appre-
hensive. Wpe talk of improvement of
education; we appoint committees and
commissions; yet, our education is in
the old standard and enjoys the old
status. It is a very painful experi-
ence,

There is a proposal to have admis-
sion tests for the universities. The-
oretically it is a very good principle
and commendable. But is it possible
in the country in the context of con-
ditions obtaining here? What hap-
pens after the post-secondary stage?
After they complete the gecondary
stage, the students do not have any
other avenues of occupation, There-
fore, my suggestion is, avenues of
occupation in the post-secondary stage
must be made. Attempts must be
made to absorb the students in tech-
nical, industrial and polytechnic ins-
titutes, so that the rush or overcrowd-
ing in the universities can be resolv-
ed in the interest of the universities
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themselves and in the interests of
university education and the main-
tenance of university standards.

Unless education is linked up with
the social needs of the nation, it is
bound to be haphazard and slipshod.
Education must have a pole star to
guide its destiny. But when I read
the UGC’s report, I do not find a pole
star guiding universily education. So
far as the UGC is concerned, where
is that pole star? Where do they
want to take the country? What type
or standard of education they want to
give to this country?

Another point I want to mention is
this. The responsibility of providing
higher education as such rests on the
shoulders of the Government no
doubt. But this country has a history
of voluntary organisations, people
coming forward with financial help;
they come forward with finances in
.organising institutions. But the lot of
the teachers belonging to these insti-
tutions is a very poor and hard lot.
I must congratulate the University
Grants Commission for drawing up
an increased salary scale for teachers
of these institutions and for coming
forward to share 50 per cent of the
financial responsibility with the State
Governments. This is a very com-
mendable thing that the UGC pro-
poses to do. But the pity is, thus far
only one State Government has come
forward to comply with this proposal
of the UGC. This proposal of the
UGC was in cold storage for the last
four years or so and it is only the
West Bengal Government that has
come forward to comply with this
proposal.

Two other States—Andhra and
Mysore—have also come up with their
proposals, but what are their_ pro-
posals? They do not want to share
the responsibility of the other 50 per
cent of the financial allocation entire-
ly. They want to share it with the
colleges. But these are colleges run
or organised by the people themselv-
es. These institutions are invariably
poor. Their fund position is poor.
Now for the State Government to say
like this is a very difficult thing.
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There is another thing. There are
certain State Governments ang you
will be taken aback to hear that they
want to superimpose conditions on
the teachers for making the 50 per
cent contribution towards the increas-
ed salary scale of the teachers. I
know of a particular State Govern-
ment that wants to superimpose
conditions like this. The State Gov-
ernment say, “If you want to enjoy
the benefit of the UGC pay scale and
if we have to make 50 per cent con-
tribution, you must allow yourselves
to be governed by the Government
servants conduct rules.” The teacher
is the fly-wheel of the educational
machinery and education can flourish
only in an atmosphere of freedom.
Once conditions are sought to be
imposed on the teachers, these people
try to sap the vitality of the free at-
mosphere of education. Education
cannot flourish in a dissipated atmos-
phere like that. I do not want to
dilate on this point any longer.

“In the report of the UGC on stu-
dent indiscipline, I find there is an
over-simplification of the problem.
An attempt is made to lay the blame
entirely at the door of the political
parties. I do not want political par-
ties to intervene in educational insti-
tutions. I do not want political par-
ties to consider that universities and
colleges are the recruiting grounds
for them for future membership of
the party. But at the same time,
there is another thing, a dissipating
influence, as a result. This has gone
so much into the heads of the stu-
dents that they have rather given up
taking interest even in the political
currents and cross-currents of the
country.

I think a man can love his country
and be a real patriot only if he is
affiliated to a political party. No
man without affiliation to any politi-
cal party is a real patriot. I have
found that the politically conscious
students are the most disciplined stu-
dents also. I admit that treating uni-
versities as recruiting grounds for
future membership of political parties
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[Shri Hem Barua]
the students must lose interest in the
political currents and cross-currents
of the country; they must live as pat-
riots. That is what I feel
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Another thing I want to mention is
the largeness or bigness of the col-
leges. For instance, in Calcutta,
there are colleges with 6,000 students
on the rolls. There is one particular
college with 15,000 students on its
rolls. Because of this rather huge
size of these institutions, students do
not have loyalty to the institutions
and loyalty to the teachers as such.
Unless and until the students have
loyalty to the institutions and to the
teachers, this lack of loyalty cuts at
the roots of university education.
Therefore, there is an attempt on the
part of the UGC to provide physical
amenities to the students. But that is
not enough. There must be physical
amenities, moral amenities and at the
same time, social conditions must
improve,

In undeveloped countries like India,
the youth is bound to be impassioned,
because he wants speedy progress in
the country and when he finds there
is no speedy progress in the country,
there is indiscipline. This indiseci-
pline among students is a world-hap-
nomenon in the sense that it is a phe-
nomenon in every undeveloped coun-
try as much as it is a phenomenon in
India. He wants progress to be rapid
and when he sees that it is not so, he
loses confidence in the people at the
helm of affairs. That is why there is
s0 much of indiscipline among
students, Of course this is not the only
factor; there are so many factors., All
these factors have to be considered, a
proper analysis made and planning
done, so that gtandards and discipline
may improve among the students of
our country.

Y g fag : oty wE,
g foid gfrafafhr qem sdmm
Tz F Araea Y AT § 1 W R W
T {1 ¥ 97wl o whrd
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#t w=i %Y 7 &, 9 gfafedr avex
FdrTrT 1 qrg § | @ AT A A
AT 98 F A F @ qfoonw 9%
war § 5 afmfd a=m s
¥ o QX famfel 3 £, e fegem
F wfaw & fag aga & W €
A FFFE ARG &
fawife 7g ¢ fr fasafaaedi i
IIT F1 T AA-FFT I FAA1 FT
fFar o, ot T oF @@ a7 &
w1 § wJgri-feamg &, fom § uw
fadis @< a%F w1 WG § W1 A
it wt famafeaem & w33 A fan
arg | gudr fawrfor & afafadt aizs
FATT A 97 TE g¢ ¥ 5w weAfE
agEy T g, 99 F & wAfad
AT T FT FAfw A E ) AT 48
o FEr AT g

“We should like to emphasise
that the medium of instruction is
an academic and not a political
question and that any change
that may be considered necessary
should be introduced only after

full accord on the matter with
the universities.”

wu fraga § fr 7 @A famfad
giafedt 1 28 FHRm A9 wlgw, -
§Y § T 9T FI FIQIE | 50
oFe ¥ ATOEa, S T AAHE HEA A
g, gfafadt arer w4 1 g
AT el ¥ & fEdt gwen o of
¥ g% @ ¥ Frrew 7 @ a1 fawr-
far s 1 wfase 7€ & 1 9 €%
%, fom ¥ gfrafed area sav= &
sxrg &1 fa% fFm o &, a5 og
w1 @ T—

“It shall be -the general duty
of the Commission to take in con-
sultation with the universities or

other bodies concerned all such
steps as it may think fit for the
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promotion and co-ordination of
university education and for the
determination and maintenance of
standards of teaching, examina-
tion and research in universities
and for the purpose of perform-
ing its functions under this Act.
The Commission may....,,

Iq F AT Y iT & o7 gFAr §, AT
‘UEATT FLCATT E | F §F a9 99 F
Tt & 1 W s F owmar & —

“ . .perform such other func-
tions as may be prescribed or as
may be deemed by the Commis-
sion for advancing the cause of
higher education in India or as
may be incidental or conducive
to the discharge of other func-
tions.”

Fi 7 ft Ffma w1 ¥ 7 A
s 7w & f gfrafadt giza s
Wifern arF Fezaee F ard #, g
F wrerw & At § #E faeww ww
7 &Y w&F ag aarar v § fF a3 shva=
7g a7 o 5 fegew & g A
=t 7frafafy forar o 7 g% &, o7
It FY 7Y & 1 327 frdza & o whma
9d AfaFR &7 F TR A7 F I /G
T FCEE | F oA g fm o aa
7 ¥ frg fafm =md &, o ==
1 F109 3T F Ffm A w3

aff g D F ow ooy € fF
awaa Fraframs F gwgawf A
A9 9% ¥ TET 2 fzar & 1 & fmar
4t ¥ wmaw wew § o e
F Y3 7971 7=y &, | 3N e
fear g ? s Az arm g A T F N
aer 48 § I3FA oft 39 ¥ gfee
2, 37 ¥ syrem A & R 3w W
Freafaama w1 wafm g0 @ ™ &
AT 9 1 w1 F 7 967 RBW
g ar f5 agh ox foer qaadt &
wregw ¥ § A wfer oAt aw oft
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THT GEAT a1 81 9FT § AR 9 99 98
Sygafy qIwd T ARy 4 &
BT A FTHFA & AT H A B
FEHT AT 99 & 1w Ay 7w
vt 3 fF W F 7= 6
sarfers @ # o Ty § 3w A=
T o wwdr &1 fEw & oArveAw
Fraw AT w4 § 1§ gawn g
77 ©F QoY T @, ag oF a4 afefa
¥ fom ¥ g3 T gw o ot argT Adt
frea G50 & | W4 g% fodl AT
e &7 Ao Afa A=Y fam ST
 qa 9% 99 ¥ TR SHIEA S H
Hare €Y 7@ IAT & | F7E A\, S
frares 9w ¥ ge feraar A AT
Faifw wrfac soer 3wy ¥ faa &Y
ar ged @) foet ot §, 3w ¥ AT
grar 2 o 9% worm g @, 3w W
TR s i & 1 7 gFAT AT
g fr 7@ o1 ¥ w=e o ¥ gfrafedt
wizw Ffre fagea gom & 39 7
qave frafema #1 s g9z 3
Fw ¥ faf & & fF ag ot A7
¥ ged SFIT FET |

gamfy warmy, frgy am 4 ¥
oqIT FT eATH 35 WIT mwRiag fEam
o1 7Y forar wofY Y Jaw & fodaw G
qr & qaoa femfaaem 9T g
farmafaama, @ @ &1 18 fGafraee
g form =1 fs agm aw e A rf R
7% (g fF 7 S # frpam N
qrat w1 foqr FT ooy TAR #
faare sary & | 3% |19 OF FE 7=
adf & areft @ g% F frg v ag et
wrar F gErE wEIfad e 8F AR
o 7g #§ ¥ 7 agifs qaadr
qaT ¥ g AE E TAfaq g T/ W
TFATAT G KT ATHA AL FA qHS
&, Sad FY ATAH FAG AT AT @I
a7 frdt femafagea & svgew
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[= g fag)

T ¥ fada # z=frwr &97 qzar &
A waga £ fF ag ow a8 Y &%
F1 ave gt I & 0 6 wwmer g o
Fder T gfFa@d wizw wfaw
F1 g0 afed o v w1 3w ¥ AE
framar 3, sq § a7 aga a0 e
¥ faws @ 2

¥ UF 9w QAT #7 g e A
ot F1 @ng Fva Tz o) o
W|AE FW £ | 79 a1 frx oft (F
74T g 9K w1 wr & B owwr s
¥ afgo areE 1 et w1 g
FA F fad =5 7 saer #¢ A g
QG EY qg AT FEraar g =T A gEe
fraframai & zfaq wra & Wt
FT WA FIA F1 oqaedT & A G
2 1 g ¢4y e & fom &1 v fear
s wifgd #Hife fege &1 oFan
FTAN TIT FT T9 § AATA GHTA FE
I A€ g1 ¥FAT & 1 ug o= § 6
fegema &Y ot oft wd & == F
st g% gt #1 3w ), 97
afaer §t, =18 wwaTaw qY, g 46
g, TR Far g oA wrE A
&, damdt &1, sfean &, wwdt & e
UF Al A1G1 F1 fawie FE gHra
aqa Fdew g 0

qF TEIT F G1F FAT 93T &
f& fods o am &1 Gig w1 7w wiaw=
J ot #1€ Fof o fed & & € il
arear T 1 2 a7« € o fgrgEaa 60
ATGTHT F1 978 @33A A &Y 7@ gidv
&, W W A W AT A4 giar £ 1
g 7ot =1 41 1 s A g o e
wramHT # gafan foar adf @ wwT &
fFoafrad s § 1w w1 §
ma & fag Aa wdi g | 98 wae safa
2 | St wemmeE §, S SHEECE, TR E T
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F T & T A7 | F HAST AT ;¢ AT
T ATt § s 8 aswi w7 @
T & 1 W A ag W@ R fr gmad
aét & | 7= ¥ 7 & fr 57 fafga e=rd
? fergeam # it frgram ¥ o it wmar
S FEH Al S & 91 WS Wy

fermm ¥ & & 7f ¥ s A A

ST & W A Y oF 5 & | og WY AT
wafs 61 9w gu ¥ WY A Ay
T | qF AREE EraT § WA i 78
@ & w1 § 3¢ AT 9@ A A
q S ama FE A1, I we-fagl a%
A AT FNT Y FAR) {4 & | Fererw
AT HERY F1 AT AAAT ¥ @A TH
5 @ a7 ¥ o 1 g ¥ qaew
TG ATAT & AF AT THET 79 98 HAAT
LA o

Mo 3To ®To SMT ; §7 IAFT
wrara gha fwr &7 faun & 1wy fasgw
TEE &m Fed £ |

ot wwr v (g oW &7 & ara 2
muy wara woer § faar & oww A

. HLATE F €7 W WY T A A7 ATGHL

THFET @ qF Wqm |

o TTegt s fglT o ET

oft wr o Y : 7% FoE Ay o
=El 8, 78 A1 OF aga e A fowma
21 == a7 Wi maTe Adf gvar fw
o\q HGAT 7 2 £ 1 Ffaa F sgar T=ar
g fr @ Ifedor a= mar € w7 A
gfeesir ag & & =< g a3 7 &
(AT At | Araa 5 g9 93 o E,
W A¥T § g6 SUTET WA & HiT W
T ATGEHT & a1 AT §i HTAT
s fir 2w 93 ol =d1 &, s w4 2,
e Agt § 1 F fodew i g f
ardy fedté ¥ ag g eowdt @ & #adt
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guam & fom aw TEnT g 9ET 2
TR F WA F1 9 T84 40 ag f3ewa didr
& Faf® Z77 & i, Y ! AT 0w
313 # B 0F A aF aF A TH( 79
aF f o o e fergears & s@m
f& g = =4 Tfgg 9@ 0
famam= & fie st £F /gAY 97 aF &
a1 FT AF THa: A AT T2, a7 FHAT
ag AmEA 72 5 fregram & ot s
A | FEgAT wwar g F s aw w
afqaedl wize wines ify fagram
#1 W=l F1 faeE Fvar &, s
femrea fwar w7 =rfed, wmwr W@
farar st =feg | =TS g9 Wy T &
wafs frgeara #1 afefeafadt i 2w
gu. fegmm &t geufe & T4 go
0 3% wfwrs w1 fwtor 77 ) 03 e
F1 g w&7a g g i fe wfafmmand
#rfadi &1 7 FT Iw@r g1 | QAT qiAT F
fegemar # fawafamnea &1 faer &
gif+ agadi &, Fomr sEmfa gAT &
gaa gAfa Aff g

T4 0 T am § fordi § A4
H Fgwt argar § | 78 famafaar=ay €
AT A weEe § § | Py 7Y 7 o o
TEF T UHElA w7 faar (7 ag goa
o o agm w1 7 fadew
FTaTaEar g 5 9w g qw ag=a &
g4 TR 97 IH &A1Y EAiar ¥ famre
¢ faar st 177 5t a7 fao fEar
STt Fifgd o ATy @ awT a8
=Y dl @A & ot wr afaaeis §
aife 2 f28 979 1 3T W FifEET AE
& a1 I e sima § wré gad) sae
FT AT & 7 FT WT IHF) IE
o s 3T, TaT o aw T a0 S
FFL AT & Ik wq w1 fgeneda 7
TH &7 ATEAT § T T Tg FgAT
s § 5 aw wa famafaaedt
farer 78t &8, famafaareal & wqw wd)
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T 1 g5 AT Fr Aifa gfafFEETE T
Zfr | 55 wa Zr a4 & faerfadi #1 sna
o2 =ET | Y fay o mowa A T d
f g fagdi aufadi & =or s =47
o1 AR AT F IAw w1 faega zwH
Tzwa g 1 @ fogg guw oA £ S
qurgrgl § fg R E T gwarg s Arfa
YA FAT AT 39 AW & Gv@7 T2
9ga s & NfE ToEeet & o 2
ox faafagt & wit o famafammal
¥ w¥ar T w0 w0 @7 A
o9 fesgeam & Amar Awn 9@d &
T WY 918 & I aeEd w7 al,
W WY Aed 2 fF Aafeafes 9z
IR AEEET TAH g A OAOE 5H
drfa &i aza=T Zvm | gEE gl ag,
samfa g

# e T e g 7 gfafed
wiew wfwem # Aifa, s&FT HAE,
IAF FTETRGT A G E IR A=
TE ¥ T TTATH g e, e
gt arfed w1 & =g g fF 7 wuAr
Tg T THE F1 6 0 axg & Ffae Ay
sife wlafwamardy Sifaat &1 & #7
AT @, IHAT SAF! AR AGl £ |
EHTX WTYT 6Tgd 7 %5l [ 60 Co qIA
F IR AW E | FIT X /0T § AT A
F & & ww 3 sfafwaEe S 2
A1 I T FTH AG I qFAT € 1
s & fegmam &t gefw & faems
Ig wfeT STaT & WX 79 a7 & e
F1 W fo e e, and gy frer
#Y gwfa g awdr 8, o afafesr o-
F9 T S qAH 8, I T 1 AFAT 8 |

ard) T A4 (FRTEE)
RO Fae T T ae § 7eq &
FrRA TEAT ATEAT § | WY gHTE AN
ot gwaw fag & F9g oE W FEr
fora g7 T # &0 € T | 98 FEA
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[Fardt Tm@e drd]
2 f5 o sfamw 71 fearex & 7 fam

w1a | F E wwaar e ag wfe

F A Tt Tt 7T do1 & Fr oy
feara & #¢ feor s ST Aw 97

FT JAHY JegEr A€ A @A AL

# 9T TR WSt ¥ aA wvgan § R
I faam F fager 9= aret § got
JEAHT A, wow faard 7, St AQreEr
Aafors &1 ¥ wem & = @
WY # quAar g fF 997 aga wear
9 fFar § W 9% A # faw gfaafadr
ArzA W F [Ty AR frammwe
IAE A FFTHA §, F A9TE F 9§
AT T a1@ Far fF aEEr =R
# faar am AF 7€ g 1 wfa g3
HAF FIA AT, A(AAT I TR,
STOT 37 ATAY F1E T FrE ATEY AT Y
wfgd 1 w0 a7 w7 e E e gw
TF A=Al 3% FTH AR T @ 8 ay
IN A T FT 79T I3 TFaT 8, Afe
afmEfs arza Ffem &1 w fea
W9, 97 UF qAE O 9 2 | F s
& FFAT ATEAT E

s xA 1 faz : & oF eavedr w1
g | F FqA Ffaaa #1917 F6 @
ad FZ @ E, T 99497 #1960 T
T A9 qE FF WE

AT AT Aid g am F
ArAw F FIXH FIAT ARGAT § 1 T
T A1 awas fag ¥ gs@n fs gfa-
afgdt =g Ffwaq 1 72 #fyFx
&l a7 fF ag ATeAw F A H 55 2
# gwgar g fr gfatad gvza sfagw
4 tew @w & famafaaredt
‘ﬁmﬁ!mgaﬂ%aﬁﬁiﬁﬁ w(
#HR gEar ¥ &1 wfgw & | Avegw
FFIA M IWAIBATL THARH
# s feft e+ age < §

&1 waTeg A faAdt @ |
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g f wrgt o forerr & wregw ST A,
78 oo foerrd = o afrafads
¥ fog w1 fafima Hift feifa 520
% oz wfed Fgw § f5 W &
T 9 g OF gfmafedr A SR
m%laﬁm‘mmmaa
9 & fewmr # <t am A &, 9| 9w
9T SR [T | W a@ ¥ Mfemw arw
LA FT FATT T g1 AT A |
W W @ ¥ g feur Smm &y
¥ F fam £ o7 o dar &
grit 1| wmy Fr fafma ofeslt aar &<
W™ wEE i qam gfrafade @
AFEET A & | a8 TE &) a6 6
g UF Ifafadt w2 9% Ay
A Frerifea 3 1 ol g & 7w
FI A F AT F H=L TH A g1 % |
# freft @ gfafedt & fad o it
T afe ¥ fad garo =& $¢ @
g | 3fFT A ¥ oF fafew a@ g
fed | T gy ¥ St dfesa g
FT 919 & a8 § "IT & A T@AT A1
g 1 forar w0y St S € fs Ao aew
uF Ifeega ¥ §, S=iM 99 -
zgzm #t fafoe off fFpar @, s ol &
# 30 & FO FT gHA T&QT § gAL
TFA ¥ WA F | AT qg WA &
f§ o wrg wmar ¥ ar sRfes A &
farear a1 #T, FIeEL W [T FXF
faamdt gfrafadt # wmar § S shma
Wifeqsw & I qITEAT AT  aF HAAT
wqT F1 gEAR F fai ouw w1 g v
¥ o W@ W T F A o
TAA R WE WA
w9 sfeeegam ¥ @ waww faar g,
TqTH @9 §, 9 99 ¥ T F1 §,
9 F@l 7 FL Ig AAAT ¢ F AHEC
a Fefkar & 1 fe 3w A e § I
AT qEAT § Tem & 9w ¥ fag
I 1 3 A anfed | @ oo R gl
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feer e @ oW wwr #
§# @ gfafed g s #
varar faq a@Y W« awdt | § gawar
§ f5 wgi o= gfafed avew shmw
¥ Juviw o) gfaafedr g S
F @U FT GEW 2, I TS T2 &
& 79 o & fod saar @ =ifgd
T S A e g wer fr s
e A’ G | ag @ @ &
TR wwar | fEdd @R 9 & Fgm
f& s = wafde W aaw S
HAT FCAT T2 | AAT AT ST X
o FT QT AEATE FET T
SR W< I ¥ fom amw & Ak ¥
HAT w1 Wifeaw @ 9@ oW
¥ wrf oo #Y A T g S A
ETF Fh2 # 2 S¥ W@
wifgg 1 gy AT & T ¥ &
ifa gadr @ =@ 0 3 aw T
Tge & @ Aifsaw 9w =T
wyrfas gt g A &9 # A
Tfafadl & # @t 9t § a7
sfas wmr #1 gAr ifgd 1 faet
I F JIg AEN A FHdT FEifw I8
oifesrer oaw 8, 4§ § q€ AEAT
¥ wgar ST g o

agl 9¢ wefaew & at § agw
Y F T | F W W @ #E
oM Fammaga &
T T g 1 afe gfatad
A FTH A FI I g g v 9w
F EETEH WA FAT § | W wwEH
AET T § A1 9 qfraw T &)
AFA, §F F @ FY N wrT wifed
FE T FE W o fafew w7 F
FET 92W | W ¥ gfrafed avew
HfAga F1 Ay I AT TE@ WL,
WX IR A W I IET A HT
gara faar & v
755 (Ai) LSD—T
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Tl T & gfmw ¥ ar F
sg WAt § 1| Nfaferw R
& qre ¥ o 37 IO X Far | wEw
gfrgae ¥ 99 aF ToEw #OEAET
T &, & guwan g fe g fefafem
TET & FEATEAT 9 @ A|T & | 00
frft wawe @ f& qifefess @fe
U F §9 I0g FH FC E§ | 0]
OF Hoflg ar § fa o = 8w aemr
g1 f5 faardt @@ o afrmfes o
2 aFy 99 9% T R 7 fmlr afe-
fa i d gafmadf 1w o=
WS 47 q4 g 1 59 w1 qifdfew
e FzEeE # et § @ ag dfgar-
fem 79Y, 3wifes o gaafas ofade
T AN § | WY UF sade ufiEe
g Tifed f5 F Qifefess ol
N tomm ¥ wiwm ¥ 9w A
gy Ag @ | Oifafoee @
& oIfad gHI BIEdwl ¥ G FW
€ at agf fefafam #8 wawdt & 7
g q@ ar @t Qfafesw T &

F w1 g Ofafera s aw
@ g feder @7 & foermm @ 8,
SrEEE @ & | § Ao sfeermma @
I Fgd g, W WA A @ fw
T, F1E W F7 FC AT @ GEAT
2, g wrew O ofiT & ey .
RN g W S W qifefees urg-
fegratig § 7 aga arsfefese agi
qaeTé ATt § WK e A Ay
WAt g 59w § = @ oad Ay
AT A TS ¥ WET ag At
aTsfsaratet & 99 FT FF ¢ |

it ufefues Foce F at #
s AeT 7 wgr fF 9 A A g
T VNI §, Sedfeeheed
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[Famt TR i)

2 | 7 IR AT I ALY AT TNt |
T X AT wIF g, 3] § F1E i
T & aFd, afF fawwr & fag o=
W9 FET THHEA, FdeSL T
T TGRS AT qTE9E UL i arfad
FIAT 12T § At gaam Feafa oK s
T /@ WA AT & 0 F OET gHEr
gfe foem & o § &Y w0 oF@ &,
W F fwm H 9 & Feefadr o
i Tifgd fF 37 F "= g Wi
¥ @er fY W g€ 1 WK 99 #)
wAfafaes greamg 3X T w@ed
W A1 48 TF AT T § W TEEHE
W # fFdl g aF g Fe a0, W
HqmaRg R

mifex ¥ & gopa & At { w7
st g fe ot o ¥ 9w oA
e T fremn wifgg | o= a% ag
g T 99 aF gW "YWl AT
®) FRW A T g6 | Fafed g
wEaEE g w1 &9 W gEawms W
T TF HEES AT I qAE AT
% | % g T v e qEhew e
& 7o @ oW oF, A F sl
o ¥ wg § 5 & s faamdt ar
g @ § 41 W F9W ¥ F qutem
faamdt a1 o 9 A== dEw g
@t wX TeEE ¥ ag AT an |
wwfem dwpa wr & foen afEe
& & I A weEr g
Shri Kalika Singh (Azamgarh):
8ir, I want five minutes.
Mr. Chairman: Shri Achar.

Shri Achar (Mangalore); Mr. Chair-
man, Sir, at the outset I would like
to draw the attention of the hon.
Minister and also of the University
Grants Commission to a particular
point relating to my State which
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affects higher education in Sanskrit.
It has reached a stage where we fear
that two of the three Sanskrit Col-
leges are about to be closed. These
colleges were there even before Inde-
pendence. They were started entirely
by private enterprise. They were
recognised by Madras University
when we were in that State. After
integration the jurisdiction of the
University of Mysore came in. A
portion of our district is in Mysore
State and another portion is in Kerala
State. There were in all three col-
leges, as I mentioned. They were
started more than 30 or 40 years ago.
One college was started at Udipi, the
centre of Madhwa culture and Mad-
hwa philosophy. It was establish-
ed by the eight Mathadhipatis. Theres
is another college. I would say there
was because I do not know whether
it would continue or not in the pre-
sent situation. There was another
college at Karkal, another Taluk
centre, which was started by the
munificence of an individual and
subsequent donations by liberal Sans-
krit-minded individuals. There was
another college at Perdal. That hap-
pens to be in Kasergod Taluk. Now
it is in Kerala State and comes within
the jurisdiction of Kerala University.
On many occasions we differ; our
points of view are different. But so
far as higher education in Sanskrit is
concerned, I am really thankful to
the Communist Government of Kerala
because so far as the Perdal Sanskrit
College is concerned, the Kerala Gov-
ernment of Shri Namboodiripad.....

Shri Narayanankutty Menon (Mu-
kandapuram): Shri Achar is making
history.

Shri Achar: I am only stating a
fact. I am not prejudiced against
any party. So far as educational
matters at least are concerned, we
should make such approaches......
(Interruption). Please allow me to
speak. I have got only ten minutes
and I have to state g few facts. I
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am not quite sure whether these facts
have come to the notice of the hon.
Minister.

So far as the Sanskrit College at
Perdal is concerned—a college which
was established by thd munificence
of a particular family and a few indi-
viduals—the Kerala University and
the Kerala Government come to a
conclusion and have affiliated that
college to the Kerala University.
This was done by Shri Namboodiri-
pad's Government. So, so far as that
college is concerned, which is not in
Mysore State, fhere is no problem.
But so far as the other two colleges
are concerned, one at Udipi and the
ether at Karkal, a very serious situa-
tion has arisen. I do not know whe-
there the facts have come to the
notice of the hon. Minister but the
situation is this. They have come to
the conculsion that this year they will

not admit any more students to
the higher course of the Shiro-
mani classes in these Sanskrit

to the Sixth Form,
that  is, up to matriculation,
specialised teaching in  Sanskrt
in these institutions shall continue.
But so far as classes after the matri-
culation, that is, Shiromani or higher
education in Sanskrit, are concerned,
both at Udipi and at Karkal, they
bhave come to the conclusion that
they will not admit any more stu-
dents. It is as good as coming to the
conclusion that these institutions are
going to be closed so far as higher
education is concerned.

colleges. Up

The situation has arisen because
the Mysore Government and the
Mysore, University both of them,
have come to the conclusion—
I do not know why they have
come to that conclusion—that
they would not affiliate  these
collegas. Madras  University had
affiliated them and Madras Govern-
ment were giving them aid. But
Mysore University and Mysore Gov-
ernment say that,—I do not know
what exactly their contention is. But
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whatever it be, the conclusion and
the final result are that these col-
leges are going to be closed for
higher education in Sanskrit.

So far as the Central Government
is concerned, of course we know
what great importance it attaches to
Sanskrit literature and culture. We
had a Commission. We had an ela-
borate—I would say, a long-debate
on this Sanskrit Commission’s report.
Tributes were paid from all sides of
the House and every hon. Member
who partook in the debate almost
every one stated that Sanskrit edu-
cation must be encouraged. But here
it is. I want the Government, the
hon. Minister and the University
Grants Commission, all of them to
consider this aspect of the question.
Even the institutions which were
flourising during British days and
even after that, even such institutions
are to be closed down. Can wyou nol
find some remedy for this? Can the
University Grants Commission not
give some aid to these colleges? Can
we not find some way to get them
affiliated to some university if Mysore
does not do that. Of course, it is my
own State, but the sifuation fhere is
such that I do not know what to say
about this. These colleges are in &
very bad position. 1 appeal to the
hon. Minister to look into this matter
and see whether we cannot find some
way to run Yhese colleges hereafter
also as they were being done up till
now.

-

Shri Narayanankutty Menon: For

what reasons are these colleges not
being affiliated?

Shri Achar: As I have stated, I
have not been able to find out what
exactly their contention is. They
say, “So far as the Madras University
is concerned they have made some
provision for the set-up, the curri-
cula or whatever it be, but so far as
we are concerned under our Univer-
sity regulations we have not got such
colleges and we cannot make special
arrangements for these colleges.”
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That seems to be the position though
I do not know exactly what the posi-
tion is. It is for the Central Govern-
ment and the University Grants Com-
mission to look into this matter and
see that they do not close.

15 hrs,

I wanted to refer to some of the
broader aspects of the question, es-
pecially with regard to this problem
of admission to colleges, Prof. Ranga
referred to one aspect of the ques-
tion. He said that by private enter-
prise, by collecting donations from
individuals, colleges like medical col-
leges and engineering colleges could
be opened. And he also referred to
the college in my constituency. No
doubt we welcome this idea of col-
lecting donations and running colle-
ges both with government aid and
with amounts collected Zrom the
public. But this has set some of us
thinking. We see some of the insti-
tutions being managed like this.
But the point is this. It is not a ques-
tion of mere collection of donation
only. When we see that to get admis-
sion into a college like the medical
college the so called donation is reach-
ing the high level of ten or twelve
thousand rupees for a seat. ..

Shri Narayanankutty Menon:
Seventeen thousand rupees in that
college.

Shri Achar: I mentioned the
figure so far as I am aware. It is
difficult to say what exactly the figure
is. I cannot say that absolutely
from my personal knowledge. But
whatever it is, there is no doubt that
large amounts are being collected.
Is it proper? If the institution is
entirely run from those donations of
the parents of the boys attending a
college, it is a different matter. Public
money also is used for upgrading the
hospital. Unless the hospital is up-
graded you cannot have a medical
college. Whatever it may be so far
as engineering colleges are concerned,
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—when amounts are collected to that
extent, and when it is said that to a
donor who had paid a lakh of rupees
or so some ten seats are given, and
when that donor says, “you must pay
such and such amount, otherwise I
cannot part with my seat”, can we
go to that extent?

When Prof. Ranga says that you
must collect donations and you can
start institutions and all that, it is
very good. But I want him also to
remember this aspect of the question,
that in regard to the students that are
admitted it is not a question of merit
or marks obtained. It only happens
that their parents are rich and can
pay eight, ten or twelve thousand
rupees. The student would probably
have passed in third-class. But he
is given a seat. But I understand
that the University Grants Commis-
sion or the university had made some
rules that a certain percentage of
marks must be obtained by the stu-
dent, otherwise he would not get a
seat. All the same it amounts to what
I have said. Better students who
have passed in first class or with a
higher percentage of marks may not
get a chance, but students with ordi-
nary capacities and with 40 or 45
per cent marks are given seats on
account of this consideration.

So I would only submit for the
consideration of the Government whe-
ther this system of donation to the
extent that it is going on now could
be allowed. Government has to con-
sider this aspect. I have drawn atten-
tion to this because some of the insti-
tutions that are run on this basis
happen to be in my constituency.

Dr. K. L. Shrimali: Sir, I am
grateful to the Members who have
participated in this debate. During
the short time at my disposal it will
not be possible for me to cover all
the points that have been raised. I
should however like to touch a few
basic points which have been raised
during the course of the debate,
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The first is with regard to the
regional languages, what should be the
media of instruction in the universi-
ties? This House and the country as
a whole have naturally been concern-
ed with the media of instruction at
the university stage. So on various
occasions, not only in this House but
in other places, we have made our
policy very clear. And the policy is
that the regional languages should
become the media of instruction.
Nnbody can turn the tide. For a long
time in our country the regional
languages have remained suppressed
on account of various reasons. They
are now re-asserting themselves, and
it would be a great mistake on the
part of anybody to deny the cultural
urges of the people and not to restore
these languages to their proper place.

The University Grants Commission
has not said anywhere, nor have the
Government of India said anywhere,
that English for ever should continue
to be the medium of instruction in the
universities. I do not know how my
hon. friend Shri Braj Raj Singh got
this  impression. All that the
University  Grants Commission has
said is:

“The questions of the medium
of instruction in universities and
a switch over from English to an
Indian language have engaged the
constant attention of the Univer-
sity Grants Commission. We still
adhere to the view that the
change-over from English to an
Indian language should be care-
fully prepared for and should be
made only gradually, i.e., with
regard primarily to the effective-
ness of teaching and learning.”
The University Grants Commission

is concerned with the standards, and
therefore thev are anxious that
language should become an adequate
medium of teaching and learning.

Shri Braj Raj Singh: How would
it become?

Dr. K. L. Shrimali: The hon. Mems=
ber should give me time,

Shri M. C. Jain: (Kaithal): What
has the University Grants Commission
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done with regard to the preparation
in this regard?
Dr. K. L. Shrimali:
to that point.

I am coming

Therefore, it is not right to say that
the University Grants Commission o#
the Government of India are opposed
in any way to the introduction of
regional languages as media of inst-
ruction. I re-state on the floor of
this House that it is the policy of the
Government of India to put the
regional languages in their proper
place, and regional languages will be-
come the media of instruction in
course of time. In fact there are
several universities which have al-
ready taken a decision in this respect.
The universities in Uttar Pradesh,
Bihar, the Delhi University in the
Centre and several other universities
have already decided to switch over
to the regional language. Therefore,
there is no question of stemming this
tide in any way. The University
Grants Commission and the Govern-
ment of India will help in speeding
up this progress.

Now, as to what the Governmest
of India are doing about this matter,
I should like to inform the House that
the Ministry of Education has recently
worked out a scheme for the transla-
tion of standard books into Hindi. A
beginning has been made with the
translation of three hundred books.
But we will not limit ourselves to these
books only. We will continously move
forwards in this direction. It is pro-
posed to have the translation of stan-
dard works into Hindi, and the
universities have been entrusted with
this work. The Government of India
will give cent per cent assistance to
the universities for the translation of
these books. The first book under

this series entitled qrgs 9T 7 {739
has already been brought out, and ¥
hope the other books also will come
into production in the near future.

The University Grants Commission
has also setupa Working Group. The
Working Group has worked out a
scheme as to how the University
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Grants Commission could assist in the
development of regional languages, so
that they might become the media of
instruction. The University Grants
Commission is opposed to the develop-
ment of regional languages, but they
are worried about the lowering of
standards, Without adequate prepara-
tion, and suitable textbooks, you would
agree that the standard will go down.
In the fields of science, technology
and other professional subjects, how-
ever enthusiastic we may be, I feel
that it iz not possible to make the re-
gional languages the media of instruc-
tion at once, It will take time. We
have to make adequate preparation.
Here is the scheme I have put forward
before the Universities. Let them
come forward and do some work. Why
did the Gujerat University fail in this
matter? As the Chief Minister of the
State pointed out, that University has
been in existence for nearly 10 years.
Even when the University was set up,
a decision was taken that Gujerati will
become the medium of instruction.
How is it to become the medium of
instruction without any books, with-
out any literature? After all, it is not
fair to the boys. We cannot play with
their lives. Therefore, if we are
really eamest about this matter, we
create a consciousness among the uni-
versity men that they must make ade-
quate preparation.

Shri Braj Raj Singh: May I ask a
guestion? What did the Government
of India do or the University Grants
Commission do about helping the
Gujerat University in preparing books
in Gujerati?

Dr. K, L. Shrimali: I have already
said what the Government of India
has done.

Shri Braj Raj Singh: About the
Gujerat University. Did you make
any grant to the Gujerat University
to prepare books in Gujerati?

Dr. K. L. Shrimali: If they would
ask, we will consider the scheme.
But, the initiative must come from
the University which has taken a
decision in the matter. As far as
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Hindi is concerned, the Government
of India has a certain responsibility
in the matter.

Shri Thanu Pillal (Tirunelveli):
May I ask whether these facilities for
translation will be given to gll the
other languages?

Dr. K. L. Shrimali: At present,
translations are being done in Hindi.

Shri Braj Raj Singh: That is not
proper.

Dr. K L. Shrimali: It is proper
because the Government of India has
a direct responsibility for Hindi. I
am surprised at what the hon. Mem-
ber is saying. On the one hand, he
says that we have not helped Hindi.
On the other hand, the hon. Member
says that it is improper that we
should work out a scheme to develop
Hindi. This is something whicn I
cannot understand. What is his argu-
ment?

Shri Braj Raj Singh: I am submit-
ting that every language should be
helped. I have not said a word
about Hindi. I have said, Gujerati,
Tamil, Telugu, Malayalam, Kannada,
Oriya, Bengali should be helped.

Dr. K. L. Shrimali: As I have said,
all the languages will be helped. The
University Grants Commission is
working out a scheme. They have
appointed a working group. The
working group's report is almost
ready. The University Grants Com-
mission is going to consider it, Since
they are concerned about standardes,
they will certainly consider this
matter, We have a special responsi-
bility with regard to Hindi. There-
fore, we have worked out a scheme
for translation in Hindi.

Shrl Thanu Pillai: Hindi is also
the language of a region.

Shrimati Renu Chakravartty (Basir-
hat): The only point that we would
like to know is whether this 100 per
cent grant which the hon. Minister
referred to as being made available
by the Centre, will be made avail-
able to other Universities, when, say,
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the Madras University translates them
into Tamil. Will this 100 per cent
grant be available?

Dr. K. L. Shrimali: The Govern-
ment of India have a special respon-
sibility for Hindi under the Constitu-
tion. As far as other regional lan-
guages are concerned, the Ministry of
Scientific Research and Cultural
Affairs is dealing with the matter.
The University Grants Commission is
seized of the problem. They have
appointed a working group which has
submitted the report. They are going
to consider it as to what the form and
basis of assistance should be. There
is no reason why the State Govern-
ment should not come into the
picture in this matter. I think hon.
Members here should insist that their
States should also participate in this
scheme of translation. Why should
the State Governments think ihat for
every little scheme, the Government
of India should give cent per cent
grant.

Shri Thanu Pillai: I want the hon.
Minister to say whether other lan-
guages will be treated on a par with
Hindi or not.

Mr. Chairman: The hon. Minister
has to reply to the entire discussion
which has taken place with regard to
this report. If on one point, so many
hon. Members rise and put questions,
he will not be able to touch any other
point. I would request hcn. Members
to let him proceed to make a full
reply to the debate. He has only 15
minutes left.

Shri Thanu Pillai: This is a point
of clarification.

Mr. Chairman: He has replied to
two or three Members, If all the
Members stand up like this, there will
be no time for him to reply to other
matters. I request hon. Members not
to go on interrupting.

Shri Thanu Pillai: All points con-
verge on one polnt,
Dr. K. L. Shrimali: The point is

very clear. The point is that the
Government of India have a certain
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obligation as far as Hindi is concerm-
ed and they are going to discharge
that obligation. As far as the other
regional languages are also concerned,
the Government of India are equally
concerned. But, my feeling is that in
that matter, both the State Govern-
ments and the Central Government
should participate and they should
play as equal partners. It would not
be fair for the State Governments to
throw the whole burden nn the Cent-
ral Government. This is a very
simple matter. I think the House
should welcome this instead of
making any kind of objection.

Shri Narayanankutty Menon: This
is quite unfair.

Dr. K, L. Shrimali: About the
regional languages, I think the posi-
tion is very clear. 1 have stated it
gseveral times and I would like to say
again that it is the policy of the Jov-
ernment of India to encourage the
regional languages. We would like to
see the day when regional languuges
would become the media of instruc-
tion and the highest education wculd
be imparted through the regional lan-
guages.

Shri Braj Raj Singh: Will the day
come in your life?

Dr. K. L. Shrimali: It will come ia
my life-time and it will also come in
your life-time if we all work towards
that end. It will not come merely by
talking.

Shri M. C. Jain: The University
Grants Commission itself has said
that the rate of preparation is so slow
that it will never be completed.

Dr. K. L. Shrimali: The University
Grants Commission has not said that.
They only say:

“We still adhere to the view
that the change over from Erng-
lish to an Indian language shouid
be carefully prepared for and
should be made only gradually. ..
They are only giving & warning
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“gshould be made only gra-
dually, ie., with regard to pri-
marily to the effectiveness of
teaching and learning.

élu'l M. C. Jain: 1 am reading on
page 15, 6th line from the bottom.

$hri Ranga: If they want to com-
mit suicide, why don't you ailow
them?

8hri M. C. Jain: They say:

“Tt would appear that the rate
at which reading material at the
University level is prepared in
India is so slow that, left to its
natural course, this preparation
will never be completed.”

See third line from the bottom.

Dr. K. L. Shrimali: He does not go
forward. It is said:

“It has been suggested to us
that we should now eamine this
question and assist universities to
bring about an orderly change.”

This is what they are examining.
Let the hon. Member read the whole
thing.

Shri M. C. Jain: I have read the
whole para. They say that this pre-
paration will never be completed.

Mr. Chairman: Order, order This
i# not question hour. Unless hon.
Members allow him to proceed, how
can he reply to the whole discussion?

Dr. K. L, Shrimali: If afier each
statement, they put questions, it is
very difficult to deal with them.

Shri Narayanankutty Menon: He is

not replying to the questions. He is
answering in the air.

Dr. K. L. Shrimali: There is a run-
ming  commentary. Another issue
which has naturally agitated the minds
of Members is with regard to admis-
sions. The other day, I made a state-
ment and it created an uproar. I can-
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not understand what is the uproar
about that. We should examine this
whole question very fully—objectively
and dispassionately, The facts are that
at present there is a tragic wastage in
our University education, I am
placing figures before hon. Members.
These are the figures for 1951 to 1935-
56. The results in I.LA. have been,
47-8, 42-8, 423, 45'8, 43-5. It varies
between 42 to 47. In 1Se, it is,
41-1, 43°7, 42-1, 46'7 and 44'5. It
does not reach 50. In B.A. it is a lit-
tle better: 52'2, 502, 47-8, 49'6, 47'5.
It does not go beyond 52. In B.Sc.
it is worse. The results improve a
little bit if we go up, in M.A.,, M.Sc.
and other professional subjects. They
go up to 77, over 75. These are :he
figures before us. What does this
mean in terms of finance? In terms
of finance, it means, we are wasting
all this money on these students who
do not deserve to be in the Universi-
ties, This is a very clear picture
before us. Let us examine it dispas-
sionately. Why is the large number
of failures at every stage? The main
reason is that the Universities are
not making a proper selection. As
you go to the professional colleges,
Scientific and technological colleges,
the results are much better. In arts,
the results are disastrous, and the
main reason is that proper selection
is not being made. Unless we say
that our students and teachers and
everybody in the universities are all
incompetent people, somebody inust
take the responsibility for these
results. Either the students are in-
competent or the teachers. How else
can we explain this tragic failure
year after year, of hundreds and
thousands of students spending large
amounts of money, their parents sel-
ling away all that they have some-
times in order to finance the educa-
tion of their children? This is a situ-
ation which we must examine care-
fully.

In our country, resources are limit-
ed. If T have more funds at my dis-
posal,—we asked for Rs. 1,000 erores,
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and we are being given only about
Hs. 370 crores in the Third Plan—
I would saw let us open 200 universi-
ties more. But we have to take into
mccount the economic situation of the
country. Education has continuously
to take intp account the social and
economic situation. In this matter I
tully agree with Shri Barua who
said that the economic situation of
the country mus. be the pole star
which must guide the destiny of
education.

What is our economic situation?
As our economy epands, as indust-
rial development takes place, we will
have more jobs and more opportuni-
ties for educated people, but do we
have adequate opportunities at the
present moment, or in the next five
or ten years? Some kind of expan-
gion is bound to take place under the
Third Plan and provision has been
made for that, but the question is
whether there should be planning in
education or not. That is the whole
crux of the problem. Should we
allow a sort of complete chaos in
higher education? Should we admit
everybody who wants admission to the
universities? That, I think, is the
question which the House must
answer, And those who ave aware of
the economic situation, who are
interested in the welfare of the
future generation, can have no other
conclusion except that some kind of
screening and selection wiil have to
take place in the universities. We
cannot allow development in a
haphazard manner. We should not
exploit the misery of these young
men and women. They go to the
universities, they cannot pass the
examinations, they fail year after
year, they become disgruntled and
frustrated and bring ruin to their
families. Is that a very happy situa-
tion, I ask this House? Should we not
examine the situation in a dispassion-
ate manner? Let us not create an
uproar on this matter. These are not
political issues. These are issues
which concern the whole country. I
beg every Member of the House to
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consider this dispassionately and work
out a solution which would lead the
country forward.

I am in full agreement with the
Members when they say that we must
find alternative solutions for ithe large
number of boys who are not fit for
university education, or who cannot
find entrance to the universily, That,
I think, is the right approach to the
whole problem. That has not been
tackled because the whole trouble at
the present moment is that our eco-
nomy is not developed. We are
expanding our economy and as we
move with the third, fourth and fifth
Plans, there will be more and more
opportunties for educated young
people. But we have to look the
situation as it exists today, and in
the near future. I have stated in my
statement that it is not vur intention
that we should deny opportunities of
higher education to people who are
anxious to have it, but it is not
necessary for them to go to the uni-
versities. Let us have correspondence
courses.

Even in the highly developed States
like Soviet Russia and United States
there are large numbers of students
taking advantage of correspcndence
courses and evening colleges. In
USSR about one million students get
education through correspondence
courses. They do not go to regular
colleges.

Shrimati Renu Chakravartty: They
are generally workers or apprentices
who are already employed in some
establishment or factory. But what
are our boys to do who have neither
jobs mor opportunity for further
education, technical or otherwise?

Dr. K, L. Shrimali: The hon. Mem-
ber is aware that in Delhi the question
arose with regard to the large num-
ber of boys who are employed and
who want educational facilities, I am
suggesting this for those people.

In USA about 1-5 million people
are being educated through home
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lessons and correspondence lessons.
In the Third Plan, we have made a
provision for this purpose, and it is
expected that about 1,000 degree-
holders and 5,000 diploma-holders
will be trained by the system of part-
time and corr:spondence courses.
This is one of the solutions.

Then, we should have more of
technical institutions and apprentice-
ship courses for various trades and
industries. These are the various
ways in which this problem should
be tackled. It is no use saying: since
you have no alternative, allow all the
boys to go to the universities. It will
be a sheer wastage of our money.
What is the use of sending them to
the university? Let us be honest with
these people and with ourselves, and
give proper guidance to these young
men and women so that they become
productive members of the society.

1 do not want the House to mis-
understand me. Our aim is to raise
our standards. How are ihe standards
to be raised? At the present moment
there is a lot of talent in the country
which we are not able to utilise
because of lack of adequate oppor-
tunities.

Shri Gaikwad, I think, raized a
point with regard to the backward
classes. 1 wish he had said a word
of appreciation for what the Govern-
ment have done for the Scheduled
Castes, Scheduled Tribes and back-
ward classes. I feel proud that during
the last ten years we have Jdeveloped
a scheme of scholarships under which
every boy and girl belonging to the
Scheduled Castes and Scheduled
Tribes who is eligible for scholarship
gets it. We have also asked the uni-
versities to reserve seats for them.
First class students of the backward
classes in most of the States get
scholarships. This is an achievement
of which we should be proud. Let us
not say we have not done anything
for the depressed or backward classes.

Shri B. E, Gaikwad: You should
continue it, that is my point.
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. Dr. K. L. Shrimali: That is continu-
ing. '

I think the greatest need 1s that we
should have a system of scholarship
for the poor and deserving students,
and I am glad to inform tne Houss
Ithat in the Third Plan we are mak-
ing a provision of Rs. 5.10 crores for
this, including Rs. 1 crore reserved
for encouraging women's education.
This amount is being allocated
especially for giving scholarships to
poor and deserving students. It |Is
the duty of the State to ensure that
nobody with talent and wmerit is deni-
ed opportunities of higher education.
'_I‘his is only a beginning and I hope
in course of time economic barriers
will not stand in the way of anyone
with talent and merit getting oppor-
tunities of higher education. The State
will take the responsibility of educat-
ing these people up to the highest
stage.

I am afraid I have reached my time-
limit, but there are one or two points
which I would like to touch. One is
with regard 1o students and politics.
This is a cumbersome and difficult
question, but we have to face and
solve it. If we do not solve it, we will
ruin our universities. No sensible
person would say that students should
not study politics. In fact, it is one
of the functions of the universities
to create a spirit of enquiry among
students. They should study politics,
there can be no doubt about it. I
would even go to the extent of saying
that they should have their own
societies inside the university campus
in order that they might get them-
selves acquainted with the political
ideologies. There is no harm in it
In fact, a democratic society should
welcome it. It is only in totalitarian
societies that students are taught a
particular political ideology. In our
universities, I would like the students
to study politics, in a free and an
academic atmosphere.

But what is happening in the uni-
versities today? It is not politics. It
is the degeneration of politics. If the
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reports of the inspector-general of
police are correct, students below the
age of thirteen or fourteen are
brought out with flags in their hands;
they make demonstrations and throw
stones at the police. Is that the kind
of education that we want to give to
our future generation? What is hap-
pening in the universities? They use
microphones and use all kinds of
abusive language in the universities,
In one of the universities, they dragged
out a professor from the class-room.
Is that the kind of education that we
want to give in our universities? And
I say that some of our people en-
courage these people to do that.

Shri Yadav Narayan Jadhav (Male-
gaon): Who is responsible?

Dr. K. L. Shrimali:
ponsible.

We are all res-

Shri Tangamani (Madurai): The
hon, Minister cannot generalise.

Dr. K. L. Shrimali: Let us share that
responsibility and let use come to an
agreement about this matter that we
shall not encourage these activiiles in
the university campus; otherwise, we
shall ruin our universities, and if we
ruin our universities, we shall ruin
our country, because the future of
our country depends upon the future
of our wuniversities. Therefore, we
should do everything that is possible
to encourage and to develop a proper
academic atmosphere in our universi-
ties.

Shri Rajendra Singh
Who set the ball rolling?

Dr. K. L. Shrimali: We all set the
ball rolling; you and I, both of us,
have set the ball rolling, together.

Mr. Chairman: Is the hon. Minister
likely to take more time?

Dr, K L. Shrimali: I would not
take more than two or three minutes.

(Chapra):

Then, I would like to answer one or
two points which were raised by my
hon. friend Shri Harish Chandra
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Mathur, He objected to the composi-
tion of the University Grants Com-
mission. He said that most of the
non-official members were over sixty
in age. My hon. friend is not present
here at the moment, but I do not
know what he expects us to do. Does
he expect people of the age of 25 or
30 or 40 to become members of the
University Grants Commission? The
average age of a professor in a uni-
versity is 50. We have now increased
it to 60, and I would like to see the
day when it ig increased up to 65. A
university professor becomes mature
only when he attains a certain age.
Is it right, therefore, for anybody to
suggest that people within the age of
40 or 35 or 25, that is, young men,
should become members of the Uni-
versity Grants Commission?

I should also like to take this oppor-
tunity to tell the House that those
members of the TUniversity Grants
Commission who are there today are
men of great eminence, ability
and devotion, and under the leader-
ship of the Chairman Dr. C. D. Desh-
mukh, they have rendered a great ser-
vice to the country. Therefore, let
us not make any insinuation which
would discourage these people in any
way.

Shri D. C. Sharma (Gurdaspur):
How old is Dr. C. D, Deshmukh?

Dr. K. L, Shrimali: He will be 65
in January next.

Shri D. C. Sharma:
right.

Dr, K. L. Shrimali: One Member
also said that the University Grants
Commission has become bureaucratic,
But he has not given me any example,
The only example which Shri Ranga
gave to me was that the State Govern-
ments are being asked to consult the
University Grants Commission with
regard to the setting up of new uni-
versities. 1 would like to ask the
House this question: How is the Uni-
versity Grants Commission to dis-
charge its statutory obligations, and
how is it o maintain standards and

248¢

Then, it is all
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determine standards, if the State
Governments do not corsult it? Do
we expect the University Grants Cum-
mission just to foot the bill after the
State Governments set up the univer-
sity? There is the University cf
Khairagrah; then, there is thé& Uni-
versity of Kurukshetra which is sup-
posed to be a Sanskrit University, but
I do no! think there is much of Sans-
krit teaching in the Kurukshetra Uni-
versity. Do we expect the University
Grants Commission just to foot the
bill after the universities have been
set up?

In fact, it was made quite clear
when we passed this Bill that the Uni-
versity  Grants Commission be
consulted and its advice should be
taken by the State Governments so
that proper standards might be laid
down. Higher education is expensive,
and it iz very essential that there
should be proper co-ordination. It is
not possible for the universities to
have all the faculties in all the sub-
jects. For example, take nuclear
physics. Is it possible for every uni-
versity to have a department of nu-
clear physics? Some kind of co-ordi-
nation will have to be brought about
there, and unless the State Govern-
ments and the universities consult the
University Grants Commission, that
kind of co-ordination cannot be
brought about. It is in the interests of
our country that proper consultation
should take place.

The State Governments are quite
free to take action; they are free to
set up as many universities as they
like, but it is not right for them to
expect the University Grants Com-
mission to foot the bill after the
universities have been set up. If
they want assistance from the Uni-
versity Grants Commission, it is only
proper and right that the University
Grants Commission should be con-
sulted. Is that bureaucratisation? I
ask my hon. friend Shri Ranga who
is sitting here. He said that the
University Grants Commission was
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wanted consultation from the State
Governments.

Shri Ranga: My hon. friend has
very little time, and, therefore, I do
not wish to interrupt him now.

Dr. K, L. Shrimali: The University
Grants Commission should be consul-
ted, and if I have any power in my
hands, I shall do everything that is
possible to strengthen the University
Grants Commission, so that it may
play the due role which has been
assigned to it, namely co-ordination,
determination and maintenance of
proper standards.

There were some other points, but
I do not want to take more of the
time of the House.

Shri Narayanankutty Menon: What
about the donation to the colleges,
which is made compulsory?

Dr. K. L, Shrimali: I do not sup-
port that practice at all, namely the
practice or the system of collecting
donations.

Shri Narayanankutty Menon: What
is my hon. friend going to do about
it? A new engineering college is
going to be started in Kerala, and
there, it has been made a compul-
sory rule that every student who
seeks admission should pay Rs. 5,000;
And they have advertised it also.

Dr, K, L. Shrimali: My hon. friend
may write fo me, and I would lock
into that matter.

I would request hon. Members not
to press any of the amendments be-
cause they have no force in them,
after what I have said.

Shri Achar: What about the Sans-
krit colleges, to which I made a
reference?

Dr. K. L. Shrimali: There is the
Sanskrit Committee. .... .
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Mr. Chairman: Order, order. After
the discussion is over, no questions
can be there. I shall now put the
amendments to the vote of the House.

Shri Vajpayee: I do not press my
amendment.

The amendment No. 1 was, by leave,
withdrawn

Mr, Chairman: Then, there is Shri
B. K. Gaikwad’'s amendment. Does
he want to press it?

Shri B, K, Gaikwad: I want to know
from the hon. Minister whether he is
going to continue the facilities to the
backward classes?

Mr. Chairman: Should I put his
amendment to wvote?

Shri B. K. Gaikwad: Yes.

Mr. Chairman: I shall now put
amendment No. 2 to vote.

The amendment No. 2 was put and
negatived.

Mr. Chairman: Then, there are two
amendments in the mame of Shri
Braj Raj Singh. Does he want to
press them?

Shri Braj} Raj Singh: Yes,

Mr. Chairman: I shall now put
amendments Nos. 3 and 4 to the vote
of the House.

The amendments Nos. 3 and 4 put and
negatived.

Mr. Chairman: The question is

“That this House takes note of
the Report of the University
Grants Commission for the period
April, 1958—March, 1959, laid on
the Table of the House on the
24th February, 1960.".

The motion was adopted.
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15-37 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SmxTY-SIXTH REPORT

Sardar A. S. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Sixty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 10th August,
1960.".

Mr. Chairman: The question is:

“That this House agrees with
the Sixty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 10th August,
1960.".

The motion was adopted.

Mr. Chairman: Now, we shall take
up Bills to be introduced. The first
three Bills are in the names of Shri
Jhulan Sinha, Shri Hem Raj and
Shri Shree Narayan Das respectively.
All these three hon. Members are
absent.

Then there are two Bills in the
name of Shri Ram Krishan Gupta and
one Bill in the name of Shri Ajit
Singh Sarhadi. Both the hon. Mem-
bers are absent.

15-40 hrs.

NATIONAL MONUMENTS COMMIS-
SION BILL*
by Shri Narasimhan

Shri Narasimhan (Krishnagiri): 1
beg to move for leave to introduce a
Bill to provide for the constitution
of a National Monuments Commis-
sion for the conservation of ancient
monuments and objects of archaeologi-
cal, historical or artistic interest.

Mr. Chairman: The question is:

“That leave be granted to
introduce a Bill to provide for the

*Published in the Gazette of India,Extraordinary Part

dated 12-8-1960,

II—Section 2,
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constitution of a National Monu-
ments Commission for the conser-
vation of ancient monuments and
objects of archaeological, histori-
cal or artistic interest”.

The motion was adopted.

Shri Narasimhan: 1 introduce the
Bill.

‘Mr. Chairman: There are two Bills
in the name of Shri Ajit Singh
Sarhadi. He is absent.

15:404 hrs.

CONVERTS MARRIAGE DISSOLU-
TION BILL*

by Shri Prakash Vir Shastri

St SwTe A wes (TEn)
# g 5 § 5 o w0 g w7
Qo WO F I & g afz-
feafct # faag fasgr < %7 9oaw
st ATy faw & AW F @ A
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Mr. Chairman: The question is:

“That leave be granted to
introduce a Bill to make provision
for dissolution of marriages under
certain circumstances of converts
from one religion to another”.

The motion was adopted.

st gerw A e ;0 § faw owr
T @ g |

15.40% hrs.

RESTRICTIONS ON EDIBLE OILS
(FOR MANUFACTURE OF SOAP)
BILL*

by Shri Jhulan Sinha

Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill

Religious Worship Bill

to impose certain restrictions on the
use of edible oils for the manufac-
ture of soap in India.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to impose certain
restrictions on the use of edible
oils for the manufacture of soap
in India.”

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

1541 hrs.

DEFENCE FORCES PROVISIONS
BILL*

by Shri Jhulan Sinha
Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill
to provide for the supply of more
wholesome articles of food for the
Defence Forces.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
supply of more wholesome arti-
cles of food for the Defence
Forces”.

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

15.41} hrs.

RESTORATION OF PLACES OF RE-
LIGIOUS WORSHIP BILL*
by Shri Prakash Vir Shastri

st T A ey o ([3ma)
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*Published in the Gazette of India, Extraordinary Part

dated 12-8-1960.
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Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
restoration of places of religious
worship in the possession of cer-
tain persons or communities to
the original rightful owners there-
of”.

The motion was adopted.

=t qgTR A oamA ;o § faw
THE ST |

Mr. Chairman: As regards the
next item, Shri Ajit Singh Sarhadi
is absent.

15.413 hrs.

INDIAN INSTITUTE OF ARCHAEO-
LOGY BILL*

by Shri Narasimhan

Shri Narasimhan (Krishnagiri): I
beg to move for leave to introduce a
Bill to provide for the constitution of
an Indian Institute df Archaeology
for imparting training in scientific
methods of archaeology and in the
conservation of historic and artistic
works, including research in various
branches of Archaeology.

Mr, Chairman: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
constitution of an Indian Institute
of Archaeology for imparting
training in scientific methods of
archaeology and in the conserva-
tion of historic and artistic
works, including research in
various branches of Archaeology”.

The motion was adopted.

Shri Narasimhan: I introduce the
Bill.

1542 hrs.

CEILINGS ON SALARY (IN PRIVA-
TE SECTOR) BILL—contd.

by Shri A. M. Tariq.

Mr. Chairman: The House will now
resume further discussion on the
motion moved by Shri A. M. Tariq
on the 28th April 1960, namely:—

“That the Bill to provide for
ceiling on salaries in private
employment be circulated for the
purpose of eliciting opinion there-
on by the 15th September 1960”.

Out of 2% hours allotted for dis-
cussion of this Bill, 25 minutes were
taken up on the 29th April 1980, and
2 hours and 5 minutes are now availa-
ble.

Shri Keshava may now continue his
speech,

Shri Keshava (Bangalore City):
Last time while I was on my legs in
connection with this Bill, I was just
bringing to the notice of this House
the contents of the Estimates Com-
mittee's Ninth Report (First Lok
Sabha). Of course, they mentioned
in the Report that ours is a Welfare
State and the people in our country
evaluate service in terms of money
and if any more attractive offers are
made by the private sector, our talen-
ted young men in the public sector
simply rush into that sector. Natu-
rally, to whatever extent it may be,
there is a depletion of competent and
experienced men in the public sector.
They have also mentioned in the Re-
port that there are no principles om
which the private sector gives em-
ployment to its employees. It is a
matter for examination. There must
be a rationalisation of salaries in the
private sector and some sort of quali-

*Published in the Gazette of Indiag Extraordinary Part

dated 12-8-1960.
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[Shri Keshava]
fication has got to be prescribed. No
doubt, all thig is true and my good
friend, Shri A. M. Tariq, has got his
inspiration for sponsoring this Bill
from that Report.

But let us be realistic over this
matter. In fact, it is a very very
complicated matter, Salaries are
different even from State to State and
from Centre to State. Even in one
service, there are umpteen grades of
salaries and we have not been able
to bring about a uniform kind of
salary for a particular kind of work
even in one State. I know it for a
fact that in the integrated Mysore
State, they have come to know how
salaries in different States differ, The
salaries of officials in the Bombay
State, the salaries.of the same type
of officials doing the same kind of
work in the State of Andhra and the
salaries of identical officials doing the
same kind of work in Madras are
entirely different from one another.
In that way, it was such an enour-
mous, onerous and responsible task
for the Mysore Government to bring
about even a sort of uniformity in
the matter of salaries of any particu-
lar service.

The principle on which my hon.
friend wants to have this Bill is that
of equal pay for equal work and
things of that kind. It is a very com-
plicated problem; much more so is it
in the privaie sector. In fact, it is
an accepted truth, if I can say so,
that the private sector is to a very
great extent responsible for the great
production that we are proud of in
our country. We evaluate things in
terms of money and that is why the
salaries that are offered in the pri-
wvate sector give encouragement and
initiative for the young men; it gives
a sort of incentive for those talented
voungters to put their whole heart
into their efforts. That may be one
of the-reasons why the private sector
has been able to contribute more.
In fact, our leader was pleased to
say that it has contributed tremen-
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dously to the production of this
country.

Taking into consideration all theses
factors, it looks as though it is a mat-
ter which cannot be done in a day.
Of course, for going into it, a Com-
mittee may be appointed. But no
doubt, it does in a way contradict
even the policy of our Government
of mixed economy. The private sec-
tor also has its place in our country.
We have ourselves given it a place
and such being the case, how can we
at once say that we should wipe out
all the distinctions in respect of
salaries of people in the public
sector in the private sector and
bring about a sort of uniformity:
it is a sort of vrestriction that
we are trying to impose by
means of this Bill. It is a restriction
on our activities and as such, it is not
a very wholesome feature just at
this stage of development in our
country.

Shri Harish Chandra Mathar (Pali):
At no stage.

Shri Keshava: Let the country
develop. In fact, anomalies are there.
We are born with anomalies. We
cannot, in fact, wipe out all distine-
tions in life. Even so far as Shri
Tariq is concerned, he is short and I
am tall; he is thick and I am thin.
Anomalies exist everywhere. What
we have pgot to bring about now
is a sort of harmony and we have to
mitigate the difficulties due to these
anomalies. But what does this Bill
contemplate? It contemplates bring-
ing about a sort of wuniformity. In
clause 2, it says:

“The monthly salary paid to an
employee in any private concern
or firm, or industry shall not be
more than the maximum and less
than the minimum fixed for the
Government employees.”

I do not know how at all this matter
can be worked out. In fact, there are
a number of concerns; there are a
variety of industries, the small-scale
industries, the large-scale industries,
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the mediume.scale industries. All kinds
of efforts are being put forward by
the people of our country in order to
pull up the country and industrialise
our country and to increase produc-
tion. At thie period of development
in our country, this is something very
much impossible, even to attempt.

There is the penal clause in which
he says:

“Any employer who contravenes
provisions of this Aect shall be
punishable with a fine of rupees
10,0007

Pandit K. C. Sharma (Hapur): Why
not imprisonment?

Shri Keshava: Somehow he has
avoided imprisonment.

Shri A. M. Tariq (Jammu and Kash
mir): They will have special treat-
ment there; so I have avoided that.

Shri Keshava: It is a very imprac-
ticable proposition that is being put
forward. L-t us be realistic over this
matter. It looks as though there is a
phobia for ceilings everywhere. In
fact, the Planning Commission wants
us to put a ceiling even on the rela-
tionship between husband and wife.
What is family planning? It is not-
hing but a ceiling on the relationship
betwez=n husband and wife.

Shri A. M. Tarig: No, no; it is a
ceiling on production.

Shri Keshava: Whatever it is, there
'must be a ceiling everywhere. But,
this is not the time for this. I think
my hon. friend can confine himself to
the salutary feature in this Bill. The
only salutary feature is this. ‘The
salary shall not be less than the mini-
mum fixed for Government em-
ployees’. I would welcome that fea-
ture. Let us have a floor and not a
ceiling. That should be the way in
which we should help the develop-
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ment of the country. I think you will
be killing all initiative if only you
bring ahout this kind of umiformity
everywhers.

No doubt our State is a Welfare
State. It is certainly true that the
Estimates Committee report says that
the employment of persons will be im-
proved. I wonder how the employ-
ment will be improved. Talent has
got to be given its due, and we are
judging our services only by the
money standard. Why should we de-
priv: our young of what is legitimate-
ly their dues for their brilliant talents
in contributing their quota of service
to the development ot the country-
All thes> circumstances have to be
carefully considered. I think my hon.
friend would do well to withdraw this
Bill. It is not necessary even to send
it for eliciting opinion.

Shri 8. M. Banerjee (Kanpur): Mr.
Chairman, 1 rise to support the spirit
of this Bill. When Shri Tarig brought
this Bill I thought he had in his mind
the fixation of a minimum wage in the
country.

Shri Keshava: He wants the maxi-
mum also.

Shri S. M. Banerjee: It is true that
some of the private employers are
paying such a meagre salary that it is
impossible for any one to exist on that
salary. My friends who oppose this
Bill may oppose it in principle. But
I do not see any reason why initiative
should be lost. After all this country,
if it is really moving towards socia-
lism, has to decide about the minimum
and the maximum.

I have read the report of the Pay
Commission, which is pertinent on this
matter, to see whether they have said
anything about the wmaximum. The
previous Pay Commission, that is the
Varadachari Commission, mentioned
that the maximum should be Rs. 2,000.
This second Pay Commission headed
by Justice Jagannath Das did not say
that. They said that there had been
erosion in this particular category of
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employees getting Rs. 3,000 to Rs.
4,000, and, as such, they never wanted
any ceiling to come. If erosion has
taken place in those categories of em-
ployees getting more than Rs. 3000—
Rs. 4,000 it must be seen. I think there
is not erosion. But, on the other hand,
there has been a landslide in those
categories of employees who are gett-
ing less.

Shri Tariqg wants that no private
employee should pay less than what is
being paid by Government. Let us
analyse what the Government is pay-
ing. The Central Government is the
model employer. 1 may bring to your
notice certain figures given to me in
this House. I put a question as to how
many employees are getting Rs. 250
and more, how many are getting Rs.
100 to Rs. 250 and how many are gett-
ing less than Rs. 100. The figures are
revealing. The answer was, if I am
correct......

The Deputy Minister of Finance
(Shri B. R. Bhagat): Is the hon.
Member talking of the Government
or the private sector. The question is
that the private sector should be
equated with the public sector.

Shri S. M. Banerjee: 1 thing the
hon. Minister will read the Bill care-
fully.

If the private employers are asked
to pay as minimum what is being paid
in the public sector, it is not asking
too much. In the public sector, if sup-
posing, there are 18 lakhs of em-
ployees, then more than 14 lakhs—
14,76,000 people—are getting less than
Rs. 100. The salary which is given to
the Central Government employee—at
least the minimum wage—should be
paid by the private employer.

The* Textile Wage Board has sub-
mitted its report. Now, a Wage Board
is being appointed for the jute indus-
try and the plantation industry. The
Sugar Wage Board is submitting its
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report next month, I believe. What is
needed now? We cannot possibly bring
this kind of legislation. But, certain-
ly, this matter has to be seriously
thought of—whether the employees or
workers working in the private sector
are also entitled to get the same hig-
her salaries comparable to the Central
Government employees. The difference
is too much.

Take the case of the ordinary tan-
nery worker. I come from the city of
Kanpur where there are 6,000 to 7,000
tannery workers. In these days, when
the Government has failed miserably
to hold the price line, they are getting
Re. 1 a day. They do not get salary;
they are paid on ‘no work no pay
basis.' That is, they are getting hard-
ly Rs. 26 per month. How can worker
exist today on Rs. 26?

The Labour Minister Shri Nanda
went to see the appalling conditions of
the workers—these tannery workers—
there; and he wasg of the opinion that
something should be done to these
workers.

In the same way, there are the
construction workers, people who are
engaged in constructing big build-
ings. What are they getting today?
Even the minimum wages under the
Minimum Wages Act are not made
applicable to them. In the whole
country, whatever a worker is enti-
tled to under the Minimum Wages
Act, is not paid to him, This Bill,
will, certainly, focus the attention of
Government to this.

Now let us take the big employers
like the Tatas, Birlas and others,
private employers whose capacity to
pay is not challenged. At least I do
not challenge that. What is being
paid in those concerns? Take the
ordinary sugar factory wunder Shri
Birla. What is the salary that the
worker is getting there today? The
general feeling in the country is that
the Tatas are paying much. But a
strike in 1958 clearly revealed that
the salaries paid to the permanent
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employees are different. The service
conditions of temporary employees
even in TISCO are far less favour-
able, Take IISCO—the Indian Iron
and Steel Company—and compare the
wages paid there, I submit that wage
boards have to be appointed for every
industry. I am thankful to the
Labour Minister and the Government
because they appointed wage boards
in many industries. They did it in
textiles, they are doing it in jute and
probably in plantations also. It is
time that wage boards are appointed
in every industry. That is the only
solution to the problem. The mini-
mum wage has to be accepted.

16 hrs.

We have seen what has happened
to the unanimous recommendations of
the 15th Labour Conference, The
other day I was putting a question:
what should be our minimum wage?
The principle should be accepted
whether we are in a position to pay
or not—that is a different matter.
When the attitude of the Govern-
ment was made known, Mr. Naval
Tata came out with a statement that
the Government cannot respect this
decision and that it was not binding.
The Mill-owners of the textile mills
have brought out a pamphlet saying
that if Government could not accept
that decision, why should it be made

to bind them? That is a dangerous.

thing. Government must see that the
minimum wage formula is accepted
because all the private employers
headed by Tata and others were a
party to this decision. If the Central
Government has not actually accepted
that recommendation, I do not think
the time is far off when all the pri-
vate employers will be flouting that
decision.

I disagree with my hon. friend Shri
Keshava when he said that the initia-
tive would be lost, After all there
should be some limit to the maximum.
There should be some difference bet-
ween the unskilled, semi-skilled,
skilled and highly skilled. The
wage differential should be there.
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But what should it be? It should
be considered by us. Can it be
Rs. 30 for the unskilled and
nearly 300 or 400 for the skilled and
Rs. 3000 for the engineer? It cannot
be so. We have to consider that the
wage differential is properly main-
tained, The minimum and the maxi-
mum should be there. In no country
you will find that there is no ceiling
to the maximum income of any
worker or engineer or technician.
There is some maximum as there 1=
also a minimum. It has been said
here that the monthly salary paid to
an employee of a private concern or
firm shall not be more than the maxi-
mum or less than the minimum fixed
for the Government employee. It
may not be like this. Supposing the
Government is so rigid that it does
not want to pay its employees more?
should it stop the private employer
from paying his employees more?
That should not be. 1 think Shri
Marig actually means that there
should be a ceiling on the maximum.
The Pay Commission formula of &
minimum wage which has become
today the ideal before the others
should not be accepted. I want to
know from the hon, Minister whether
56 nP. theory is really correct and
realisticc. Can we possibly purchase
32 ounces of food out of it—15 ounces
of cereals, 8 ounces of pulses, six
ounces of green vegetables, 1§ ounces
of ghee or butter—they do not men-
tion dalda but pure ghee or butter—
13 ounces of sugar or gur and 4
ounces of milk and one ounce of
groundnut. This is the Pay Commis-
sion formula. They wanted to give
the employees some sort of a fruit!
So, they went out of their way to
suggest that this was the proper
fruit. They searched for a fruit
which could contain all the food
values from A to Z and they found
that groundnut was the only thing
that was good!

Shri B. R. Bhagat: Is it a fruit?

Shri S. M. Banerjee: 1 do not
know, I am only saying that in 56
nP. 32 ounces cannot be purchased.
That is my honest submission. In
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thoery it may be correct. But if this
56 nP. is applicable to all the private
employees, it will be difficult for
any wage board to take a decision. He
says that this Bill should be circulat-
ed. Let the opinion of all people be
sought and let us see whether some-
thing could be done for the private
employees also.

1 also suggest that a commission
should be appointed to see the condi-
tion of all these employees where the
wage boards have not been appoint-
ed. According to the decision of the
Labour Conferences, wage boards will
be appointed only in some industries
but the vast majority of these work-
ers who are not getting even a mini-
mum wage will not be benefited,
‘What will happen to them? A survey
should be made to ascertain whether
the wages are being paid correctly
and what is the wage. Is it not a fact
that today in our country even the
minimum wage is not being paid? It
is a very serious matter to be consi-
dered by this Government. 1 support
the spirit of this Bill. It should be
circulated to elicit public opinion so
that we may get the expert opinion
of the veteran trade unionists from
this and that side or even from out-
side. 1 congratulate Shri Tarig for
saying this despite the oppesition from
his own Party Members.

Pandit K. C. Sharma: Sir, I do not
find much of logic in this Bill, There
are two questions here. Ome is that
the private employees’ salaries should
not be higher than those paid to the
Government servants; the other is
that it should not be less than salaries
paid to the Government servants. So
far as the former question is con-
cerned, it is the philosophy of the
private sector that a few people climb
up. They pave he way to others who
stand down and the facilities and the
luxuries that the few get in course of
time are available to those standing
down below as soon as those stand-
ing down below climb up. The few
that were on the ladder climb fur-
ther and further up. To the extent
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that a community is -developed, to
that extent all members of the com-
munity enjoy the comfort and luxury.
For instance you have to analyse the
development and progress of the USA.
A few people get the benefit of indus-
trial development, They got cars and
palaces and many comforts which the
other people could not even dream of
at first. The few were on the top.
The people down below climbed up.
It is as if the man is on the top of
the tree and he sends down the rope
and the man standing down below
climbs up again and the man who is
already on the top climbs further up.
This is the philosophy of the private
sector. To limit it to the Gowvern-
ment organisation level is to deny the
rule of progress in the private sector
and to do away with the role of the
initiative. The psychological incen-
tive goes away. In the State the
priciple of recruitment is different
because State services are manned on
the basis of merit and fitness, and
fitness includes character and loyalty
to the State, In the case of private
sector, loyalty to the private sector
does not arise. There the moving
motive is profit, luxury in life. That
profit and luxury are not available by
providing salaries on a par with those
of government servants, because the
basis itself is different. In every
Constitution a citizen has a liability
and obligation to accept State service
in preference to the much more lucra-
tive private job because he being a
citizen enjoys certain fundamental
rights. As I said, the basis of govern-
ment service is quite different from
the basis of service in a private
concern. Therefore, the rule does not
apply in the same degree and in the
same way in both the sectors.

So far as the question that these
fat emoluments and fat salaries are
paid to evade payment of income-tax
to the State is concerned, well, this
is a question of social consciousness
and sense of social responsibility. For
this we have to wait patiently till
that social consclousness and sense of
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social respansibility is developed to
that stage when all citizens in the
country realise their responsibility to
the land of their birth, No law can
help it, only a development of social
consciousness can help it

So far as lower services are con-
cerned, well, it is a very good thing
that none should be paid so low
as to make him not work the next
morning to the best of his capacity.
But there is a stage in the develop-
ment of a country where under-em-
ployment and unemployment is so
much that it is perhaps much more in
accord with the social good that half
& bread is better than no bread at
all. We are at a stage where we have
not got full employment, and by law
we cannot stop people running after
even half a bread. You cannot force
people not to work when they want
to work and get half a loat of bread.
Youu cannot ask them to go starving
and not work and get half a loaf of
bread. Because there is not enough
of employment, this rule is impracti-
cable, and whatever is impracticable
should not be put down in a statute.

With these words, Sir, I submit that
iv is useless and because it is useless
it should not be pushed further.

=t Fo. Fo ¥ (F4) : FAWA
8T, § 3o fa &Y fgmaw 79 &
fagasrgmg | Fuyaagarg fe o
arfes 7 g fam ® aree g /e 3w
# AR I oW AR FF A
T W YT A gEvE 3w oA
UF AT AE AT HY A @
ggfad § arfew yrew #1 =0 fa=r &
grow ¥ AW & fad an€ 2w g

74 faat ¥ sy ara § 7 it st AR
Tt qrefr, dfeq gom W i @
faw & qarfasa § aw @ ¥ AR)A
o v fr fr ol & g xw B WY
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F oy faw sz 0% W R w1
IqA A E Q) ywar € o @ fam A
wTIT A Y WITIT W FeT @ |
9T ot @t ot afer ad Fgy §
ag fao gafas Aiifay o & f& 9
wewee fHar @ 1™ 9% g "
STIf A AT T AT W YA
A wf W} PN AR wmN
AT ¥ AN A gr g g
Ffeq it o1 famr o Fagr @ st it
YT W A F ager /¥ qafang
FT YR § | AT we w1 ganfas
s @t F g qafaer w1 aaad
#r wifarsr wEm

e — T ]

sgiard o faw = Ay E"
AT ARSI FATAT 4G &
fF w9 A3 AT F 9T A
7 vafq® ¥ T qFET | qga 9w
Frmfirag sHagas
IR¥Z ¥RT T i qTEAR ATHA
#1, foar # fr Idt & § 4
Fiafadi & wma ¢, 307 WX § W@
T3 & @ Tifgd S F osErER
¥ g saafal & feme smer
T\ A4 T ¥ Ay A fHgeT R
TGH! A4 F wql @gw F1 ar frar
o BT BT FIT TTAT G YFAT & |
X T IAA 1 g4 7 A @ £ Tl
g ¢ @ wWE wTadr
F oyww & qY @ T
Ay A A Fod § @ e w®
fear mar &, #feT & s f5 graw
& wind @A A § 5 owF e
w7 TR A frwa 6 & AT T A A
e OF O g4 TF HTQAT F1 qafa®
¥ET ¥ 3 gATT TET TTEATG W §
5T 34 faarea & sedt 71 94T 7@
& w0 ¥ fg ArEic ¥ O g T
faar wrar & | TdY grem # Y st
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qafas IR # o wmmamﬁ:
R # ag waw do @f o oqE
7 qrEg o W ¥ 1 g
R dfqaa & gz A frelr ¥
fe wv 99 sm & faf = dar
& Fav faerar Tifed | o 39 5 @y

oy et & & oA # gar § WK
gt wTw gark qatgR ar ferrd e
& Freamt § off grar & 1 wfeT aer
& FTEM T AT AT B A FATC
wqr frerr & W @i &
frEm & o WA [®
I v ¥ fag fm R
oTaT & | 59 frogar @Y w9 A -
wortfore TR AEX § | AT anfady
ftar a8 fm f5 N wrdr @fas
7T # w19 £ QT E, 9N a7
oz Rl ag gRET T F 9@
T | ER T a<E ¥ mfaw dw]
¥ gt wa geft 1 gaTa NeFT
w7 T SR TEF G A G &
fF 7@ a9g & Trdy FIF AH F
T AT W ¥ @ frer W wqw
s fF qafs fRx ¥ w7 aTEg
§ WK TRET R * SgEr @ A
wrfarft < 9 3y wfrar g s s
&7 wft s § 1 @er anfadt
aftar ag o 5 ot gorgw feft
qafas JRT & WA qEIE RN
# w=r Srem, ORI gEer oo
B A gavey g Qe a7t 99F 7
# wdd @ & & it F17 F7a@ g
H%T 97 W F4 qIEg At @ 1
qft aw e F e faer el
% qraerEa F o 2t o7 awdr @ 9@l
for aemg % T8 T A fagwar &0
frara F o< o ot o g grafadt
vze wfrm @ fid o< = w2
® { @ ag fors smar av fs e
7 gy fredt & 1 wfon ag drar
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N ayf oo T AR
9 O &N &, "W @ 7w w1 &
I gY%T foaemar & @ § #wg. T R,
R gat gfrd § o9arr A £
H FEt F1 F10 F & fod, fe
& T8 FET 8, qg A A wrd ford
T qFAAT T E | T A9E I
§ fF 7 sTafqga & wefwal &
| At § sgran aveng freet
g1
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ag #ft & f§ a8 Srawe agh rahe
@ & AT | gl gt Ay frewar @
§ wrfasr &Y gre #T gl qTF T
ST & 1 oY " s ST e
d i qafes T ¥ At # A
et & 1wl wet av @ e &
fag ST A e AR E AR @
i @ g 7@ F A omof
T g wfe

¥ fazamm & fr =2 grew w1 3=
¥z wHr T AT 3 /@ B WL
IR Tt FHREE § T & R ogw
T Ft T0RaT ¥ = 708 1K 3|
fr frg &2 aF T} ¥ § @) A
frrsmasar 1 A g g R e =
TAiE ofex ¥ Weg AT FX |

TR ¥ &t ¥ ATy #7 any
§ | TF % FAY SR O S 07 w1
T @ § o @A ¥ fAw, TRae
7T TUTET FAT qAEATE AT § | AT
gl ITF WIE WAINT FT qATA ST &
ITHI IS qE TTARG % T T A
Fore Wiz aAT W | qEr A e §
wrey fermrd & g fear omar & 1 o
g7o fomad & sarar wrafaaa s
At ¢ 9\ WA § @ § 9 9
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sa¥arerrg 23 § o 9% qFEy &
o federdl & @, TR, qi T
Arearg 2 3 3 1 @ e ¥ qww ¥
AT dar gt @ WK e wed & e
TH FHA FY gL R amd | g g
Hydamw s ag N ox sor g i oA
AreHT fet omeET & fTeaT ®
AT FET & IEA ST TR
frereft & gt A A @ dw &
T FAT § I FH AT FA IAATE
fraeft & 1| @ T W™ AR ft
st TR T g T g

ot faafex § F a9 ¥ oF W@
A o S STEaT § | &) fegem @
T A 9% aga W far O wr g,
At FHRE ¥ W A ) AR
fear & 1 TG 3 e Ef A frgm At
# were ar fiar fir s qe At gt
Teafas gal § wawfagt @ ar #
Frw ft T @ § ) afew =t aw
T T T FT AIA § I W
F1E Fiferr A& T ey | gy A
¥z § st AP0 #7 g aga sqrar
¢ AfFw wrt Jed w1 @ E fw
LA
Shri Rajendra Singh (Chapra): Sir,
there is no quorum in the House.

Mr. Chairman: The bell is being
rung—Now  there is quorum. The
hon. Member may resume his speech.

s qo &> 9w F ag faw we
ar f5 @ 41 §, @ Tifeamie ¥ @
e F1 A faar § fF F= 02 aifer
e 9E W T F Ak AT 4 § fe
wgr o Wfadl #1 awaE g, W ®
@ §C I7 I 370 9T dier we
77 froeg & gy T & 1 a9
T T & i ra § g ATl 7 gew
qT e g WY T & @ aver forat
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fender T @ | O et E1F gu—sr-
T F UECH g, T A A o A,
¥fr 2grm Hoew 7 AR Iw ¥ AT
TER w1 & T § T 94T §
i, dgre ¥ T # aog ¥ a9 Fgeie
&1 F v A w1 g s @
Y F79 | § e & FF g qray Afr
& 4y € &, AfFT T ¥ wh ™
R et st Fa, s o @
difer 7Y &, v ¥ A afefwm
T ¢ | w7 aF ot wfer & fam w7
qI9F &, 99 ¥ Mg ¥ g OF g 97
difer A # T T t—w ¢
fad oF TrTEe AT FY ATIHEAT 9%
wferr s &1 gwRT fFar m g
=t qifee &1 71w 18 & 5 @ faw o
- & fau agee fer omd o
#fe 9% womar § g w5
s s frm o ¢,
AT B FAF FT A AR 1 T
far &1 areqE wrive dwex 7 wfafaw
¥ 1 I e 0 fam o, Wit fe 4R
wft 1a fa= #7 fgvrag & o A §,
e # @ faw ¥ foaww Y 3w
AT AT | W AT A @ e X
TF grafafes fo 9% SEmEe
%1 fagra an &—uF Qv gwer
T v fegr W &, o w1 g
FATATY €1 | F 9g WA HAT A€ §
fr ag faw dar 999 T A T
OF T2 {0 | F Arvan g e g
Taie 7 g @ areg avEt # et
q¥ w7 9o §, fow & ww o
mfgear wfgen gamady 2 &
A FY T 9T @ § | I ak |
F wrar g % g i 9w wewt
T FT gFAT 7 o) IGH I FF
W | W ¥ & wehhw fewt ¥
ST HEAT &, O I9 &7 TF q87 FTWO
7g ¥ 5 g § W Ay i &



2505 Ceiling on

[ qo Fo 7]

ok raza A Fgnr A
frost sr e RE, I E e
g sfaas § o7 a70 §, &
a1 Aoy 33 Y §, Wi ¥ faars
& FAT a1 €, Ffwa o g Awew
F1 g WO TEAAT WEX §, IT H
wrEeT T ET wr R, N fFoaw
agwar ¥rfeq 41 | 3% w1 Ao 72 @ e
AT FEF g ¥ araw a1 § ) frEm
F af 9x it AfoerT W F
gW A AzEy W A o, wifs
&7 A 3T ¥ gTF F faww w1 a9,
Ffea dur B onfer wdtma & /=
foprd Faa a1 feqtd, e gfemr
T FHE T ot o A=y aww
1 foitd ¥y arfee gar 2, foe
Zize fra®™ §9 wow ® dz@w gu
T qg &Y TET gU A 1 F ag Wme
g fF2a & awafafes &7 aw
aramdr smw w & o foeer
Thfees alE ¥ g0 9% g4 §, oF
AT wrfge, forad a9 g w9 @@
g5y &, 7 g% 7o wfew 1 g fawr A
TY TCH OF TUeE wen ¢, foaw w1
FoT ¥ gAY TaANT i fgemm ¥
F wife sk @ faw @ fgaem
FifedY At o Fof Tifgw 1 @ fa=
FT OF AggR wHuT § 7 @ faw 9
aferw sififram & fag agee frar
W | A AE XA AT FT AT g,
@ & 5 ff fmm A @ A
qafasa F& A wwfgw o

T TR F Y7 A @ W A}
gER fegmaa w1 § |

Shri Rajendra Singh: Mr. Chair-
man, Shrl A. M, Tariq has brought in
this Bill and I purposely and deli-
berately brought all thought and con-
sideration that I was capable of on
the Bill especially in view of the fact
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that Shri Tarig is a Member who is
not here on the popular approval as
we are but because of his oustanding
merit he has been nominated to this
House.

Shri A. M. Tariq: He says that I am
not here on popular approval—

Shri Rajendra Singh: I said he is
not here on the aproval of the illiter-
ate and poor masses, as we are, but
that bacause of his outstanding merit
he has been nominated by the Presi-
dent, to be here,

Shri A. M. Tarlg: That is more
creditable. If the hon. Member is
elected by the people who are not
educated and who are really illiterates,
as he said, I have been nominated by
a person who has been elected by this
House. So, it proves that if the hon.
Member is fine. 1 am superfine.
(Laughter) I am nominated by a per-
son who is more educated than the
hon. Member.

Shri Rajendra Singh: That is what
I conceded before hand and that is
why I give my utmost consideration ta
your Bill. I must confess that I feel
really surprised to find that such an
outstanding Member should come with
such a funny Bill. Loock at the Bill.
He has said that in the private in-
dustry, the salaries of the employees
should be eqgual to the salaries of the
employees of Government. 1 do net
know to which Government he is re-
ferring to. Is he referring to the Gov-
ernment of Jammu and Kashmir or the
Central] Government?

Shrd A. M. Tariq: For the informa-
tion of the hon. Member, I have said
that it shall be extended to the whole
of India except the State of Jammu
and Kashmir, Probably my hon.
friend has not gone through the Bill.

Shri Rajemdra Singh: The point is,
to which Government are you refer-
ring? There are so many State Gov-
rnments and they have their own em-
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-ployees and their own pay scales.
You want to bring about parity er
equality between the salaries of the
employees in private industry and the
employees in the Government. To
which Government are you referring?
Government of Bihar, Government of
India, Government of UP. and so an
und so forth—which Governmeng ha.
he in mind? Even among Govern-
ment employees in the States and in
the Centre, ther: are so 'nany dispari-
tiws. This is one of the points which
is somtimes vaised whether there
should not be equality of salaries of
employees in the States and in the
Centre. This indicates how defective
and ill-conceived and ill-drafted the
Bill is.

In the course ~f his speech, he has
put forward three pleas or arguments
in support of his Bill. The first is,
since the private industries are allow-
ed to give any amount of salary to
their employee; and officers, this
practically unvestrained power in the
hands of the private industry results
in bringing about certain corruption
among the Ministers and high officers.
If the Ministers are so degenerate and
degraded that they must get their re-
lations employed on & salary which
their relations do not deserve in the
private industry, then I would advise
Shri Tariq that the ressonable course
was to have brought out a motion of
no-confidence against the Government
and the members of the Government.
Instead, he has come with this funny
Bill.

He says, the officers of Government,
afper their retirement{ or even before
their retirement, go over to the pri-
vate industry, because the private in-
dustry use them as their agent in pro-
curing business for them. On the floor
of this House and also outside, all
the members of Government, from
the Prime Minister down to the
Parliamentary Secretary, cry hoarse
over the integrity and the character of
the services. If ovur services are so
fine in integrity and character and
in their behaviour and sincerity, how
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is it that as seom 2s a man retires or
even before he retires, he lends the
weight of his personalily, which he
has earned in tha course of his service,
and he allows nimseif to be used as
an agent by some private industry?
That indicates thal there is something
fundamentally wTong with the per-
sonnel of our admiuistration.

As he has pointed out and as many
Members have peinted out, our offi-
cers are used by the private indusiry
as their agents. Therefure, it reflects
on the characier and Lhe integrity of
the administration about which we
make so much in this House and out-
side also. So, thc proper course was
to have an inguiry inlo the character
and integrity of the personnel of the
administration (o sec why it is that
these people should so much degene-
rate themselves as to go in as agents
of a private industry or commercial
house.

In this House one day the matter
was discussed whetner a high officer,
on retirement, should be allowed to
take any job in the private industry
or not. It was gaid, for one year he
cannot and after one year he can. If
we ¢an have a rule ihat when high
officers of Gevernuient retire, they
should leave peacefully unless they
are effered semc job by the Govern-
ment, then certainly ihere should mot
have been any need for this Bill and
that would have been more logical,
proper amd more adequate. But the
Government has not come out with
any assuramce, much Jess any rule or
Bill in that direetion.

There is ancther peint that officers
a1s0 get their relauons like soms and
in.laws apopinied ‘n the private indus-
tcies on selaries which are much
nigher and  dispocportionate to the
meri; of the men e.upleyed thera 1
have ne¢ gone :nto it, but I think it
is true. becam:2 this thing has come
out froin all sides of the House, There-
fore, naturally, this is an indication of
the facl ‘ha{ our sclvices are corrupt,
because an officer who is enjoying an
office has the competence to give
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favour to w.e industrislists and to vig
buriness, That indicates  that
stringent mcasures should be taken
against such cfficers wlho have wused
their offices for procuring jobs for
their relstions and fan!ly members in
private industries. S.mply becaase
you puat a limit on the salary of the
employees in the grivale sector, rou
are not going to overcome this difti-
culiy.

So, I submit, let there be an inquiry
headed by some high people in whose
integrity and character the country
has confidence and faith. If any officer
has been found who has used the
power given to him to get favours for
his relations, such officers should be
taken to task immediately and deter-
rent punishment should be given to
them.

But there is &another element.
Wherever private enterprise is allow-
ed, it has a certain inherent element
of corrupt practices. It has only one
motto in life and that is profit. So
long as an individual has the consti-
tutional right to earn profit, naturally
he will indulge in all sorts of corrput
competition to boost up hig profits.
Now, certain business houses employ
some retired officers of Government
or their relations or the relations of
Ministers to procure business for
them. But it should be considered
that as long as private enterprises
have legal sanctity behind them,
naturally that element of competition
shall continue there and you cannot
overcome it by just coming out with
this piecemeal legislation, There-
fore, the proper course is to limit the
activities of the private sector to an
extent whereby such competition or
such unfair practices could not be
indulged in. If you look at the First
Plan, Second Plan or Third Plan,
what you find is . . .

An Hon. Member: Third Five Year
Plan.
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Shri Rajendra Singh: I said “Third
Plan”, which is the same thing as
Third Five Year Plan. I did not mean
a third class plan, Here also what
do you find? One of the objectives of
the planners was to bring about
equality among the incomes of the
people. During the course of the ten
years, and even during the Third
Plan period we are finding that the
disparity has gone almost too  far.
From personal experience I can say
the turnover of one big business house
was Rs. 4 crores in 1947, ‘The same
business house, in the course of these
twelve years, has a turnover of Rs. 100
crores.

Shri B. R. Bhagat: Which is that
concern?

Shri Rajendry Singh: Please do not
make me embarrass you by mention-
ing names. So, when the income has
gone up on one side, the real wage of
the working class is falling down.
There has been so much of erosion
that you find discontent and resent-
ment all over the country. Merely
because the Government servants
strike has failed it could not be argu-
ed that the employees are behind the
Finance Minister or the Prime Minis-
ter. It may be that out of fear, out of
apprehension people may not go out
against the Government, may not go
on strike but the hearts of the people
are full of resentment and anger
against this Government. What is the
rea:on? The reason is that while the
wageg of the people at the low strata
are shrinking, people on the top, whe-
ther they are officers or Ministers or
big businessmen, are flouri-hing by
leaps and bounds.

Therefore, if you sincerely want to
bring about a society of equals, equals
economically, socially and politically,
then the private sector has to be
limited to an extent where corruption
and indulgence in all sorts of unfair
practices would be made impossible.
Now the Third Plan figure is esti-
mated to be Rs. 10,000 crores out of
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which Rs. 400 crores, that is nearly
two-thirds. (Interruptions)

Mr. Chairman: The hon. Member
may go on.

Shri Rajendra Singh: I find they
are interrupting me. My friend, Dr.
Ram Subhag Singh is an irrepressi-
ble man.

Shri Harish Chandra Mathur: That
is unparliamentary. You can only
say “the hon. Member”.

Shri Rajendra Singh: But that is
what the Chair tells me every time.
Therefore, my submission is that
insicad of coming with such scrappy
things, which have no meaning, Gov-
ernment itself should come out with a
comprehensive Bill which can meet
the situation squarely. Instead of
sending this Bill for eliciting public
opinion I think the belter course, the
prudent course, the proper course,
would be for the Government to bring
a comprehensive Bill if it has any
feeling for socialism, for creating a
society of equals, for eliminating cor-
ruption and unfair practices from the
national life of this country. Other-
wise, this Bill has no meaning other
than giving undue popularity and pub-
licity to Shri Tariq.

st gwow g (o)
garafis ofY, warfis oft avfios &1 faer aga
Hifir W aga agfaa giesor w1
TAT qGT gL AT ATAT 7Y 8, A 6T
98 & g 91 fagra A AT ],
9 FT & @O FT § | & A g
afk frg r Fag far} sw d ag
=< fear 7 aY 99 & A9 q9% qt B
aga it gt | el aF F A
T AT §, 99 F1 F1E G Graar
A 7@ @, w6 ag W gu B
qe% H et Al @ wrehE & s
&g €I aedT aifgd o 5@ & wfas
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Mr. Chairman: May I request the
hon. Member not to bring in names of
persons? If he wants to support the
measure he can advance arguments
generally instead of bringing in the
names of persons who are not here to
explain their posidon. They may not
agree with the facts, as mentioned by
the hon. Member or they may have
some other explanation to offer.
Therefore, I would request him not to
bring personal maiters. He can argue
the case on the merits of the Bill, as
this is & simple Bill.

it worew T @ F a1 sl e
FT a1 & Fg W@ O SR ¥ 1@

FRTEORAET Fg T 97 | § felt qx
®r§ g adt O @ a1 T 1 9O
T W@ AT |

Mr. Chairman: That may not be
fair. The mention of names in this
context reflects on the character of
that person, or his father, or some-
body else. So, where is the necessity
for bringing in a matter like this in
an ordinary Bill of this nature? If
on some imporiant political question
he feels it is justifiable to attack any
person or any Government he may do
so and take the consequences. But
here it is absolutely immaterial whe-
ther A's son is there or B's son-in-
law is there. If the principle is
accepted that he wants a maximum
and minimum of salary in private
service on the basis of puablic service,
an that arguments can be advanced
withou: bringing in names of persons
who are not here to defend them-
selves.

Shri Narayanankutty Menon (Muka-
andapuram): It was quite an innocent
remark.

Bhri S. M. Banerjee: His contention

is that every person should ge!
appomtments like that.
Shri Narasimham  (Krishnagiri):

What could not be said directly
should not be said indirectly.
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Shri Braj*Raj Singh: I do not want
to say anything indirectly.

Mr. Chairman: I hope he will re-
frain himself from making any refe-
rences to persons who are not here to
defend themselves.

ot wrow faz AT W oW
IR Ft 2X & fod 7g av fF waw
7g 3@ ¥ 5 fow @ ¥ wrgde <
ot et aeed T P AT X A
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g1 w1 g awg W faw orw @ @



2515 Ceiling on
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Mr. Chairman: The hon. Member
from Gurdaspur. After that I will
call the hon. Member from Pali.

Shri D. C. Sharma (Gurdaspur):
Mr Chairman, I do not think there
will be found anybody in this House
or outzide this House to oppose this
Bill.

Shri Harish Chandra Mathur: Here
is one already!

Sh.r!. D. C. Sharma: I think that the
opposition to this Bill does not mean
anything as this Bil] asks for some-
thing which is very very harmless.
This Bill, if I understand it aright is
more educative than penal, It is more
a piece of propaganda than a piece of
legislation. It is more a ery for some-
thing which should be attained than
a cry for something that is just now
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attainable.  Therefore I think that
Shri A. M, Tarig who is a realist has
put forward this Bill in such a way
that it will not hurt anybody and it
will not harm anybody.

But what does he want from us?
He wants only this, that we chould
give our stamp of approval so far as
its circulation is concerned. I think
there should be no opposition to that.
So many books are being circulated;
0 many newspapers are being circul-
ated; so many magazines are in circu-
lation; so many journals are in circu-
lation. And if this small Bill consis-
ting of about two pages is also circul-
ated, I think nothing catastrophic or
revolutionary is going to happen.

Shri Narayanankutty Menon: What
will be the catastrophe if it is not
circulated?

Shri D. C. Sharma: Therefore, 1
think that those gentlemen who have
opposed this Bill have read more into
it than is really intended. I do 'not
think that this Bill is going to do al
those things about which some of my
friends have been apprehensive. What
are those things about which they
have been apprehensive?

We live in a world of inequality.
There is inequality of size; there is
inequality of education; there is
Inequality of income. Our whaole
world js encompassed by inequality. It
is true. But I want to ask one ques-
tion: —Are we not here to abolish that
inequality progreszively? I think our
Constitution lays it down. The policy
of the Government lays it down, The
declared objectives of our Five Year
Plans lay it down. Therefore, why
should anybody feel afraid if this
Bill tries to abolish some kind of
inequality?

And I say that there is inequality to
be found between the private sector
and the public sector. I wish that to
be put an end to as early as pos-ible.
You cannot live in two world in the
same country; you cannot have two
scales of salary in the same country;
you cannot have two standards in the
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same country. 1 think we must try
to attain a uniformity of standards, a
uniformity of practices and a unifor-
mity of, I should sav. appointment:
and all that kind of thing. That i
what we should do and 2im at? Have
we done tha'?

I think all our talk about socialist
patern of society does not mean any-
thing. Therefore, thie Bill seeks tn
abolish inequalitie:, in thg first place.
It also aims at brideging the gulf bet-
ween the private sector and the public
sector in terms of salaries, in terms of
appointments, in terms of promotions,
in terms of all those things. I think
it is a very desirable thing to do and
I do not think anybody should come
in the way.

There are some friends of mine who
have been talking abaui fabulous
ralaries which some persons have been
getting in the private sector. It
may be true. Jf some lucky
persons get fabulous salaries in the
private sector, I do not know what to
say. But these friends do not know
that the private sector is like a city or
like a village which has a few pucca
buildings but which consists mainly of
thatched cottages, tumble-down cot-
tages and huts which are crumbling
down. There may be some persons
who might afford to buy Rolls Royce
cars at a cost of eighty thousand
rupees; they are in the private sector.
There are persons who could swim in
pools in their own homes; they are in
the private sector. There are persons
who have dozens of servants at their
command; they are in the private sec-
tor. There are persons who keep an
army of dogs and a large number of
horses. Who are they? They are in
the private sector. They make money.
And they spend that money. They
spend it ostentatiously.

Now, this Bill aims at the abolition
of ostentatious consumption, cons-
picuous consumption in my country. It
is this which strikes at the very roots
of our national life.
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This is all at one end of the scale,
people getting very high salary. But
look at the other end of the scale.
Shri A. M. Tarig, 1 think, knows it
very well, as every Member of this
House does, that of all kinds of ser-
vices in this world private service
is the least desirable. You get very
meagre salary. You get irregular pro-
motions. There are no rules for
keeping you in service. You may go
lo the office in the morning and
find a letter awaiting you at your desk
which says that your services are no
longer required. Private service is a
kind of a jungle where the laws of
the jungle prevail. There are lions
there, and small sheep also. (An
Hon, Member: Tigers also). What my
friend Shri A. M. Tarig wants is this,
that the lions should be tamed and the
sheep should be made full of life.
That is what he wants. I think there
i: nothing which can be said against
this desire. After all, the private
sector should not claim to itself those
advantages which are not the lot of
everybody; nor should it claim to itself
those disadvantages which are not
the lot of everybody. Therefore, this
Bill works both ways. It works for
lopping off something from the tall
man and it works for adding an inch
or two to the stature of the small
man. I think the intention of this
Bill is very noble and it will help the
small man much more than the tall
man. This Bill will go against the
tall man. I think there cannot be
any two opinions sbout the principle
enunciated in this Bill. But, I do
not know what kind of procedure will
be adopted to put this principle into
effect. Shri A. M. Tarig in his own
way has tried to simplify the prob-
lem. In fact, he has tried to over-
simplify the problem. He has said
that a Committee should be appoint-
ed.

Mr. Chairman: Will he please con-
clude?

Shri D. C. Sharma: All right, Sir. 1
was submitting very rspectfully that
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this Committee will mean a dilatory
process. It will mean something not
conducive to the achievement of the
result in the shortest space of time.
But, I think public opinion, the people
to whom this Bill may be circulated,
will be able to suggest some other
way. I think, with all its short-
comings, this Bill is welcome and I
hope that even if this Bill is not
passed, the private sector will take a
warning from it that minimum wages
and maximum wages have to be re-
gularised and they cannot be treated
in a way which is not scientific and
proper.

1, therefore, welcome this Bill. 1
want that it should be circulated so
that the people should know that there
are some persons on the floor of the
House who know that this private
sector needs a little tightening up,
needs a little guidance in the matter
of appointments, salaries and other
things.

Mr. Chairman: Now, I shall call the
hon. Member from Pali and then I
shall call the hon. Minister,

Shri Harish Chandra Mathur: May I
know what time I can take?

Mr. Chairman: Ten minutes.

Shri Harish Chandra Mathur: M.
Chairman, when I first looked at this
Bill, I thought it was the thoughtless
exuberance of the hon. Mover which
was reflected in it.

An Hon. Member: Thoughtless?

Shri Harish Chandra Mathur: That
was my first reaction to it. But, as I
listened to certain speeches, parti-
cularly that of Shri M. C. Jain, T felt
that really an important problem has
been posed before us. I knew that,
in the background, there was the opi-
nion expressed by the Estimates Com-
mittee though it was as far back as
1953-54 when they had posed the
problem which was likely to affect the
public services. I do not think for a
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moment that the Estimates Com-
mittee would countenance the remedy
which has been suggested by my hon.
friend. It is not so simple as that.
As a matter of fact, I just scratched
my head because I believe this im-
portant  question was also very
thoroughly examined by the last Pay
Commission. As early as page 24 of
its very valuable report you will find
a copious reference to this particular
problem.

This question has been raised in
many other countries also, and in the
U. K. the Priestley Commission which
went into the entire affair has
thoroughly examined this question.
In the few minutes you have allowed,
it will not be possible for me to go
into the entire gamut of it, to give
you the principles which have been
considered and the considered opinion
to which the highly eminent persons
represented on this commission have
come to. They have not been able to
find an easy solution to it. The
Estimates Committee has also only
posed a question, they want the Plan-
ning Commission to look at it and do
something about it. The Pay Com-
mission has also gone into it and said
they cannot go into it move than they
have done,

So far as the Bill is concerned, I
think it will have to be rejected out
of hand. At the same time, this prob-
lem does require thorough considera=
tion. Some very eminent persons who
appeared before the Pay Commission
had suggested the appointment of a
bigger commission to go into the ena
tire question at the national level,
since the Pay Commission was res-
tricted in its terms of reference and
could not examine the whole ques-
tion. I endorse that suggestion, and
I think Shri Tariq would do well to
withdraw this Bill requesting Gov-
ernment to appoint such a commission
to make further enquiries into the
matter and come to conclusions,
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Shri M. C. Jain: Provided the Gov-
ernment accepts your suggestion.

Shri Harish Chandra Mathur: I am
giving my views.

This Bill is no solution at all. It
raises so many difficult problems,
creates more difficulties than it solv-
es. It was said that sons of Govern-
ment servants are in the private sec-
tor and are paid high salaries. That
problem will not be solved even if the
Bill is accepted. It is suggested that
a youngster who is recruited there
and given a certain start will con-
tinue to get the same sum all the
time. That will not solve the pro-
blem. It is a very wrong approach
to the whole question. I do not at all
agree with it

It has also been suggested that
while the Pay Commission took into
consideration wvarious factors, it did
not take into consideration the maxi-
mum salary in the public sector, and
my hon, friend suggested that it
should be cut down to Rs. 1,000. I
think it is absolutely fantastic. The
Pay Commission has definitely and
very pointedly dealt with this ques-
tion at great length and in a very
lucid manner.

I would like these friends who talk
of socialism and socialisation to look
at the country which is the origin of
socialism. Let us look at the salaries
that obtain in the USSR. There are
people who get 350 to 400 roubles at
the lowest level, and there are peo-
ple whose remuneration is as much
as 25000 to 30,000 roubles, who have
bank balances. Nobody denies that.
The Soviet Union had started at an
earlier stage with the view that they
should give nobody more than 500
roubles, everybody should travel by
the ordinary bus etc. With the gra-
dual passing of time they have real-
ised that it is an absurd proposition
even in that hard-boiled Communist
sountry, and today the position is as
1 have described it. But, still, we
should not draw conclusions from this,
because the economy is different in
the two countries. Anybody who is
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getting even 30,000 roubles there can.
not use this money to exploit the
community and get something out of
this money. That money cannot be
utilised for that purpose. We also
understand that the man who is get-
ting 400 roubles gets so many other
amenities. As the hon. Prime Minis-
ter very rightly pointed out the other
day, let us have all these necessary
amenities which have got to be pro-
vided for the Government servants.
But I think that this talk about ceil-
ing is not at all practicable, In which
country under the sun, whether it be
a communist country or a socialist
country or a capitalistic country, has
such a ceiling been fixed?

There are various methods of cut-
ting down the income, such as by
taxation measures, by super-taxes and
by many other things. 5till, I do not
rule it out. The only important ques-
tion at the present moment is whe-
ther the public sector will be able to
find necessary recruits, and whether
the public sector does offer such at-
tractions that the right type of people
will be able to come in. I think at
present the position is not such that
the right type of people are not at-
tracted towards the public sector,
barring, of course, a dozen jobs or
may be about 25 jobs in the private
sector. At present, the tendency for
everyone is to get into the public
sector.

In this connection, I would like to
invite the attention of the House to
one thing. Let ug examine the num-
ber of applications which were receiv-
ed when we formed the management
pool. We wanted about two hundred
people. But how many people from
the private sector, who were drawing
far larger emoluments, tried to go
into the public sector and tried to get
into Government service? In the Pay
Commission's report itself, wvarious
other factors have been pointed out.
I know of a personal relation of mine
who was here in Delhi in the private
sector, getting about Rs. 1500 p.m,
He went to Bhilai on a salary of
Rs. 700 or Rs. 800 or Rs. 900 p.m.
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So, at present, the magnetic force
is not on that side, that is, on the side
of the private sector. Even mnow,
Government service continues to be a
prized job in this country. So, at pre-
sent, this problem of diversion of
right type of men to the private sec-
tor does not arise at all. I do not
know whether it will arise at any
future stage, but that is’ really an
important question, and I wish that
this question is examined in this light.

Shri B. R. Bhagat: I have been lis-
tening 1o the debate very carefully,
and I find that as it is quite obvious,
a Bill of this nature has only got a
mixed reception in this House. The
scope of the Bill is to regulate the
salaries in the private sector, or, as the
hon. Mover calls it, to have a ceiling
on salaries in the private sector. And
the main purpose is to provide for
the maximum as well as the minimuum
salary scales in the private sector.

The hon. Mover, although he ela-
borately discussed about the undesir-
ability of very high salaries in the
private sector, did not touch on the
question of minimum scales in the
privale secior, This point was taken
up by one hon. Member opposite, and
he twisted it to urge his points about
the Pay Commission’s report on the
salaries of Government servants and
Government employees,

The question of the minimum wage
in the private sector is an important
one. I attach more importance to it
than to the question of bringing down
the maximum of the salary scales in
the private sector. But I would not
agree with the hon. Member who
said that we have ignored the point or
that we are not taking care of the
minimum wage in the private sector.

If we read the report of development
in the past, we would come to the
conclusion that although in what I
would call the sweated industries,
like the tanning industry in Kanpur—
Kanpur is well-known for its sweated
industry—the wage scale is low,—and
I would urge on the conscience of the
House and on trade unions or public
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opinion to see that the trade unions
and public opinion are so strong as "to
see that the wage level goes up in
these sweated industries—we cannof
determine the general wage level or
the general pattern by taking the
example of the sweated industries like
tanning or other industries. In these
matters, the question of fixing a miniZ
mum is very important, but it is a
difficult one also. 1 say this because
although, for example, in some of the
States under the Minimum  Wages
Act—which is a concurrent subject—
the minimum wage for certain indus-
iries like the biri industry which used
to be-say, 4 annas per day has been
increased to say, a rupee per day or
more, a four-fold increase, it is still
very low; we have to see the capacity
of the industry to bear it. That is the
limiting factor. Fixation of any mini-
mum wage has to be guided by the
fact that we cannot burden the in-
dustry so much that the industry goes
completely off the track resulting in a
situation where the labourers are
worse off.

So the limiting factor is the condi-
tion or the economics of the industry
i.e.,, how much the industry can pay.If
we take the example of the sweated
industry of tanning in Kanpur, we
cannot determine the general wage
nor come to any conclusion about the
general level of minimum wage in
other industries. There are progres-
sive industries. If we go into the
Wage Boards in various industries
that are being appointed or that might
be appointed, we will get another pic-
ture. Take, for example, the cotton
textile industry. The minimum wage
in a place like Bombay is now about
Rs. 120 per month. It is slightly less
in Ahmedabad. That is a case of a
progressive industtry where the mini-
mum wage has gone up progressively
in the last few years as a result of the
progressive policy followed by Gov-
ernment. )

Similarly, we have the report of the
Wage Board for the cement industry.
It will be implemented in due course,
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The Wage Board's Report concerning
the sugar industry is about to come.
We are going to have a Wage Board
for the jute industry which will sub-
mit its report. So there is a cons-
clous effort to go into the gquestion
carefully and examine all the pros
and cons, how much the industry
will bear, what is the productivity of
labour and what is the general eco-
nomic situation. We are trying to
determine the minimum wage taking
fhese into account.

Similarly, a number of States have
implemented the Minimum Wages
Act. There is the Shop and Com-
mercial Establishments Act, Conditions
of employment vary from State to
State. A general regulation or a gene-
ral law for the whole country will be
meaningless,

So in regard to the minimum wage
or the minimum of the salaries to be
paid, emphasis should be placed, and
is being placed, both under the Mini-
mum Wages Act and in the Wage
Board Reports on that aspect both for
the organised industries, the pro-
gressively organised industries, and
the sweated industries of which much
more care should be taken because
the wage level there is low. But
always the limiting factors are the
economics of the industry, the general
condition of productivity and other
factors.

Shri Narayanankutty Menon: Is the
hon. Minister saying that the fixation
of 2 minimum wage is governed by
all these considerations including pro-
ductivity?

Bhri B, R. Bhagat: I am not joining
issue with my hon. friend, becauze it
is only a side issue which can be
taken up for discussion at the ‘ime
we debate the general labour policy
or discuss the Minimum Wages Act, 1
am only pointing out that this Bill
emphasises both the maximum ecale
&s well as the minimum scale of sala-
ries. The hon. Mover did not speak
gbout it. I am glad the hon, Member
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pointed out that aspect. I am only
saying that both in the organised
industries as well as in other indus
tries, there is actually a tendency for
the minimum wages to go up.

Now, coming to the main burden of
this Bill, listening to the debate I
summarised it into 4 points. ‘The first
point made by those who supported
the Bill is that the difference in the
pay-scale in the private sector and in
the public sector nullifies the principle
of equal pay for equal work.

Incidentlly, I have before me an
extract of the Ninth Report of the
Estimates Commit‘ee, It mentions
two things. The Bill is based on that
The first recommendation is about
ceilings on salaries in the private
sector. The second is about the em-
ployment of retired government ser-
vants in business.

Taking the second recommendation
first, we have carefully examined it
and the Government have formulated
rules in 1956 about the employment of
government servants and their rela-
tions, sons and daughters and their
dependents, and the rules are very
strict. The Ministry of Home Affairs
have issued instructions in January
1956 that whenever the sons, daughters
or olher dependants of Class I officers
of the Government of India wish to
accept appointment with private firms
with which the officers had official
dealings or other important firms hav-
ing official dealings with the Gov-
ernment of India, the fact should be
reported to Government by the
officers concerned and Government
permission obtained for such employ-
ment. These rules barring employ-
ment or barring opportunities for the
sons, daughters and other relations of
government servants are very strict.

Orders have similarly been issued
that retired government servants be-
longing to the All-India services or
Class I services of the Central Govern-
ment if they want to obtain employ-
ment in the private sector within 2
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years of retirement should secure the
permission of government.

Shri Rajendra Singh: Why should
there be such restrictions? If it is
bad, it is absolutely bad.

Shri B. B, Bhagat: We consider
#hat it is not prima facie bad unless
eertain other conditions are there just
as, the government servant while in
office had organised the company or
the firm with which he goes into
employment later., A government
servant, when he retires, may have
other obligations. He may be in a fit
eondition to work. There should be
no mala fide intention. We give per-
mission after looking into all these
cases. We cannot debar a person who
is in vigorous health, and who has got
a lot of experience from seeking em-
ployment and force him not to do
work.

Shri Rajendra Singh: That way
the remedy is....

Mr. Chairman: Order, order. Let
the hon. Minister proceed.

Shri B. R. Bhagat: Certainly, his
income is very much reduced and he
may have his obligations. We cannot
force him not to work. We go into
all these questions and give him per-
mission. After two years of retire-
ment the permission is not necessary
because after that period the employ-
ment is not deemed to have been as a
result of any benefits given by him
when in office.

The first recommendation—having
equal pay for equal work—is a very
large issue and it has very indeter-
minate factors. The conditions of
work may be different; the work may
Yook apparently to be equal; but the
sonditions of work may be different—
the tenure of service, the retirement
benefits and the social status in that
employment and all that. It is a well-
known fact that persons with higher
salaries in the private sector accept
employment in the Government on a
Jower salary because the resultant
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benefits are there: higher social sta-
tus, security and other considerations.
In the private sector, the motive 1s
profit, In the public sector the
mntive is  serviee. You cannot
apply the same rule for the two ser-
vices. Apart from the practicability,
reasonableness or desirability of these
proposals, what is the position today?
Let us consider it. In spite of the fact
that we do not want to have a blanket
regulation or legislation to contrpl
the scale of pay in the private sector,
we have adopted a number of mem-
sures to bring down the higher sala-
ries in the private sector. All foreign
companies have to submit to the Gov-
ernment every year a report on the
salary scales they give to the Indian
personnel and what proportion of
higher salaries are given to the
Indians. That is what we call the
Indianisation of the branches of
foreign firms in India. At the begin-
ning of 1959 there were only 55 Indian=
employed by foreign-owned or con-
trolled companies earnings a salary
of more than Rs. 5,000. The number
of foreigners earning the salaries
above that level was about 682
Should we ask these firms to redure
the salaries of Indians employed
there? There is also another consider-
ation. On the one hand we have been
pleading that there should be equality.
The House has been asking that more
and more Indians should be appointed
in the branches of the foreign firms
here. In the case of the non-Indians,
their salary is determined by levels
obtaining in their own country and
standards of living, technical qualifi-
cations possessed by them and so om.
I# we reduce the salaries of Indians
occupying high positions in foreigm
firms and not of the non-Indians, the
disparity increases.

Shri M. C. Jain: May I ask a ques-
tion?

Shri B. R, Bhagat: 1 do not want
to be interrupted. If any question is
to be asked, it should be at the end
and I am prepared to answer it

The second point that emerged from
the discussion is that the pay scales
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offered by the petroleum companies
and some other big companies are far
better than the higher salaries earned
under the Governmeni. That was the
point made by the hon. Mover.

17:39 hrs.

- [Mr. SPEAKER in the Chair]
Government servants are consequently
tempted strongly to secure employ-
ment in business houses for their re-
latives and for themselves after their
own retirement. The third point is
that very attractive terms offered in
the private industry for the recruits
would affect recruitment to the public
service. The last point has been dealt
with in the Pay Commission’s report
in paragraphs 14 to 23 of Chapter VIIL
The Commission expressed the opi-
nion that ag long as there were three
candidates with first class degrees for
every vacancy, and the examination
results themselves did not show a fall
in the level of performance of the
candidates, there should he no cause
for anxiety. It is true that there were
four first class candidates for every
vacancy in the higher public services.
Now it is three. To that extent there
has been a fall in the number of first
class candidates, As long as the num-
ber is three for one post there should
not be any case for anxiety. The
general conclusion of the Pay Com-
mission was that “while the quality of
recruits to the public services needed
to be watched ecarefully, there was no
reason to think that the higher services
were not getting recruits of the requir-
ed standard.”.

Sir, the hon. Member said that the
salaries given by the oil companies
are demoralising to the government
servants, they offer the temptation of
giving employment to their sons and
relatives and so on. One hon. Member
made a charge that we as a Govern-
ment are crumbling before the oil
companies. It is not a fact. The record
of our Government shows that we
have only been very firm in dealing
with the oil companies, If you see the
records of the oil companies, the power
that they wield, you will find that it
is not only this Government that has
got to be very careful but even the
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progressive States or the advanced
countries like America or Europe have
also fe t the power of the oil compan-
ies. Therefore, it is not as if this pro-
blem is there only in this country.
Because they are gigantic combines
they are naturally conscious of their
power, they are conscious of the stra-
tegic importance that they hold in the
economic life and, therefore, it is but
natural that they tend to exercise that
power., But it is equally true that
this Government has stood up to it.
This Government has been very firm
and it has not allowed them to go
against the national interest. So to
make this charge against Government
is to belie the facts, to ignore the facts,
and it is highly regrettable.

A suggestion was made that the
Bill may be withdrawn but the Gov-
ernment should appoint a commission.
Sir, I have stated the facts. I do not
know what purpose the commission
will serve, A few years ago the House
passed the Companies Act. We have
a series of sections in the Companies
Act which regulates the remuneration
of the managerial cadre. For example
the remuneration of the Managing
Director, the technical directors or the
directors is referred to the Advisory
Commission under the Companies Act.
They take into account the general
position of the company, the finaneial
and other resources of the company
before fixing the salaries. Therefore,
whenever they fix the salaries of the
managerial staff they see to it that the
salaries are in proportion to the finan-
cial and other resources of the com-
pany and, to that extent, there has
been a tendency to bring down the
salaries.

Similarly, there is another provision
that no company can pay to their
managers including the technical
managers and directors more than 11
per cent. of the profits. Therefore, if
a company is a big one having enorm-
ous profits it may pay higher salaries.
But we have another check that no
company even if it makes a very large
profit, should ordinarily pay to its
Managing Director or whole-time
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directors more than Rs. 10,000 per
month. All these checks we have tried
to enforce.

It has been said, or rather a miscon-
ception has come in that if we bring
down the high salaries in the private
sector we will be going a step forward
towards socialism. The concept of socia-
lism is not as crude as that. We in this
country, the Government, have been
following a policy of socialism as
adumbrated in the three Plans.
Socialism as an organisation is more
a science than mere expressions of
opinions that if we do a particulor
thing we will bring in socialism. It
is an organisation for increased pro-
duction and rapid economic develop-
ment of the country.

Shri M. C. Jain: And not of distribu-
tion?

Shri B. R. Bhagat: Disintution is
another means by which we act. But
by mere distribution, we cannot
achieve results. I am saying that
our efforts have been to bring down
the salaries and the salaries have
been brought down, but by itself it
will not bring in socialism. Socialism
can be brought in by rapid economic
development of the country which
we want to achieve,

Again, it has been said that while
we have introduced ceiling on land,
we have not introduced ceiling on
salaries. I say that the two are
entirely different. The question of
land or its importance in ithe econo-
mic organisation of the country or the
production of the country is entirely
different. There are scarce land
respurces, whereas the urban income
or ceiling on salaries is a separate
question. The two should not be
mixed and it should not be said that
because we have introduced a ceiling
on land we are in favour of the exist-
ing salaries, and that we do not want
to introduce a ceiling on salaries. The
two are entirely different. The facts
are different. We are trying to
bring down salaries which are un-
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deserved and which are undue, But
the fact remains, as I said at the
beginning, that the motive in the two
sectors is different. In the public
sector or in the Government, thé
motive is service while under the
private sector the entire motive is
based on profit. These ‘wo aspects
should be borne in mind. 1 do mnot
say that if you increase the <alaries,
that will entail an automatic increase
in efficiency and in production or a
greater incentive. That may or may
not be so. But the fact remains that
we are in the mixed economy. When
we are having a private sector, we
accept that so far as the private
sector is concerned, the prime motive
for development or incentive will be
profit, and as long as that motive is
there, all those who are employed
there will see to it that the company
makes larger and larger profits.
Naturally, the incentive is that they
would like to have a better share.
Otherwise, what would be the result?
The result will be worse ard a very
retrograde one. That is, on the cne
hand, those who finance the company,
the financiers, will get more dividends
and better returns, while the manage-
rial cadre, the persons to manage, the
scientists, the technicians and the
business administrator, the intelligent,
progressive group in the private
sector, will be depressed, because they
will not get their due.

So, what we tried to do in bringing
in the Companies Act was to introduce
progressive company management, by
abolishing the managing agency syslem
and introducing the system of sicre-
taries and treasurers and thus divorc-
ing management from ownership.
Ownership will be bettered if we de
this and it will result in a better
incentive. We want to build up &
managerial sector; we want to build
up a good cadre of management, with
technicians and scientists and others.
But that will have a bad incentive in
the scheme of things in the private
sector, because, if there is the profit
motive, they must have a better share
of the profit, and that can only bp by
a redsonable scale of sdlary.
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Secondly, the taxation angle is
there. If they reduce the salaries of
those people, directors or the mana-
ers—the technical directors or the
technical managers and other emp-
loyees—what would happen is, they
would get more in terms of perqui-
sites. The salaries may be low but
the demand is there. Everyone knows
that; everybody even in the public
sector projects knows how difficult it
i to find suitable hands for technical
management, There will be for
anpther ten years at least—along with
our educational and other develop-
ment taking place—always a shortage
.of technical and scientific personnel,
_m_good, efficient, managerial cadre. If
there is a shortage for it, there will
.be a greater and greater demand. So,
if we reduce or depress their salaries,
what will happen? It has been the
+eXperience not only in this country
but in other countries also, socialist
or capitalist, where the scientists or
the engineers are so much in
demand,—including the Soviet Union
and the United States of America—
where they want development and
want to go ahead, they have all to pay
a price for it and to pay higher sala-
ries for these specialists. So, to
efjuate socialism with lower salaries
is to ignore the basic fact of modern
life, of modern scientific life, today.
That is why, as some hon. Members
have said, in the Soviet Union, the
scientist or the technical manager is
paid as high a salary as 30,000 roubles.
Similarly, engineers and technical
personnel in the advanced countries
are paid higher salaries, If we want
ta do so the same thing, if we want
to progress rapidly towards industria-
lisation, we have to pay the price,
The first step towards socialism would
be rapid industrialisation, rapid pro-
duction and rapid economic develop-
ment, but all the same having an eye
to the fact that as far as possible and
as much as we can, there should be
equalisation of income. To that
extent, our attempt is there.

I was speaking about the taxation
angle. Tt thelr salaries are reduced,
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they will get benefits in kinds—per-
quisites—and they will escape taxa-
tion. So, what we gain in one, we will
lose in another. So, from all these
points of view, I think, whatever may
be the object, the purpose would not
be served by a legislation of this
kind.

Moreover, I know there are ano-
malies in the salary structure of the
private sector. But Government's
view is that these anomalies cannot
be corrected by trying to lay down a
structure of salaries in the private
sector through a legislation of this
kind envisaged by the hon, Member
who has moved this Bill. His pro-
posal will involve a stupendous
administrative and organisational
task, fixing the salaries of thousands
of private employees and ensuring
that these scales of pay are in prac-
tice enforced. An hon. Member has
just complained that the minimum
wage is not being enforced. So, if we
have this legislation, as the hon,
Member says, for every industry
and every firm, there will have to be
a committee which will go into the
salary scale. How are we going to
enforce it? It will mean a stupen-
dous administrative and organisational
task. Also, attempting to prescribe
salary scales for private employees
will introduce excessive rigidity and
in practice, any such legislation will
be wholly unpracticable and com-
pletely unworkable,

From all these points of view, I
would request the hon. Member to
withdraw this Bill.

Shri S. M. Banerjee: According to
the recommendation of the Pay Com-
mission, the age of superannuation has
gone up by three years, from 55 to
58. I hope that since Government has
accepted it as an award, it will surely
accept this recommendation also.
According to this recommendation, the
pensionary benefits also have gone up,
So, with this increase by three years
in the superannuation age and with
these increased pensionary beneflts,
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will it too much if Government stops
the Central Government employees
from taking jobs in the private sector

after retirement?

Shri B. R. Bhagat: That is a specific
point of view and I am not willing
to commit myself to it. That is entire-

ly a separate question.

i He Ho a1 & : AN TIHC
wed, 4 g a9 w faw srgew #
AT 9t a1 AT 9WA ggy 94T 9v
fop gart e & aerw ST & wow ey
FF FT 90 T qFET AV T HF T
gtarg

Shri Jhulan Sinha (Siwan): Sir, the

time for this bill is up,

Shri A, M. Tariq: I shall take only

two minutes, Sir.

Mr. Speaker: All right,

s Wo ®o arfe s : oW FY agw #
g Wz afgnT 7 9T @ faw
qarfasa ¥ W) w7 7 fgwma @
AFT 3@ AT Fr oFA A F47 fvar g
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£ oI g% Sg4t fewma Fr fgd
araw faf @ aEa T s T v
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# gaaar g 5 @ a7 § gafaq
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q4 AT AT AT AT VAN AAH
a1 a1 41 FAWSE -1 T A
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SRAVANA 21, 1882 (SAKA) Salary (In Private 25400

Sector) Bill
W & 9, IuF f9d geaa
# #1f N FwEr TR FH ol
afre Fram § 941 gana o¢ 77 T v
[rar &, gARt §FOT 9¢ 77 g
aaar & fa Sfe I gt weew &,
THiad T AT AT g ATATIAE L
& fafreee wmga < aFqa.ar e §
fe g2 3ad sare § a1 ¥ 7 T4
#raT & o o ¥ W1 {3 w0 THo Fe
& g% amas ¥ aader frar @ Wi
&% ar g1 fafaeedr & Toaw fFar g
¥ AfFT S9f @iT TG A T A}
fad @ Ty 7@ A wf 5 g
ey oF T aga ki g & o A et
¥ 9ga 99 ST e § 4T 959 9% AT
FrmaE A A a & | g7y aeamr
g & | 59 7 ¥ ¥ae W oF faw
sraard § ot it ofr | SRE Far mav v
fF gt 2 e Foea F Aol ¥
fredard &1 & fi o T T R
TSI 9T WAT AT § | WA &
g & 5 & g fewdiz & T
aF F1 AFE T F DT E | WIC
freer 2arE W gAR offee ¥
gt FHeT g fem A F o uw
Wgae FAET # gt € areg 93
=1 faadt fs sSeitsve =ga #r
At Agt fradt § A% 9y avenE o
FATT-EF FY | [T & FI [, TA
o 91 gl w4 famad s (w=

it gt xS e
gU HX 98 UF WX FAT H 97 1T L
g4t ag & fF o FTCaT § 9947 gH
UFAT § | B 98 91a faF Arde o
THo AEFL T & 91 AT 79 FIEL
o off qg 7€ § 1 Aree FeatEr ¥
fem@rFaedarad & 1 gx
A & 7 T S @ Fifad A9 98
®© & 7 Al FT 9 398 W %
TF a9 Ta &1 Gy T g € a8 g
e € | 3 oft et g € g ag



2541 Ceiling: on

[#r 5o 7o aries]
g fF ot &t af qweng & awdt &
T fEdy a1 & % & ar a7 fedy
TFET ¥, T g faa & % dar W%
N § 1 g awr afeas qfaw s
§ WX aTaeE Goea & 18 o SEa
Fraa I T TG T § | AfwT ok
Tt 7% T § | W AUHT TR §
ar g fedt Wt 7 w0 F Awd
e FT o947 ¢ 1 W gWR 9w
FATE N

&t fo Fo i : w7 ?

=t WMo Ho Tl : A TR W
|FAT E | T HITET Y AT § A
o A FLIFAE |

ot St & gy f5 g weafE) &
T BT A § | FEAT TG AT HT
e g AR e gd A fear € fw
ZA TEHIFIT FL ATHT (F 76 Frem
#7 azATr F1 A AR TENT T ST
§ ot =f w0 fomaEi & afd @
i Wy & F7 g7 A o awar §
gl Wi 3 fF wved a3 Arae Feg
¥ BA0 WET F qgF AFC £, HAwC
2 fefgwe ddwz 1 ) i W a@ W
T & T g fagw e
I §9d & | T qeT 7 Far fw
o F9 78 g1 g | ¥ Arar g A
# @Azl § 5 5 aga af awar
ToF 9T W & | § qaAT WTea g
oF T aATEF T AT ASATT ALHT
st w4t fggm= ® @ A =& 9 et
o2 & gAR = F ARG a1 IFT §
wie ag o faar feefh sofidam & 7
e FREEE g @ T HIEET
stz § ag i vaw 45 awdr § AR
AFTES /T ERACE 1A TG AN T
& & W § a1 @ sfeoag AN
A St & o awdt €, 7@ 7 I )
I 7g 1 A A 5w fae ) wwafae
<X £ THE a7 FA ¥ FA 747 5 Fear

AUGUST 12, 1960

Salary (In Private 2542
Sector) Bill

AT wfed 4 dfew d@fF ag o
fFar mar & o X F 3w faw @
arfag a1 ¢ 1

WE W AT W1 W9 faw Ay
TfEF g ?

=t Wo Ho aqiew : o gt | afcar &
@A AR ATG ¥ AT, @ Sy @
HFar &

=y e - ale iy
P W dal £ e
aer &S 5 S 2 Aol o gue
S Pl £ Ot S e e
Slail 52 g9l e a3 S &
[ @G yay
Shri Jhulan Sinha: Sir, the time for
this bill is up.

Shri A. M. Tariq: I shall take only
iwo minutes, Sir.

Mr. Speaker: All right.
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Mr. Speaker: Has the hon. Member

the leave of the House to withdraw
the Bill?

Several hon. Members: Yes.

The Bill was, by leave, withdrawn.
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17.958 hrs. specially connected with birth, marriag

SOCIAL  CUSTOMS (CURTAIL-
MENT OF EXPENDITURE) BILL
BY SHRI JHULAN SINHA

Shri Jhulan Sinha (Siwan): I beg
to move:

“That the Bill to provide for
curtailment of expenditure on so-
cial customs and for matters con-
nected therewith be circulated for
the purpose of eliciting opinion
thereon by the 31st December,
1960.”

The main purpose of this Bill, as
will appear from the Statement of
Objects and Reasons, is, firstly, to give
an impetus to the people in small sav-
ings investment. Secondly, this Bill
is aimed at removal of social evils
prevailing in the country in respect
of every unjustified and beyord

means expenditure on socia! customs, -

mainly birth, marriage and desth

We all know that this country has
been having a very hard time in meet-
ing the expenditure on its d<velop-
ment plans. We have been having
very heavy taxation from the people,
we have been having small savings
and borrowing schemes; we have been
having loans also from people and last
but not the least we have been bor-
rowing from otheer fogeign countries
also to meet the expenditure that the
country has to incur on the plans that
it has adopted for its development.
There is a very heavy sector long un-
tapped in this country for s0 many
years and the matter has attracted the
attention of all those interesied in
public affairs.

18 hrs.
My impression is that this country

spends a very heavy amount unneces-
sarily on the observance of ritunls

and death, I have absolutely no grudge
when the people observe the religious
part of it by mantras and other things
concerning directly according o the
gpirit in the Vedas and other religious
books, but the heavy expenditure on
these items does not seem to be justi-
fled in any way, specially in the pre-
sent set of things obtaining in this
country. When the country has had
to go with a begging bowl to Russia,
te America and (o so many othker
countries, it will not be a justifiable
position for this country to take up to
allow its people to spend not accor-
ding to their choice but according to
their forced circumstances and beyond
their means. We all know row the
problem of very heavy indebtedness
is obtaining in this country particu-
larly in the rural sections. We have
also had the opportunity of listening
to debates in this House and we find
that even Government gervants are
reported to be indebted,

Mr. Speaker: How long wili the
hon. Member take? Is he concluding?

Shrj Jhulan Sinha: I am not. I have
just now started.

Mr. Speaker: Then he may conti-
nue on the pnext day.

18.01] hrs,
BUSINESS ADVISORY COMMITTEE
FrFry-THIRD REPORT

Shri Rane (Buldana): Sir, I beg to
present the Fifty-third Report of the
Business Advisory Committee.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 16 1960|Sravana 25, 1882
(Saka).
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CoLUMNS
ORAL ANSWERS TO QUES-
TIONS . 5 p . 2267—2364
S.Q. Subject
No.
350. House allotted to Shri
da Fonesca in New Delhi  2267—70
351. Plastic blocks 2270—77
352. Indo-Pakistan border 2277—80
353. Bonus Commission . 228183
354. Development of Small
Scale Industries in Rural
Areas in Delhi. 2283—88
396. Chinese incursions in
Indian territory 2288—933
357- Export of engineering
goods . . ) . 2293—97
358. Antibiotics plant at
Chandigarh 2297—99
359. Production of raw rubber 2299—2302
360. Coke Oven Plant . 2302-03
361. U.S.A. Missile fired in
Indian Ocean . 2303-04
WRITTEN ANSWERS TO
QUESTIONS . . 2305—73
S.0.
No.
335. Displaced pcrsons at
Hastinapur . . 2305
362. Central Staff Collcsc 2305
363. Final  settlement of
claims . . . 2305
364. Emery Grind Stone 230506
365. Allotment of govern-
ment accommodation 2307
366. Pamba-Kakki Project 2307
367. Economy in printing 2308
368. Machines for drymg and
rollingtea . 2308
369. Public undcnakmgu. 2309
370. Pakistani raid in Uri 2309
371. Shortage of raw jute . 2310
372. Purchase of plots by
Government . 2310-11
373. Allegations against an
I.F.A.S, Officer 2311
374. Orissa Textile Mills Ld. 2312
75. Complaints asamstAl R.,
‘ Calcutta. . 2312-13
376. Manufacture of snlt 2313-14
377. Construction works in
Ladakh by Chinese . 2314
378. Mining boards 2314-15
379. . Fruit prcs:rwﬁon by
Radiation . 2315-16
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WRITTEN ANSWERS TO
QUESTIONS—contd,

5.Q. Subject: CoLumMmns.

No.

380. National Pm:hlctivit)'

Council 2316
381. Payment of compens ation

by Indonesian Government 2316-17

382. Film on Untouchability 2317
383. Land routes to Goa . 2317-18
384. Local development works 2318-19
385. Tibetans in Sikkim 2319-20
386. Office accommodation for
Link Magazine 2320
387. Bigger crops thrau;h Ra-
diation . 2320—12
388. Sp\,,aa]ReserveFund 2322
389. Indians in South Africa 2322-23
390. Nagareb:ls . 2323-24
391. Provident Fund Scheme for
workers in Andaman Is-
lands 2324
U.S.Q.
No.
638. Uncmploqrod in Mahaush—
2325 -26
639. Mlddie Income Grcup
Housing Scheme in
Maharashtra . 232627
640. Purchases from  Small
Industries Sector 2327
641. Office of Political Officer,
Sikkim, 5 . ) 2327
642. Dry battery elestric s:lls 2328
643. Briquettes . 2328
Manufacture of sports
s goods . . . 2328-29
645. Hockey sticks . 232930
646. Prices of Machine tools 2330
. Migration  of Hindus
d from West Pakistan 2330
648. Copper Re-rolling Mills 2330-31
649. Passports 2331-32
6s50. Industrial Co-operatwe
Societies 2333
6s51. Unsold Stock of Hand-
loom goods in Delhi . 2333-34
652. Small Scale Industries
in Nagpur (Maharashtra) 2334
653. Employees’ Provident
Fund in West Bengal. . 2334
654. Non-I1.F.5. Officials in

Indian Missions abroad 2334-35
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd,
U.S.Q. Subject COLUMNS .
No. U.5.Q. Subject CoLUMNS
i No.
655. Death of Naga official . 2335-36
656. Industrial Estates in oo R:Ié::;::r Chilean Qus“
Orissa ) 2336 ' . 2353-54
657. Production of sdk . 2336-17 689 Bogus registration ofplutq 2354
690 Palana colliery . . 2354-55

658. Purchase of cotton bales 2337
659. Kalyanmal Mills, Indore 2337-38
660. Lajpat Rai Merket, Delhi 23 8-39

691 Indian tradersin Tibet . 2355-56
692 Industrial [-xt cnsion Cen-

N o res . 2356
661. I-?:S:e"i:cgzﬂlinr !‘E:Ircult 23 693 E§oncm1p a},nd ll;'ndustr:al
" & urvey in Punjal - 2356-57
662. Survtynfc:m'(rlifl labour  2339-40 694 Industrial production . 2358-50
663. Survey of carpet industry 2340 695 Review of Urdu books by
664. Cgnsumption of Indien A.LR. . . . 2359
]’I&-'hcl in U.. SfA : . 2340-41 696 Graphite in Andhra Pradesh 2359-60
665. Mn::?]ﬁl:es o r'"“"i‘ an 697 India-China Border issuc 2360
666. Pactory building layout . 2-41-42 698 }E‘}:fnd :C‘iramodyog Empor— 2360-61
. Emplo t Exchanges .
223‘ o mﬂf:ini.nglns&::tc 2342 699 Coir Enquiry Comm::uec 2361
for women Instructors . 2342 700 Stea tapes for telephone
. . cable . 2362
669. State Trading Corporation 2343 nor GeyloaGirephise Imp and 3
670. Hostel for female plates . . 2362-63
gﬁ"ﬁ;’“mmt employees in - 702 I?ter{l-ltoﬂﬂ] Commlssmn
" ' or Vietnam . . . 2363
5 Nuduciars @34 703 Indo Tibetantrade . 23636
672. Films Himachal P34
72. Pradesh on ) 2244m 704 Press badges for Link Ma-
. © o 2344-45 gazine Reporters . 236465

673. National  Productivity 705 Expenditure on Embass:es 236566

Council . . . 234546 o A i < Col
7 ccidentin recpur ol-
5. Nf:f], Sublilas Cll:m;d?a 207 Unemploymanl: in Andhra
Bose . ) . 2346-47 Pradesh, Mysore and
Madras . M . 2366—68
676. Hindu and Sﬂr.h Trust o
Properties in Pakistan 2347 708 Plasticindustery . . 2368
677. Esst Pakistan displaced 700 AmbarCharkha . . 2363-69
persons in U.P. . . 2347-48 710 A.LR. Station at Raipur . 2 369
678. Filmon Tagore . . 2348 711 Indo-China . . . 2369-70
679. Bambo Prototype Pro- 712 Foundry Forge and Heavy
duction-cum-Training Machine Building Plants 2370
Centre, P"mh’“ . . 2348-39 713 Rauwolfia Serpentina - 2370-71
680. Trade with West Euro- 714 Recovery of arrcars of rent
Ppean countries . . 2349 from M.Ps, . . . 2371-72
681. Industrial Committee on . )
Mines other than Coal 715 Government Quarters in
mines . . . . 2349-50 Pinjrapole area, Delhi . 2372-73
682. National Producnvny 716 Fertilizer  Factory in
Council . . 2350-51 Madras. . . : 2373
683. “Coromant” Hard Sml 2351 PAPERS LMD ON THE
684. Indians in Burma . 235I-52 TAB. 2381
685. Allocation to Delhi Muni- (1) A copy nf the R:pun of the
cipal Corporation i 2352 gﬂd.lal'l Defleg‘j:um cg: the 16th
. . ession of the ntracting
686. {:}duﬁmﬁlj Advisory Board 2352 Partics to the General Agree-
: v 2352753 ment on Tariffs and Trade
687. Industrial Estatesm Maha- held in Geneva in May-June,

rashtra . . 2353 1960,
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PAPERS LAID ON THE BILLS PASSED BY RAJYA
TABLE——contd. e e e
ontd.
CoLumMmNs c
€2) A copy ofeach of the follow- SRR
ing Motifications er - iii} The D Amendme
tion 38 of the Central Excises @ Bill, :g?os.s( adment)
'nd. Sg AMu, 1944, making
certin rther amendments to
th 3 : (iv) The Press and Registra-
e Central Excises Rules, 1944 tion of ( 7 i
{i) G.S.R. 693 dated the 14th Bill, r960.
June, 1960.
oo, Toeor ™ BRESENTED COMMITTEE
. . 238
(iii) G.S.R. 898 dated the a=h
6th August, 1960. Twcnty—l:g;m Report  wss
presented.
MESSAGES FROM RMYA.
SABHA 2382-83 CAMLk'%'I}I‘G ATTENTION TO
ER  OF URGENT
Secretary reported the follow- PUBLIC IMPORTANCE . 2384—87
ing messages from Rajya
Sabha: Sh:;n dSutfndnmth Dwivedy
i) That at its sitting held on led the srtention of the
() the glh hugusl:,stgéo, Ralﬁ'a Minister of Labour aﬂd Et!_‘h
Sabha had passed the fol- ployment to the accident in
lowing Bills: the Hindustan Coal Mlm,
Talcher resulting in the death
(1) The Evacuee Interest of one labourer and injuries
(Sepamtiun) Amendment to many others.,
Bill, 1960.
The I The Deputy Minister of La-
e A = bour (Shri Abid Ali) made
Marking) Amendment statement in regard thereto.
Bill, 1960.
(3) The Pressand Registra- ELECTION TO COMMITTEES 2390-91
tion of Books (Amend- The Minister of Commerce
ment) Bill, 1960. (Shri Kanungo) moved the
ii) That at its sitting held on ',:g;;?;;;s;’:g;';g;“}‘;)"fcg;}:‘;
the roth August, 1960, Rajya Board;and (ji) Rubber Boacd
Sabha had passed the from a’mong the Members if
Tra (mendm) EiR; Lok Sabha. ~~The ~ motions
= were adopted.
(iii) Thatr Rajya Sabha had
no recommendations to MOTION RE. REPORT OF
make to Lok Sabha in regard UNIVERSITY GRANTS
to the Rubber (Amendment COMMISSION 2391—2483
g;gi.‘?g:’l}?:ss;g‘ bAyugh:t, Further discussion on the Mo-
1960. tion re. Report of University
Grants Commission  and
BILLS PASSED BY RAJYA ST e owes
SABHA—LAID "ON THE e ini * Education
TABLE The Minister of Education
2383 (Dr. K. L. Shrimali) repiied
Secretary laid on the Table the tothe dabate. The smendment
following Bills as passed by of Shri Vajpayce was not pre-
Rajya Saha: ssed and the rest were nega-
i tived., The motion was adopted.
(i) The Evacuee Intercst
(Separation) Amendmont REPORT OF COMMITTEE ON
Bill, 1960. PRIVRTEDMEMBERS' BILLS
{5 The Agricshurl Produee ANDRESOLUTIONS ADOP-
Grading and Marking)
endment Bill, 1960. Sixty-sixth Report was adopted.

[DamLy DigesT]
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PRIVATE MEMBERS’ BILLS—
INTRODUCED

(i) The National Monuments
Commission Bill, 1960,
by Shri C.R. Narasimhan.

(ii) The Converts Marriage
Dissolution Bill, 1960, by
Shri Prakash Vir Shastri.

(iii) The Restrictions on Edi-

. ble Oils (for Manufacture
of Soap) Bill, 1960
by ShriFhulan Sinha.

(iv) The Dzfence Forces Pro-

visions Bill, 1960, by

Shri Fhulan Sinha.
(v) The Restoration  of
Places of Religious Wor-
ship Bill, 1950, Shri

Prakash Vir Shmm.

(vi) The Indian Institute of
Archaeology Bill,1960 by
Shri C.R.Narasimhan.

PRIVATE MEMBER’S BILL
- WITHDRAWN .

Further discussion on the mo-
tion to circulate the Ceiling
on Salary (in Pmrate Sector),
Bill, 1960 by Shri A.M. Tm
for purpose of eliciting opinion
thereon moned on 29-4-60 was
resumed. Shri A.M. Tariq
replied to the debate, The
Bill was withdrawn by leave
of the House.

2488—2546

[Dany Dicmer)

PRIVATE MEMBER'S BILL—
MOTION FOR CIRCULA-
TION | UNDER CONSIDER-

Shri Jhuhn Sinha moved that
the Social Customs (Curtail-
mem of Expenditure) Bill,
1958 be circulated for the
purpose of eliciting in-
ion thereon bythe 31st
cember, 1960, Tge
cussion was not concluded.

REPORT OF BUSINESS AD-
VISORY COMMITTEE PRE-
SENTED . . . ;

Fifty-third Report was pre-
sented

AGENDA FOR TUESDAY,
AUGUST 16, 1960/SRA-
VANA 25,1882 (SAKA)}—

Consideration and passing of
the following Bills:

(i) International  Develop-
ment Association (Status,
Immunities and Privileges)
Bill; and

(ii) Press and Registration of
Books (Amendment) Bill

2558

CoLUMNS
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